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... (Interruptions)
SHRI P. KUMAR (TIRUCHIRAPPALLI): Madam, we gave a notice.
(Interruptions)
HON. SPEAKER: I will allow you after the Question Hour.
... (Interruptions)
HON. SPEAKER: I will allow you during the ‘Zero Hour’.
... (Interruptions)
11.01 hrs

At this stage, Shri P. Kumar and some other hon. Members came
and stood on the floor near the Table.

11.01 2 hrs

At this stage, Shri Abhishek Banerjee and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)
THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Madam
Speaker, the issue that is being raised by AIADMK Members, which has agitated
them, has been taken note of by the Government. They said that the Railway
Board had asked some questions in the examination conducted by it which were
not relevant at all — about the convicted persons, etc. ... (Interruptions)
HON. SPEAKER: Hon. Members, you have to go back to your seats. You cannot
speak from the well of the House. You have to go back to your seats and then
speak.
SHRI M. VENKAIAH NAIDU: The Government have already taken note of it.
We will convey the necessary advice to the people concerned. Be rest assured
about that. I have already said that it was not a relevant question.
(Interruptions)

HON. SPEAKER: Please go back to your seats and you cannot speak from here.
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SHRI M. VENKAIAH NAIDU: Madam, even on the issue of CBI, the
Government... (Interruptions) Please give a notice separately.

HON. SPEAKER: Mr. Minister, let them go to back to their seats and then only
you may say something. Hon. Members, first you must go back to your seats. It
cannot be like this. Please go back to your seats.

... (Interruptions)

11.03 hrs
At this stage, Shri P. Kumar and some other hon. Members
went back to their seats.

SHRI P. KUMAR: Madam, recently, the Railway Board conducted an
examination where they have wrongly included Q. No. 43. Hon. Puratchi Thalaivi
Amma is the God of Tamil people and also of many other Indians. They have
wrongly included the name. The case is pending before the High Court. This
action is highly condemnable. Hence, the Government must take action against the
Railway Board immediately.
SHRI M. VENKAIAH NAIDU: I have already submitted to the House that this
issue has come to our notice. We will take up the matter with the Railway Board
and also advise them accordingly. This question is not relevant at all. I do not
know why they have put that question. I assure you that the matter will be taken
up with the Railway Board and needed action will be taken. ... (Interruptions)

On this other issue also, the Government ... (Interruptions)
HON. SPEAKER: Mr. Minister, let them go back to their seats. It cannot be like
this. Let them go back to their seats, if they want to hear what the Minister is
saying. Otherwise, how can you say anything?

... (Interruptions)
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HON. SPEAKER: If you want to raise something, you should go to your seats and
then the Minister will say something but not in this way. I am sorry. If you want
to make hulla gulla, you can do so. It is your right.

11.05 hrs

At this stage, Prof. Saugata Roy and some other hon. Members
went back to their seats.

HON. SPEAKER: Actually, this is not the procedure. As a special case, I am
allowing you. WA 1T Sfl, SAGT S9N &F 919 Ad S8V |

... (cgaygm)
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11.06 hrs

SUBMISSION BY MEMBER

Re: Reported Misuse of Central Bureau of Investigation

PROF. SAUGATA ROY (DUM DUM): Today, I have given notice of Calling
attention and for ‘Zero hour’ on the misuse of CBI by the Central Government.
The CBI is a premier investigation agency of the country but in the past, when the
Ruling Party was in the Opposition, they used to call the CBI as Congress Bureau
of Investigation. The Supreme Court has called the CBI as ‘caged parrot’. The
CBI’s former director ... “ was asked to recuse from the investigation into the 2G
scam. ... (sggm)
AT 37eA& ¢ 9 7 iy |
PROF. SAUGATA ROY : Now, CBI on the instigation of those in power and the
President of the Ruling Party has launched an assault on the West Bengal
Government and they are trying to subjugate the State Government by arresting
TMC Leaders. We want to state that the CBI has to be removed from the control
of the Prime Minister and given to the Lokpal. It is being used politically.
SHRI M. VENKAIAH NAIDU: Madam, this is not allowed. Saugata Ji is a senior
member. He has given notice for ‘Zero Hour’ and he has given a notice for
Calling Attention. It is for the Chair to admit it either way.... (Interruptions)
Sultan Ahmed Ji, do not make comments. The hon. Member has taken the name
of Jagdambika Pal. I request all of us to respect each other.

Madam, he has made a comment about my Party President. I totally

condemn it.

* Not recorded
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Second point is that a legal battle cannot be substituted by political battle.
If someone is aggrieved by legal action, there are other avenues available to them.
... (Interruptions) The Government does not believe in misusing the CBI. That
regime has gone which you were supporting earlier. That regime has gone. Now,
this Government gives full freedom to CBI. Be rest assured but at the same time,
do not come to the rescue of the people who are tainted. You would also get bad
name unnecessarily. This is my advice. .... (Interruptions)
3 s IR oSy (ARSIE) @ A8ien, w4301 St gR1 43Teld &1 BRIYR W9l & T2l
TAGHUHAS faWTT § &3 A5aq0 Hd oy ¢ 8, e HRe1 8ic STl &1 srdfawas aa

2l... (TauT)

SHRI M. VENKAIAH NAIDU: Madam, Rule 349 says that they cannot exhibit
the photos. He is showing photo which is totally objectionable. ... (Interruptions)
I request the Chair to name the Member. Otherwise, this will become a practice.
HON. SPEAKER: Sultan Ahmed Ji, this is not proper. Whatever you are doing is
not proper. [ am sorry.

... (Interruptions)
HON. SPEAKER: Sultan Ahmed Ji, please do not show posters. I am requesting
you. This is not allowed.
SHRI M. VENKAIAH NAIDU: That poster has to be withdrawn. This is a very
bad precedent. This is very bad precedent of bringing something from Bazaar and
then bringing it to the House and trying to portray something which is totally not
acceptable. Rule 349(xiv) says that this is not allowed.
11.09 hrs

At this stage, Prof. Saugata Roy and some other
hon. Members left the House.
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11.10 hrs
ORAL ANSWERS TO QUESTIONS
HON. SPEAKER: Question No. 301, Shri Ravindra Kumar Pandey.

(Q. 301)
N Ws AR qUST ;e WEIGA], H IS HIEgH W Bl dredl § 6 R WER

IREUS H ARARE <if$T WM @& d8d HiY neTRd SeNT Ud Jed-oy Serl & e ©
fou o o {6y off 2 €7 WReR g MEiRd d&d o1 Ia-gfae siire &)1 & [y 3R
TUATASS] Ude, 2006 & [Qu-(GRIl &1 Squla™ &R og Wafed faWrT g dad &l
SRER a1y, S &fted B & foy gurdt B W B a1d g1 oY Sl ®
UfeT amde SfR WiPpd ATded o1 A I e Frare 81l IS 8f A1 I8 B qb [haAT SR
3R Ife T foham T & 1 3@ O ISR T 22
S Hawrt A ¢ ABQAT, AEAY GG T R, oY IR WE [EN & Wag H, I A
B IR H, I WO & IR A g3 AR 4 g7 fFar § iR 47 ¥ TR & qrg Iqa1
S A e 21 S SR SIRES & R H fUY W 9 e I &3l 9 Bl iy R
TR BIe-BIC ITHT & a4t & U H31ad o1 & o &1 8, 59 949 ¥ I8 g
g &l

IR U9 YO © [ I 3REIPpd U © AT UISHT Yellaheid 8, Iab (19eH & oy
fhae? # deal A 6 sIRES § a9 I oY SSHAT DI AT B g A IR &, o
USligd ®Hadl 14 BOR © IR 394 AR Sl 41 HM Bl 8, 98 gfd AR 999 & 3MaR
W B BT 1S ff e, oY SR Herd e & o il ST, S AIUGE & SR W
ffeaa w0 4 92 Wi fhar SR ok IR WR W @ o W@ gfagd o1 fey w0 |
AIF DI g F Bl 8, 9D oY WIpfa wae W b S|

STel d IS Ueileei & FARIPRUN &1 W% &, # qar1 g & #3rerd & ave A
e 9B B gRI HUT o BT Y BN, SUH & s URfidId 8, ae diee foed dfied
IfRS! WBg & Sfaifa & s B, W &1 FueE ge 9 9E & IidEd IiF s BY
e ok @t W gof & T 2 &R Suat wfhar T 39 W 9 U @t 7 5 9
UTATH I T SR, 3ffF <rs+ 8 8iR Sw= fue™ # f5xfl ff UeR & ®fearg w8 arfl|
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£ ¥dtg PAR qUST : IeAeT HBIeYT, O b HA S A g & qeid H gRES gew SR
g # 1 @ @ fien 2 5 P Ry @ B e 4@ @& IR W 2 g e
B & R HU B AR T B 9@ 7 AT S AR ff quE frem @ 919 g, I S=
ST $o Herar T&1 &1 S ol w3 St 7 et b AT 7EH A waet Froes w) e 51 s
9 9 B G B, Afpd gauE H g9d AT 98 g9 21 § HA S Faeagdd de
e o g9 NSt IRR SR IS H WY, A% S 9 S| & ANT 8, T SHBT BRIGT a1
b |
AT STEA& : 98 B, JId 2l
N How st AT Few A S gea A B 89 39 ok of v Y e A we
cadl
At v frer R : sy #Em, W A S 7 SR Ry e 21 afee wew
A qq 3 & AT @5 S 7 T ‘@ & SR A Sl © 6 SEEl @ R afdad
e 3, e foag ok ot onfde gfee 9 amvuedn snfe & 99 & @ Jeard 4@
it dwIe, gen, &g ok 7 SEMl @1 01 YeH &R 2l

# 3MUD HEAH W A A3 SN A FE S ATEdl g b a1 WDR BT faaR @8R
afed o # g, geH iR AegH Qe @t R, ngfaia ok e & fau ad®
A W U MEiRd 997 & ofdiid &3, e e & 4 STl & foy Suffy doft
SUAE B, I AU gRT Wi smdedi Bl WY I WoipR IEHAl BT ®ur gHAwEd
PR R T BT Ieciad DR dTel db¥ AT AMBINAT DI ST PRA & THAT HEH IO
BT APR S §RI AT DIs fIav0r § A1 T @RT R 5?7
3t woRTa s ¢ JegeT HElGd], AT Heled | & Wl A U YT 2| U Al e feTd
TIT $el gl AfGTId YN SRR & oIfchT S8 ol o & foIv 89 &8 ITdIaR- BRIhH
TR gD ¢ AR AR A T/ 21 39 IR & &A1 1474 I drashA oy £ s a9
aul & 3fER 8633 HIIRTA D PHRIDHA gU ©, oD T Il AT T &l AW, dopi Bl
THlen @ gfe F AT A A HE & P SAD BROT HTHI WA Bl § 3R Rfeln wR
R S R @t SRt € S9@! FRare 78 2ar 21 9 39 91 9 9end g 5 @1 & sRo
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oY UM DI BB BISATS 37 & &l FHI A Holl 1 Iy Bl D HRY dgd AR ITH 98
8l B 21 3961 TTRU &1 WM &, TTAU 81 O & BRU SIP! BioAls dad] 2l 3Ud AR
@ forg o S el fdet Rivew o ard ®el 8, S9 faen # g9R1 93T SR § 3iR 8F
PN B W & P T BAC ghRIE SeHc W T SU diih SURTT Bl TER-SER Wh]
T TS 3R Ufeied & @i | GRAEdsd 9 U STH B UTa B H Qe 8 Ao |

SHRI S.P. MUDDAHANUME GOWDA : Madam, a lot of money is being given

to young entrepreneurs in the country to establish MSMEs. The Department of
MSMESs has no monitoring mechanism to find out whether the money given to
young entrepreneurs through bank loans is being properly utilized, and whether
the persons to whom the money is given have really made use of the opportunity
given to them. I would like to know from the hon. Minister what is the percentage
of success of the young entrepreneurs who made use of this loan under MSME
scheme.

sft ot s ¢ ABIGTT, I9@! AN & S ¥ I WR R g U@ A 918 g2l
fAumT & AP IUD el Bl &1 SAH By 3T T 2, dbi & W ufafafdy &1 99 smeR w®
BH JAB! AN DA & AR S8l qob 3MU gaxl 9 fhar & & ufoera on &, # san
we A 5 et ff gfiew 38 v oW ax @ 2 W 97 v € Red @ oifw R
9 IFD IR H Ibs TR U 21 39 FHY g o¥ W H UGSl AR AUSIh, 3 IS 60
g SHEA 2| Al 39 W Sl e IMcd ©, Off 48 USl €, 9 T 4 A 9 IR ©
I ffTad &€ e Hfeag 21 I9a Rarsad & foly 89 TRG A SR 9o @ &l IAD forg
W & N g ) @ 2| uw R 2 sud wfoea @ g onft faren 78?1 afe S
] TE B

SRt wraaT Ysfordvma Taen @ srever wEledT, HAT Sff 1 ¥ # arue SR fen §, «ifp g4
T 3HT BT © [ S1a-919 89 fafStel AT HHd &1 9% ofd &, S8H Wl dbl & an ¥
T TSN d &l HA & Wi F@ B 9 W g 98 W Refee oo T8 e a2
ISR 1 Rl § w1’ 1 O R W oy ok AeM SE @ 9 89 SR O 8 gl M
bel fb anfl it ofge eoara &1 8, 78 I g8 B
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HEIGA], HERTS, @ fde¥ H H¥ T usdl &, Bl g8l aiikel Bkl & 31k a1 AR g,
P H VN 95 IR T B, STl $B I H 98 BISE B A1 ANT S(UAT ORI B B

# AT @A ST W ST ArEdl g f S8l R ARN DI Siad S H dieArsdl Bl
AHAT HRAT TSdl & 3R ASHR & S 3aAR 8l @ Al dl e =mfey, w1 SwaR U4
AT & Ty e | HIg N 999 A1 @ 57 T8l W YW B 1 g3 ol R 89 W A0
& T P el o NI g9 1 @ 27 § AUP "W A AT HAN SH A FS ST
EIESIR
3wt [t ¢ HEIQwT, A Gl 7 Sl 9o fhar B, 99 Ue & w0 H T8, 99 g
& w0 H H ggu axar g ok B 39 ey ¥ ffYad w5 9 e w3

HON. SPEAKER: Question 302
SHRI P.R Senthilnathan- Not present.



15.12.2014 19

(Q.302)
2 T A BeRAT : WEEd], fHAT W q¥ B SFT B oY IHBT AYHFRT FFeR g

e @l Bl LAY & aREdra ¥ uiferdt Remsfia @ a9E F wRiel el flaw @t afa
TS ¢ 3R BRI RIS W HT JHAN draE<l iR g df a9 ¥ gor Bl whaw # 39
TR B R = A T8 a9 Ay

# 3TYe W | AT HA HEGT Sl | ST A 6 AT 3R AOG]l @ 414
31e0 W g B oY HATGTT A 9T DHeH IO §, dlip d T H Uh-gax bl -
T BT AR 7 FHSIHR TS, & 0 H HAPR B B SR §H UBR DI PIg uifort
JARSAHE BRI WRBR 1 Bl & Al Iqb IR H AT HAT S [T Bl 7T BRI |
SHRI BANDARU DATTATREYA : Hon. Speaker Madam, I have already given
the information to the House. In 2011, 179 strikes were held due to which

46,96,807 man-days were lost. In 2012, 265 strikes were held and the man-days
lost were 28,49,753. In 2013, 178 strikes took place resulting in loss of 28,66,000
man-days. So what I want to impress upon the hon. Member is that there is a
reducing trend in terms of loss of man-days, particularly in 2014 that has come to
89 strikes and loss of 11,67,987 man-days. So the trend is already in the decline
and industrial relations between the employer and employee are very cordial.
Whenever necessary, even in cases of lockouts, this Government has primarily

given more concern for the tripartite meetings. Whenever strike, lockout or any

such thing arises, we will first of all try conciliatory methods. ugel sl faham Sian
gl PR WSl A T B U & A S BAR ARRE o’ BATR B § SR T B
SEHTRAT A W 8 AT a1 B & | B9 A1 DRD Q] A SATET FHET oA Dbl
I BRI &1 B T AMMYR TR BTH B o

N T A BRI ¢ FeTE ARG, H MMUD AEH § AN HAT SN BT g A B
JAEE AR TSl DI IoE § TAR <« H ARGl HIGR MUl ASNAPT @ B
3. Y31, Bt i $9 UPHR B 9gd O RUIC q8el s € 3iR arfl et St &1 ot st fama
W A9 REBR el 21 el & § &g I O 8, O e I ©, earddry a9
1 I 8, Tl W qedl A B [T ST 8| 89 I8 A © [ AT I APR B I8
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9 UHR B A S0 d 7 99, 8AR gl B Afay R 81 3R 8AR Aug)l Bl Afasy
JMARad 8, §9 UHR B Y dgd 3l aidleaRyl M & (oY HATd - RIT-IT Had Io1Y
g U1 I Aefferced & fou w-am #ew S £ o W feuwed @d ) § STe
deartic &1 q1 RARed & |icd 81 &1 fha1 RS 27

SHRI BANDARU DATTATREYA: Madam, the question is in two parts. First,

he is asking about the pro-active measures taken by this Government. Secondly,
he is asking about the pendency of court cases.

As regards court cases, I have already mentioned, we prefer the conciliatory
methods. A lot of statutory authorities are also there. Those authorities have their
own procedures like committees, tribunals and courts. But we give much
importance to conciliatory methods. All the court cases come under the Industrial
Disputes Act. In 2012, a total of 10,290 cases were pending in different courts,
out of which, 6029 cases have been disposed of and still 4261 cases are pending.
It is a continuous process and as per the latest report, in 2014-15, a total of 5546
cases were pending, out of which, 1077 cases were disposed of and still 4469
disputes are pending.

The hon. Member has asked a very important question. This Government
led by Shri Narendra Modiji, is concentrating more on unorganized sector which is
a very important sector. It constitutes 93 per cent of the total work force.
Therefore, our emphasis is on this sector and if any further question comes up on
this, I will answer that.

SHRI K.N. RAMACHANDRAN : Madam, some large industries closed down
suddenly without prior notice. For example, in my Constituency, Nokia suddenly
closed down its unit without prior notice and because of that about 5000
employees have suffered. What action has been taken by the Government to avoid

such a situation?
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SHRI BANDARU DATTATREYA: Madam, the hon. Member from Tamil Nadu
has asked a very important question. It is a very serious concern for us also. The
Nokia Private Limited company had set up a plant in Sriperumbudur in the Special
Economic Zone in January 2006. The Company came into red due tax liability
enforced by the Government of Tamil Nadu. There was also absence of orders
from Microsoft. The hon. Supreme Court had ordered a separate tax in March
2014 to give guarantee money of Rs.3500 crore before the transfer of this plant to
Microsoft. This is due to the ceiling imposed by the tax department and preventing
the exploring potential opportunity for the transfer of the factory in the interest of
the last term viability of the Plan. Now, the hon. Member has asked about the
suspension of the Plan, due to the closure of the Plan, the services of about 6600
employees have been affected directly and about 10000 people indirectly. In this,
the establishment has offered some good initiatives like consultancy services,

employment and training. We are in consultation with them.

A 31eAeT ¢ 21 7| 39 978 § 394 e |
... (cgagm)
AW Jremet : onft IR W@ B T 2] R it 4w o

... (c@agm)
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(Q. 303)
SHRI MULLAPPALLY RAMCHANDRAN : Sir, first Railway Minister of this

Government had made it amply clear that the top priority of Railway Ministry
would be on matters relating to safety. We are all happy about such a statement
and we welcome it. The Railway Ministry had appointed a Committee under the
Chairmanship of Dr. Anil Kakodkar to make recommendations for ensuring safety
and security in the Railway. The Kakodkar Committee has made 106
recommendations and one of the major recommendations of the Kakodkar
Committee was to set up Railway Safety Authority under the Government. I
would like to know from the Minister as to what concrete measures have been
taken by this Government to implement the recommendations of the Kakodkar
Committee report as also the status of its implementation.
Nt 7 Rieen : ot wRIew, o drdieax |ffa @ S gl € ST 9§98 @
ool fadl Yerd 7 $witde fhar g1 $© arb! 8 75 & Il A arel fodl § srdleT & uzard
fofeaa w1 9 gweiie &R & S|

el a% AR W B 9ad ©, goic 7 [fPad w1 4 gd 7= S 7 Awd B daR
o= ol SfeR @1 ot SR 1 a9lC TAlDeM ©, 33 BIR BHRIS BUY B o<l H oTHI 43
TR Ts S0 fUsd a1 ast & fpar w1 5, # |en € 98 39 91d &1 W g § B Q
auf § 10 TAR IS B D g 39 9 DI dd) gs ol I§ YoId & forg w gk @
fawg 2 ok ffeaa v 4 39 Qo & Yo vt 2
SHRI MULLAPPALLY RAMCHANDRAN : Madam, Speaker, unfortunately the

senior Minister is not present in the House. He is known for his professionalism...
(Interruptions)

MADAM SPEAKER: But the hon. Minister has replied to your question. You
should not make such remarks. He has replied to your question. He is eligible for
that.

SHRI MULLAPPALLY RAMCHANDRAN : Madam, I am not casting aspersions

on him. I am only speaking about the greatness of that Minister. He is known for
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his professionalism and his dynamism. He comes from the Konkan region of
Maharashtra.

Madam, you would know it much better that during every monsoon the
passengers along the Konkan route are put to great hardship and misery because of
the heavy landslide over there. My own family had a traumatic experience on this
route during one of the monsoons. I would like to know from the hon. Minister as
to what measures are being taken to ensure the safety of the passengers during
monsoon along this route. Also, I would like to know as to what steps are being
taken by the Government to double the Konkan route.

#t Ao Ree ¢ oTede WRIGY], A IR W S U &1 dgd 649 78l ©, olihd Gl JMeR]
T IS - PIhU Nold & Gey H Irel 8 S9dT foRkdd SR 39 urd < fear e,
UE-ar fod § # fsrar Sl . (aem)

AR e : I8 TTE! BT & U © 3R I8l clewangs el &, I8 d1d 9ol o

SHRI MULLAPPALLY RAMCHANDRAN : This is connected to safety.
MADAM SPEAKER: I am protecting you. I am telling the hon. Minister.

N e R ¢ oreme Heledl, AT © SRM O SUT BRI BN 8, 98 & AT Nerd b
BT § Afep SI9 9T S1fdh 81 el §, S1d ¥old o UR Y STHT 81 oal © o Hfgad s
I I Bfers B 2 | ST & H U B R A Hwied Rufear et € <fes ffvaa wu
W g e graffiedr B fawa Je1 & ok 89 1R ¥eld aveR T9R & §

SHRI P.K. BIJU : Madam Speaker, the Railway Minister has placed the written

answer on the Table of the House.

Madam, it is alarming to see that more than 2,25,863 vacancies are existing
on the safety side alone. As regards the expenditure part, the RE and the actual
figures are given. We are spending the budgetary allocation in each year and we
are introducing more than 100 trains in each year but the Ministry’s claim is that
2,25,863 vacancies has not affected the safety of the passengers. It is said in the

written answer that efficiency in operational performance is maintained by
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appropriate man power planning. It is a wrong answer. In the last month also, we
have witnessed a tragic railway incident and its inquiry is going on.

The post of Member (Electrical) is vacant in the Indian Railways. The
posts of GM and DRM are also vacant. The Government has recruited only some
casual labourers and empanelled labourers but they are not ready to fill the
important key posts.

I would like to ask the hon. Minister, through you Madam, one question.
The Standing Committee relating to Roads and Highways recommended for the
autonomy for Railway Safety Commission. [ would like to know the steps taken
by the Government for the autonomy to be given to the Railway Safety
Commission or the steps which they are contemplating to take in this regard.
$it 7o Rt : WEIT, A 9e 7 & Ue U 910U Bl
A D& @ 3T Dae IS & IR H & Sa1d ST
2 WA Riegt @ HEled, 2 oG 25 B9IR U e €, <ifdhd 99| At ¥ Wefdd ue 1 o
28 BOR & M-I &l 578l 14 oG 50 BVR HHAN &, I8l a1 U Rad 81 Teb @i
afthar € iR YoId # Wil &1 W R Fordt w8ar 21 fUsell TawR #§ 62 g9R &l @t faRad
el YeAd T BT 8 iR 81 TR Ual & foly gA fage f&an gen gl ufay @1 A ww e
e gom 21 # wwerar € 6 59 fomm # I M-S UE € iR Ig dodl Jedl 3l $Y
AR & U8 W @lell & TRPHR I Ufhar # ol g8 © iR 3Mud! uar 7 & 9ai &t wilt o
Udh ARHRI TfHAT B, S B orgAfd fentt ow 8 59 Ul &1 wR e Sl (eraem)
st STefR®T uTe : JTeue HElGHT, W WA St 4 il faaR 9 SR R B # S
AR g b Al @l GRa Bl ' Hared WAfHdar & gl ST {6 S S e fb
ay¥ 2011-12 H 33,499 TS JUY BT JRET HI UG AT A1 SAN ARBR - 43,443 IS
S0 P Gl & oy g fmar 21 [fdad R ¥ 10 T9R oS W 31 ghg g8 31 ofed
o s A w5 Sft 7 wer 6 ww off arafdear ® 5 2,25,863 T F IS §Y ® SIR
T D 16 Yed g ¥ ug Raad gl s I8 ft Seo@ fhwr 5 62 89R wal @t

QISIA. .. (FaeT)
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A 3eaet @ oY g qfou|

3t STEfRI®T T : FeiedT, fUed IR aul # $d 79 TR B Al &I T a9 2011-12 # 23
BOR, 2012-13 H 28 VR, Y 2013-14 H 31 BUR | $H Re ¥ 1 & @ Ual Bl HAl
T 3NTel g auf # B g A #E St g9 wdlt uftear § oo @ & fag g9 ergH
1908 WP A AP Ife sHiTede B o Yord die & fAfs) 9ot & 5 sav Raa 1ai
DI W DI HNATS AT B AR ReT oI iR geveg, WOl TI3H 180 8, Ot g7 ual
BT WRT ST G | AT B AFAT HA S A Hel . (raeT)

A 3TEA& : 3MMUDBT Yo B T gl U AN S U el B ¢l 3MIdpl e © & <req
QUL FHET B

2 SIEfET aTet : HEIGAT, B4 UD B U Y0 8 © fb SR UST 3 Bl daai- Bl St
T el T T A qW IR R § S /A A §, R BRO Fs GRitSe B g ol ol

R H, TR ... (FauT)

AR S ¢ ATYHI Yeb U 81 bl © b el bl DR CIgH qr3vs |

2 STERET U : JRIGAT, I8 W 984 "e@yyl © Alq AFHR HAT S IR <A1 976l <
At WS Riegt ¢ AEIETT, AT W A S 4R U8 B, S9d dev W AW Ugd 8 SR fa
g 5 82 TR wal &1 g+ & fMaTan 2 &R g ok 9l & qrase ufiay sa a$
SRFTSOIE # AN adbIe W B 8, PV ANl Bl WHIAD HId 8 SR 8] PB @
Rerrie o od 21 39 ®RU 1§ & KA |/ 7 ok Yad Regedc a8 @ I8 4
sifaverat 21 # s g 5 Wil @t uforan 3w 2 ofik Ife o ofik oot ot 8Rft @1 39 W
g IR &R guTdt BRare Bl
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SHRIMATI SUPRIYA SULE : Madam Speaker, in the reply the hon. Minister has
extensively talked about safety and the new precaution methods that they are
using. With such a big gap between the people they require and the technology, is
the education that we are getting today compliant to the jobs which are more
technological in nature?

In Maharashtra, from where I come, the Mumbai suburban railway uses the
maximum utility of passengers. There are a lot of issues regarding the safety of
people, particularly the safety of women. There is so much of new technology
which is required. Are we equipped to play along with the new technology? Does
the manpower and the new technology match?
2w Rt A e | S 9eE BT §, # Sl qdr =g 6 Tt Semrarst o
JUIART B9 TR HRA & ol Tt gsd T eld Tt g AR U HHATRAT DI 1T Bl
&M W B9 FRAOR SR @ &1 GREl 1 dfg & [y 89 31 TR & T USRI BT YA
PRI B, O AT ARSITHAT 37 Piferor Vaised ReH &1 g IR 8! 8l |IT ad-id
W ARG ¢ Aicae U aifil RiRed - & & digee IR W &9 P8 S vad R
AT 3RY R 7 iR # wHein € 6 39 gfe 9 swianRRal & watw ¢ @ SRl 7 8iiR
IAH PIs ATIRATE! Neld Tl Bl |
SHRI JAYADEV GALLA: Thank you Madam Speaker. The Railways have spent

more than Rs. 20,000 crore on safety in the last four to five years. The hon.
Minister has spoken about the Train Protection and Warning System, the Train
Collision Avoidance System, the Vigilance Control System. But these systems are
yet to be fully rolled out.

But my question is regarding a much more simple device, that is the
Automatic Smoke Alarm System. There are 40,000 non-a/c coaches, which are 85
per cent of the total coaches, that do not have any defence against fire.

So, I would like to know from the hon. Minister the reason for not fitting
the Automatic Smoke Alarm System in non-a/c coaches. What plan of action does

he have to fit these coaches with this System in the next few years?
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Nt 7 Rt @ AT T 9 59 Ried &) 919 B8 8 S9DT WANT Nad | BT ©
fhT AT B HH B HRU & DI H Ig SHIUHC 8H Aol ol Abhd 2l oIfhd Si-or

warest # gfg BF, S SUGROT BT AN B IR Nd H BT
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(Q. 304)
sft ugene g wea : 9 Sremer Sft, 70-80 WA & AP M| § S Ieeary faR

Wl 8, D! IS I A ! 2 b HAHDT DI 3 BT D1 o el AR IeRTafi o off
garcdiied o 89T TS offth 3R Bl SNTUfd PBIs WAl Teldl &Rl & df S¥d N H SR
S B @1fey| # Had USel WRBR Bl 9 d1d & (oY 9918 G, WIRIBR A FerT FA1
ST T 9918 I Hifeh I8 b UIeIe ®Hed © ol siffdl @ f2a # 2 59 uied &1 aa
HRBR 7 Yo B &, IWY al I IR H A% foredt € fF IS dIg S &1 Fteror gnm A
72 < H IADHT RUC AFATST HIA B 3R IABT A AT SAHD DI Hel T Hife 7D
HfAPR YRIET BT| <IfhT S AT ST & T8 8, IR & W0 9 AMHG ST 8- I 57
SR, #19 YR&T HElNQenerd, dHart wiasy i Wi ik wHard sy i | 39 9r
& FraR A a1l Rrasr Y e € 399 SR § I8 o o T g 6 59 T ufasem
SIS M El Pl WA 7,13624 FOIW B § i Wica fren g1 & " @5 S | S
aredl g f6 avad # 9 AR GIml & iR S a9l ol by worR © ud Rl fha
£7 IR 98 T AN ST WY A1 §¥ & A W Ag o w7 gl g iR iy @
2?2

SHRI BANDARU DATTATREYA: The hon. Member has rightly pointed out

some of the issues. The very purpose of this Shram Suvidha Portal is transparency,
accountability and employability. These three things are more important. For that
reason, we have come up with this Portal. Our hon. Prime Minister Shri Narendra
Modi ji has inaugurated this programme on 16" October under the name of Shram
Suvidha Programme. The very purpose of this programme is the allotment of a
unique Labour Identification Number. The Portal is there. The Portal is centrally
data-based. This is for e-krani, as I have mentioned. The second thing is e-
business. There is single return for 16 labour laws. It is a sort of simplification.
The second thing which we have observed is that it has been
operationalized in four organisations — The EPFO, the ESIC, DGMS and the CLC
( C) . Under this, as of today, 7,40,850 establishments are covered in which

inspection is done, as I have mentioned. I would tell you very clearly that more
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transparency will be there in the inspection scheme. There will not be any
inspector raj.

I will also give you some data. The total number of inspections which have
been assigned is 16,030. This inspection is not man-made. The computer itself will
do it. We will give the feedback to the computer. The computer itself will take the
random sample. Inspection has to be done based on the random sample. There will
not be any discriminatory power to the inspectors. For that reason, we have
assigned 16,030 inspections, out of which the inspector has to submit the
inspection report within 72 hours. It is mandatory. The result is 12,883 on the
Portal. The pending number is 1,681. For that, the e-kranti is there. A lot of
purpose is served. I will not explain much of these things. But this Shram Suvidha
Programme ensures accountability and transparency.

A L& : BB <l fawgd SR 8l 14|

2t veele g aed ¢ A otege SN, g9 A 919 U © SR <€ Bl W udr 'l @y P
arra ¥ I glaer sl o1 ff dRer <t 2 ik S uref¥ar aga et 1 #9 Ig dmer
o fo5 Tl @t @ <9 & A 3 9MY 3R 9 HiaR Sl IVRes ©,... (ragm)
A & @ T8 JFHRN S & ol

N weee RiE wea: AT ege Sff, AT GENI U I8 © P O IR WU B- 8 MY,
29 &1 FEICRery, HHar) viasy [fE, Siue & S 57 41 e 8, 1 g7e HiaR 81
31T, TRl & fory s g6t S 2 S0 IRRGE & T8 21 oifhe 99 e & T8 7
dql ST A7 Rl A & HiaR a8 T8 SQT| SRS & & HolgR 9gd 9%l W& H § Sl
39 SRR ¥ M ARy gfifory A9 A get off fF g dwn fean 22 safoy § snue
AEH A AT S A ST ATl g [ R JATehidd WU W SRS & @ Holgy
HE © ollb d 3 Ul B WA b IR A o, fIRreds ugam W 3961 e =@zl
A #3 Sf & WRAfhe g1 & {6 Oy g1 SE 8, O 3R Wl R SERT 8, &1 S9! i
A B & fIg e 9 DIg 79 8i?

SHRI BANDARU DATTATREYA: It is a very good question raised by the hon.

Member. My Government is considering identification and registration of
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unorganised workers. 7 ¥R ST AOR & U U T dre T f&am smom,
qrefaferdl daxk | Wl 39! AT SIQT 3R 89 AT Uk IE dhle A ol I8 § 3R S9d
3R Sl YFaRTeT ThIST THR Bl 8, 99 TR I e Al sRivfed #oigr €, faRydR il
BISRIT AFeR H ¢ 3R Sl dve A S S=arSl gy 8, U o & forg dreret Ryt
giaer 980 T | SHD [y TIC PIs H AT W ©:- Ugell W Dl W@Reg 441
A, A B ST JMEH! §1 AoMT iR A Whi 3 e affes g e 21 &
DT Bl ACATST PR RIS oS AFex Bl Bls QAT S| #ff R il B WRBR
@ 916 39 A8 PI MUY ugel ar o S e Bl

&t e AR MR : wEIE, s 3o Al ¥ e H gME iR W O R G Pl g

et w2 1 # S area € fF gfie srssiefhaed Fa) dad R @ fierm a1 wue

&1 T s9®H1 oW ferm? Is the employer obliged to tell the number of people he is

employing in his industry or enterprise and the ESI benefit or benefits of pension
he or she is giving in that enterprise? Is it for the employers only or does it involve
70 per cent of unorganised sector employees also?

SHRI BANDARU DATTATREYA: Madam, I have already stated that Labour
Identification Number is connected to the employers and Universal Account
Number will come to all the employers and all the employers will be covered
under this scheme. I would like to inform you that 4.2 crore employees will also
come under this scheme and in future daily monitoring and weekly monitoring
will be done and assessments will be made. A large number of work force in the
country will be covered under this scheme. I feel that even the contract labour will
also come under this scheme. In future, we are planning to include unorganized
sector employees also under this scheme.

S FHE TWE AR ¢ e S, H A FA SN A SMUS AW W goAl aredl g (6
3T & TN AN & oa¥ iR g%y Bl W Wd ghaen videw § @ wmfde fHar war 27
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2t IS TR : L& Sfl, AT IO D g D Y T A U@L & lfhe I F
3R oA H 9gd TR AWM §| T8 B FHWY 7 & 3R I ARHR & A et g1 #
BY & WY A Aredl § 6 oI arel WHT H IS ARBR W g9 e H N drell ©f I
TH & I WHN Uled § N D IR 2] I FRiEa I8 AR & ael Fasiar &l
AT 2 @ 9 AT & d6d Al o wahd 2l
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(Q. 305)
SHRI KARADI SANGANNA AMARAPPA : Madam Speaker, I would like to

know from the hon. Minister whether linkage of Aadhaar Card is mandatory under
the Direct Benefit Transfer of LPG Scheme for all the LPG consumers.

SHRI DHARMENDRA PRADHAN: Madam, there is no mandatory provision for
the new modified DBTL Scheme. Bank account is another option and so Aadhaar
Card is not mandatory.

SHRI KARADI SANGANNA AMARAPPA : Madam, this scheme is a good
scheme. What is the percentage of Aadhaar Card holders in the country and what
action the Government has taken to give Aadhaar Card to all LPG consumers?
SHRI DHARMENDRA PRADHAN: Madam, as I said earlier, Aadhaar Card is
not mandatory for this scheme. There are different percentages of Aadhaar seeding
in different States. Now we are concentrating on bank account for transfer of LPG
subsidy.

SHRI VINCENT H. PALA : Madam Speaker, the Direct Benefit Transfer of LPG
Scheme was launched on the 15" of last month in 54 districts of the country
whereas for the rest of India it is scheduled to be launched from 1.1.2015. I would
like to know from the hon. Minister as to how many people have taken
connections and what is the percentage of success under this scheme for the last
one month? [ would also like to know as to what is the plan of the Government for
the next launch and whether the Government will give benefit under this scheme

to those people who do not have bank account and Aadhaar Card.



15.12.2014 33

SHRI DHARMENDRA PRADHAN: Madam, the hon. Member has put a very
pertinent question. In 54 districts, now the seeding process is around 75 per cent.
In the rest of the country, out of 15.3 crore consumers, 25 per cent are already
seeded to bank or Aadhaar.

There are two-three steps. For those who have Aadhaar and those who
have already seeded their LPG number with Aadhaar number with their respective
bank account, it is fine. Aadhaar connection is not mandatory. Now, those who
have bank accounts, they have to identify, they have to give their bank number to
the LPG distributor. LPG distributor’s responsibility is to seed that bank account
with their LPG consumer number. That is going on. Those who do not have a
bank account, now, in the recent campaign, with the new Jan Dhan scheme, a lot
of people have already opened their accounts. Still those persons who do not have
bank accounts, they will now open their accounts at LPG distribution point. That
facility will also be there at the LPG distribution point.

SHRI M.B. RAJESH : Madam Speaker, there are many complaints that even those
consumers who have got Aadhaar cards and bank accounts are not getting subsidy
credited to their accounts. Even the oil marketing companies are pleading that
they are helpless and they cannot ensure that subsidy will be credited to their
accounts. Even I have received many complaints from consumers in my
constituency. So, I would like to know, through you, Madam, what steps the
Government proposes to take, or whether the Government has already taken any
steps to ensure that whatever limited subsidy is available, that will be credited to
the accounts of those consumers who have even Aadhaar cards. Those who do not
have Aadhaar cards, their problem is bigger than this. So, I am asking about those
consumers who have got an Aadhaar card; whether the Government will ensure

that subsidy will be available, at least, to them. Thank you, Madam.
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SHRI DHARMENDRA PRADHAN: Madam, as I have already clarified, firstly,
Aadhaar card is not mandatory. Secondly, bank account is also another option.
Those who do not have any bank account can also avail of the scheme. They can
open their bank accounts; they can seed their bank account number and LPG
consumer number within the next three months. I appreciate the hon. Member’s
question because he is from Kerala. The whole State of Kerala has adopted this
new scheme. Till 10" of December, 3578 complaints are there. Out of them,
already 2999 complaints are complied with.

Through you, Madam, I would like to assure, there is a new portal, namely,
‘mylpg.in’. Those who have any problem, they can put their complaint in the
‘mylpg’ portal. They can put their complaint in the LPG distribution point also in
a box. This is a new scheme. This is a very ambitious scheme in which 15 crore
consumers will converted — their LPG consumer number — through bank account.
So, certainly this will be a challenging task. With the help of all the hon. MPs,
this can be a very successful programme. This will save money and this will

facilitate a good delivery mechanism to consumers.

HON. SPEAKER: Question 306
Shri Kalyan Banerjee — not present.

Mr. Minister, you can lay your Statement on the Table of the House.
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(Q. 306)
ST, INF PAR : e ARG, PR HEARI & 8 I & g Bl 4R 2| 59 dady

H ®®! wrae By Y E FREET (FeeE) fdf e & gR1 W WReR 39 favn # Ht
AT BR Je! gl fheg, e B Wi W H SR oA T g {9 qaeamu/arads dfed
fafator e & FrRIfT PRl & g gRer, ey U ool gHfRad -1 vg |faferi
WRBR GRI ST A1aeh el A SR AfREE, 1948 3R ¥ 3 gAY 7Y
el & w0 § Suae 2

3TeeT HARIGT, AAER ¥ IE <@ ¥ Ml ® fh qiadee & &M # S SR o I8d
g 9T A AR BT SHERI gRT BT WA & R I Dicde R TR BT ST 2l
12.00 hrs
SAHT T Al BIE TR W@ S 7 S A F Ib gEn b fagell W oer & o 2
..(caem) # I a5 R o @1 g & S0l T A1 S QU I §, 7 gere A 9w, A
T 2T S € SR T € SS9 & o) 21 R aRe ® SiRed § 9 | M ek
Py N STolH Bl "eAU 8 Sl &1 g 3%h 998 R IRT ¥ &g dR Bed 3R A1 Bed
TS 8 9 g1 U SheRl & gRI dTiRaTel & & favg Uded gR1 &l SHdl s
foees o9 @1 HRIATS B SI?
$it deT® TAP: TN U8 9gd ouled AMI Ol | 39 WaRAId del Il §, Sy 39
Tae @ ded g9 AMifhd far 1 39a forg I S-St wrag fey € ot S gfaard ura

OX[AT, DMH HXd JHIT TTed, TelHC 3R Teaw anfe ol The concerned State

Government is the statutory authority. That is why, keeping in view the ship
breaking activities in Gujarat, we have sanctioned a 50 bedded hospital at Alang,
Gujarat. All precautionary measures have been taken. The concerned Act is there.
Everything is happening according to the Act. The DG is in contact with all
statutory authorities. Along with that, there will be a conference of inspectors

every year also.... (Interruptions)

AR & TR d AFE) T8 od 2 dl T B 27
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12.01 hrs
PAPERS LAID ON THE TABLE
HON. SPEAKER: Now, Papers to be laid. Item No. 2 — Shri Bandaru Dattatrey.
THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): Madam, I beg to lay on
the Table:-
(1 (@) A copy of the Annual Report (Hindi and English versions) of the
Central Board for Workers Education, Nagpur, for the year 2012-
2013, alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Board for Workers
Education, Nagpur, for the year 2012-2013.
(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.
[Placed in Library, See No. LT 1223/16/14]
(3) A copy each of the following Notifications (Hindi and English versions)
under sub-section (2) of Section 7 of the Employees’ Provident Fund and
Miscellaneous Provisions Act, 1952:-
(1) The Employees’ Pension (Second Amendment) Scheme, 2014
published in Notification No. G.S.R. 593(E) in Gazette of India
dated 19™ August, 2014.
(i) The Employees’ Provident Funds (Amendment) Scheme, 2014
published in Notification No. G.S.R. 608(E) in Gazette of India
dated 22" August, 2014.
(ii1)) The Employees’ Pension (Amendment) Scheme, 2014 published in
Notification No. G.S.R. 609(E) in Gazette of India dated 22"
August, 2014.
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(iv) The Employees’ Deposit-Linked Insurance (Amendment) Scheme,
2014 published in Notification No. G.S.R. 610(E) in Gazette of
India dated 22" August, 2014.
(4) A copy of the Notification No. G.S.R. 689(E) (Hindi and English versions)
published in Gazette of India dated 25" September, 2014, containing corrigendum to
the Notification No. G.S.R. 320(E) dated 6™ May, 2014 issued under the Employees’
Provident Fund and Miscellaneous Provisions Act, 1952.
[Placed in Library, See No. LT 1224/16/14]
THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): I beg to lay on the
Table:-
(1) (1) A copy of the Annual Report (Hindi and English versions) of
the Rajiv Gandhi Institute of Petroleum Technology, Rae
Bareli, for the year 2013-2014, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Rajiv Gandhi Institute of
Petroleum Technology, Rae Bareli, for the year 2013-2014.
[Placed in Library, See No. LT 1225/16/14]
(2) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 619A of the Companies Act, 1956:-
(1) Review by the Government of the working of the Balmer
Lawrie Investments Limited, Kolkata, for the year
2013-2014.
(1)) Annual Report of the Balmer Lawrie Investments Limited,
Kolkata, for the year 2013-2014, alongwith Audited
Accounts and comments of the Comptroller and Auditor

General thereon.

[Placed in Library, See No. LT 1226/16/14]
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G AT | o WAt Q1 S AT W e /At (s e <@ wm) ¢ srene weedn, d
G @M R @l (e iR fafree) sifafam, 1957 &1 a1 28 &1 IUaRI(1) & ia

freferRad stfeRgaall ot gep-ueh ufar (&= qem arioil |wehRoT) |41 Uee IR Rl & :-
(1) ALHLA. 630 (31) ST 1 RITR, 2014 & WRA & ISUF H YRR Y o qAT
ST gRT W 3R @irel (e iR i) sifafem, 1957 &1 gavt sl
# Sfaqa dened fey gl
(2) AL.HLF. 631 (31) S 1 RATR, 2014 & ARA & JSTTH H THIRE Y o o
R gR1 @ 3R Wirer (e ofiR fafra=) sifefram, 1957 & A g
# wfaug dene oy 2l
(3) @S ge (YA des) M, 2014 ST 8 e[y, 2014 & WA B AoIF H
AL |1 ALBL. 710 (31) H IR gy o
[Placed in Library, See No. LT 1227/16/14]
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12.03 hrs

COMMITTEE ON MEMBERS OF PARLIAMENT LOCAL AREA

DEVELOPMENT SCHEME (LOK SABHA)
Statements

DR. M. THAMBIDURAI (KARUR): I beg to lay on the table the following
Statements (Hindi and English versions) of the Committee on MPLADS (Lok
Sabha):-

(1

)

3)

Statement showing further action taken by the Government on the
recommendations/observations contained in the Tenth Report of the
Committee regarding Action Taken by the Government on the
recommendations contained in their Seventh Report (15th Lok Sabha) on
the Subject 'Development of SC/ST areas through MPLADS funds'.
Statement showing further action taken by the Government on the
recommendations/observations contained in the Twelfth Report of the
Committee regarding Action Taken by the Government on the
recommendations contained in their Ninth Report (15th Lok Sabha) on the
Subject 'Procedure on Provision of MPLADS funds for natural calamities'.
Statement showing further action taken by the Government on the
recommendations/observations contained in the Thirteenth Report of the
Committee regarding Action Taken by the Government on the
recommendations contained in their Eleventh Report (15th Lok Sabha) on

the Subject 'Execution of MPLADS works through Societies/Trusts/NGOs'.
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12.03 V5 hrs

BUSINESS ADVISORY COMMITTEE
9™ Report

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): Madam, I beg
to present the Ninth Report of the Business Advisory Committee.

12.03 % hrs

STANDING COMMITTEE ON LABOUR
1** and 2" Report

ST, I AR (EHATe) : oeuel Heledl, § sM Wadl Wil @iy & efaRed afides
(fE=a T2 SRIST HDBROT) IR DT -

(1) 5™ 3R ASHR FATST B AT DI A (2014-15) & IR H T8l ufcrde |

(2) o HATAT BT AN DI AW (2014-15) H IX H A Hfrde|
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12.04 hrs

STATEMENTS BY MINISTERS

(i) Declaration of 21* June as International Day of Yoga"

fader #3ft N warft W Rt Wt (STt g @RS 2 A STee Weled], B9 Al
T YR WS W R 21 S Bl HRA DI Usl W ARG AN fagd g fby S a1
JEE AR 11 @R B AW B ATl U ARAT B & AW 39 @& GHMER TR IR
S U S TG BT JWd B 8T o) AW H 9 YAId e Pl & AR HaTd w8 v
AIE S B 39 AR U8l BT WY I A el AAYd FHIAT Bl AR AP BHRAT

AN YR IS, HH B AP boiex H Jhad 118 faawi/awl a1 quiel & galag fhar
T Bl 11 R B AYa I G D Pl 193 S« H F 177 S ARG INT Kaw b
UG & |8 WIS ), D-WAR & |

AT JeheT HBIeAT, Ve IS, WH H 39 YR b Al A1 Idrd W |8 uriSini
P g gaifdd I g1 IS db Fad SISl =T 2, Sl 39 U & 98 Ureih! ol fieh
2| 9% IEed @1 3 § 6 3 Us) 7 T Shad wRd & 9w e, g 9 usd @l
AR BT U Ardoi-ep geoT W) Aad Bl

T MRAI Peld DI 57 2 1 8 I &1 Al s+ ddl ©l S8 G iR 84
T URYE & Wl Ui el 9ewll &1 wweie e, a8 ol ok ' ueiid &9 & Bl 89
HHE dTel S Ui BT W AHT Fyelr e e ggr 31 St 7 (Ul WIS IrE1 @ SR He
B oAt T THIHT & W F I WA JAT T, IR0 GRRM & AR TSR TG I odaw
IR DTS IR AfeT sfiRe & AR Fl I 9l &1 a9l el 9 v w@R # g9
79I 3 I8 @S gy

R QT A 2 5 At el & fren @mde wwe g a1 i Qe 8 uedl, 9% 9
qd B Yfafde 2 6 IRAY I9p B 99E eRIER [GRyeR AT & yfa faegardt wsmT 2l
BIcTifep & QW AN &l a9 qehd olfeh ANT I (vt fasteral # el &x g9 o+ 3R 79
@ 9 YHIHADAT JAT THid & A1 ARTHT R R Fahd &

" Placed in Library, See No. LT 1228/16/14
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SO Al SATET HEAYY qd I8 © ($ ARG AN feaq d1 e @mgs qHels &R
JITRIT TR GRT 3] 5ad ¥ WIHRAT I8 ST & 1 [Fd TSR U ARA TRARTY
fIeg @1 oM & raTIHA & WY AHGOR RS A g1 o fF gE w9
IS H FHET AN Aiedl R AR T8 DI I BT 8 3R A R TP & 9=
FHYAT A ©l A-T § g HA S B WUl B PO AW Fgd bRAl A | I/ BEl -
AT BN GRIGT URERS I oF &l AN A9 g IWR, AR 9 B, W9 9 I Bl
TUHTHASAT BT T Ad G THid & I AR ST d W0 2| I8 [T T Hedv B GHY
SfedIv B AN Had A R T BIHR 30 AW § 1 999 g gpfa & |y dered
@M & &1 A1 27|

AT WERA, 27 FUARR, 2014 &1 6T [ HE DI IMH FHT B T TAH
IIEE | HEAT Y HA S 9 3 URATd Bl IAMYBIMRG AR IR [T AT| SqH Sip 75 =T
& AR YHAR 11 GARR B AYa IS W9 gRI 39 TWE B WhR & forar | {4
IEdT & |1 $H YA DB W@ IR WIDRI TAT A8 AU AT H b STl 2

9 UE B S SR FHAE SR gal AT & Wi SADI WIDHR fHAT ST
AN AHR gR1 fIwd wR W 5y 17 Heiifas waml &1 gouer Jmr 81§ 9 A0 9Rd &
Ppeld Ahdl Pl Yh HedYUl Teh Al gl “Heb 39 Sfedr”, ‘e WRA” 3R A
‘SR AN fegd” A {l Sfidd, GRIEld 3R qg WRd & AN A1 & U USH ©
! BT ok e g9a g el & W A 79 fhar o <@ 2l favd & g Aam

el o AR URATd d B9 U8l Dl g A INIEl 2

SO qd dY 2007 § GYG WS HE A FERAT W Sl b S T 2 3facEr Bl
Ny e g =ifa fopy oM & uRdT w=ara &1 wiRa fhar ol iaRisy srfgsar
fead 3R SR I feaw M fFreax SR S # WRd & fARre AFeM @1 a9
g1 37 I1 UEell BT AR 9T ARG <9 @t siferfad ® Y 8 “aqda o ded
i WUl fqeg U uRaR &1 # 1 I8l 9 BN & a8 Aol Wit Sfiagiell &1
TRAT® & — fI3a & A SufRIa ARl & A B 3R Udh IS U8, il 89N
TATRY] & WY ATETAT B
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S b 39 3 fadwR &l Wi W1 | el o, BAN dfRad fTehierall &l gfd fawa &l
3T WY ABR A A YA B Aehall o] el HElQ], SRy AN @ By aron fawg @
3T W1 TBR Tl Bl TAR WDR B FlIdgdl Bl Yeb Agdqul SuAfal g

H AAE B AU qHT AT DI ATRER PRAT AT 16 AT aret A 7 1 597 fawa
DT YT A DR Tl B AU AR Aebed Pl TN |
TG TRAMT Bl AR qbleld Bl 8, T8l gAY AR BH AR &bl “Hide qrax” o et
Q¢ IR W AR S T SR 7 W B W H &l | 9gd-9gd g9a1s]
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12.10 hrs

(ii) (a) Status of implementation of the recommendations contained in the
253" Report of the Standing Committee on Industry on Action Taken by the
Government on recommendations/observations contained in the 244™ Report
of the Committee on Demands for Grants (2013-14), pertaining to the
Ministry of Micro, Small and Medium Enterprises *

[ed, oY 3R A=A ITH HAL (37 dewr W) ¢

(1) wEIew, Y&, oY 3R WeuH ST WA ¥ W Sl Bl AR 2013-14 & dW A
Ifffa & 2447 ufddes # ofafdse RreiiRen/feufr R WRER gRT & T8 HRATS & G99 |
I Gee) Wt Afafay & 2539 ufvdes § sidfice ReRel & srafaaa @) Rafy & av &

Jaded gHYC X XYl §|

(b) Status of implementation of the recommendations contained in the 258™
Report of the Standing Committee on Industry on Action Taken by the
Government on recommendations/observations contained in the 245™ Report
of the Committee on 'Review of Implementation of MSMED Act, 2006’,
pertaining to the Ministry of Micro, Small and Medium Enterprises’ **

e, oY IR 7579 ITH wA (s dewra fs) ¢

(2) gew, oY 3R HLH IR AT A FOT THUATASS! AMNTH, 2006 & HrATIT DI
THem & IR H GffT & 2454 ufded ¥ oiafdse RreRen/ffufry R WReR gRT &) T8
HRATS & Geg ¥ I Geeft Wi afffa & 258d ufaded # sidfdse Rl & wrat=a=

F I & IR ¥ oy FHIICH IR Gl g

HON. SPEAKER: Item No. 9 --- Calling Attention, Shri P.V. Midhun Reddy.
... (Interruptions)

SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, allow me to raise my issue.

* Laid on the Table and also placed in Library, See No. LT 1229/16/14
™ Laid on the Table and also placed in Library, See No. LT 1230/16/14
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HON.SPEAKER: I will allow you to raise your matter during the ‘Zero Hour’.
Please take your seat.
12.11 hrs

CALLING ATTENTION TO MATTER OF URGENT PUBLIC
IMPORTANCE

Situation arising out of food adulteration in the country and steps taken by
the Government in this regard

SHRI P.V. MIDHUN REDDY (RAJAMPET): Sir, I call the attention of the
Minister of Health and Family Welfare to the following matter of urgent public
importance and request that he may make a statement thereon:

“The situation arising out of food adulteration in the country and
steps taken by the Government in this regard.”

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): Madam Speaker, consumption of adulterated and spurious
food items is a serious health hazard and the Government is fully conscious of its
deleterious effect on the consumers. With the objective of consolidating the laws
relating to food and for laying down science based standards for articles of food
as also to regulate their manufacture, storage, distribution, sale and import, to
ensure availability of safe and wholesome food for human consumption and for
matters connected therewith or incidental thereto, the Food Safety and Standards
Act was enacted in 2006. Subsequently, the Food Safety and Standards Authority
of India (FSSAI) was established in 2008. The Food Safety and Standards Rules

and six FSS Regulations, were also notified in 2011.

The Food Safety and Standards Act became operational with effect from
05.08.2011. The food regulatory framework has now moved from the one limited
to prevention of food adulteration to safe and wholesome food regime. The
responsibility for enforcement of the Food Safety and Standards Act and Rules

and Regulations made thereunder primarily rests with States/UTs.
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The Food Safety and Standards Act, 2006 provides for graded penalties for
infringement of the provisions of the Act. Penalties/punishment for selling food
not of the nature or substance or quality demanded; sub-standard food; misbranded
food; misleading advertisement; food containing extraneous matter; unsafe food
for possessing adulterants etc., have been specified in the Act.

To curb the menace of food adulteration, regular surveillance, monitoring
and sampling of food products is undertaken by the State /UT Governments under
the Food Safety and Standards Act, 2006, Rules and Regulations made thereunder.
Instructions in this regard are issued by the Food Safety and Standards Authority
of India (FSSAI) from time to time. Random Samples of food items are also
drawn by the State Food Safety Officers and sent to the laboratories recognised by
the FSSAI for analysis. In cases, where samples are found to be not conforming to
the provisions of the Act and the Rules & Regulations made thereunder, penal
action 1s initiated against the offenders. Based on information received from

States/UTs, the details pertaining to last two years are as under:

Year Samples Samples foundNo. of cases
analysed adulterated launched
(criminal/civil)
_ 69,94 1
%)12 9,949 11021 7
2013-  [72,200 13,571 10235
14

The Food Safety and Standards (Contaminants, Toxins and Residues)
Regulations, 2011, prescribe limits for pesticide residues, naturally occurring toxic
substances and metal contaminants. A Scientific Panel on Pesticides and
Antibiotic Residues has been constituted under the FSSAI and the Panel has been
delegated the power to fix the maximum residues levels of pesticides and
antibiotic Residues in food commodities. Further, the exercise for harmonization

of the maximum residue limits for pesticide residues in food commodities with
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codex standards is presently being undertaken by the FSSAL

The Ministry also proposes to comprehensively review the Food Safety and
Standards Act, Rules & Regulations made thereunder to address the concerns of
the Courts including in matters relating to food adulteration and the numerous
representations received from the Food Business Operators. It is also proposed to
revisit the punishment stipulated for milk adulteration and make it more stringent.
SHRI P.V. MIDHUN REDDY : Thank you Madam for giving me this chance.

Madam, I would like to start with a quote of Swami Vivekananda. It says,
“Brave, bold men and women, these are what we want. What we want is vigour in
the blood, strength in the nerves, iron muscles and nerves of steel, not....... Avoid
all these. Avoid all misery.”.

Madam, I recall this quote of the great saint with reference to building a
strong nation but these qualities envisaged by him will be a far fetched idea if we
do not curb the menace of food adulteration. This is a greater threat than the
border issues or the terrorist threat that our country is facing today. If we do not
check food adulteration, we will lose more lives than in any war. It has got the
potential of a weapon of mass destruction. Even basic things like water, milk and
oil are in the long list of adulterated foods. No attention is paid.

If we take the case of water, we find a lot of water in the market branded as
purified water. We know most of the water bottles in the market are spurious. We
are a country where we have a slogan, ‘Make in India’. We want other people
from other countries to come to India and make their products. We are the same
country which has sent Unmanned Mission to Mars and we launched satellites of
other countries. But the irony is that we still find foreigners bringing their own
water bottles to India when they come to India.

If we take the case of milk, earlier it was like adding water to milk was the
common form of adulteration. But now it has reached hi-tech proportions with
synthetic milk, which is made of caustic soda, soap, urea and oil. Synthetic milk

causes cancer and is harmful to heart, liver and kidneys. It is highly dangerous for
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pregnant women, babies and children. The problem is that once the milk is
obtained from the milch cow, it has to be stored within 4-5 hours. The dairies do
not check the milk properly and most of the dairies are unregulated. Except for a
few major dairies, most of the dairies do not check the milk properly, and this
synthetic milk is mixed with the normal milk and supplied to everybody, to each
and every household.

The other danger is that now-a-days it is a big trend that they are injecting
hormone injections like oxytocin to cows to increase their yield and get more milk.
The Nutrition Digest, a publication of American Nutrition Association, says that
milk from cows given hormone injections increased the risk of various cancers
when consumed by humans. Still studies are being done on the effects of these
hormone injections, specially, oxytocins which are freely being given to all the
cattle in the country. It is a very dangerous development in our country. The effect
of oxytocin is not only harmful for humans but it is really harmful for the cattle
also because these oxytocin injections are administered daily to the cattle. I can
say that this is a more heinous crime than cow slaughter because the cattle are in
great pain. The cow slaughter law, which we have, will have no meaning if you do
not control these Oxytocins in the country.

Another major threat the country is facing today is resistance to antibiotics.
It is not only a threat in our country but throughout the world. A lot of countries
are facing this problem. The presence of antibiotic residues in honey, meat,
poultry and egg products consumed can produce resistance in bacterial population
in the human body. These bacteria cause difficulties in treating human infections.
This is largely due to unregulated use of antibiotics in animals. People use
antibiotics in animals to prevent them from diseases and increase their breed in a
very short period of time.

The World Health Organisation has identified antibiotic resistance as one of
the three threats to the human population in the world. The US Centre for Disease

Control and Prevention has described antibiotic resistance as one of the world’s
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most pressing problems as a number of bacteria resistant to antibiotics have
increased in the last decade. If this trend continues, Madam, we will not have any
frontline medicines, which will treat basic diseases like typhoid, malaria and even
other common fevers. It will lead even to a bigger health disaster than the one
which is posed by bird flu, swine flu and Ebola in our country. Studies show that
prolonged use of antibiotics cause cancer, asthma and cardiac malfunctions in
infants. The latest one reported in the country is the new disease called
Inflammatory Bowel Syndrome (IBS). These antibiotics kill the useful bacteria in
the stomach, which leads to ulcer. A lot of people are suffering from this IBS
syndrome.

Madam, artificial ripening of fruits is also causing many problems in our
country. The International Agency for Research on Cancer (IARC) has listed a
number of chemicals and pesticides, which cause cancer. Calcium carbide and
ethylene are among them. Calcium carbide is most commonly used in India. It 1s
used in ripening of mangoes, bananas and even papayas and tomatoes. These fruits
when consumed affect all the vital organs like liver, kidney, heart and stomach. It
is very dangerous to the health. There is no regulation to prevent the calcium
carbide, which is being used very commonly in the country.

Another problem which I would like to bring to the notice of the House and
which is the most burning problem today in the country, is the unregulated use of
pesticide. The studies show that pesticides can cause health hazards like birth
defects, nerve damage and various cancers. The most affected are the rural folks,
who are unaware of these dangers. A study conducted by researchers in Rajasthan
University has shown that there are alarming levels of Organochlorine Pesticides
in the blood and milk of lactating mothers. This is a very dangerous news because
mother’s milk is a gift to us from God. It is the purest of the pure things what God
has given to us. It is really pathetic that we have contaminated even mother’s milk.
It is not only in Rajasthan but studies in various other parts of the country have

shown similar results.
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Madam, I would like to say that when you have laws to protect women and
children from atrocities, there are more women and children being affected by
food adulteration than the actual atrocities committed on them. I would like to cite
an example of my native village from where I come. Twenty years ago there was
just one cancer patient in the village. But now in a population of thousand people,
50 people are suffering from cancer. Most of them are unable to get proper
treatment. It costs them lakhs and lakhs of rupees for them to get treated. This
crisis is not only in my constituency but is a national crisis right now with the
number of cancer patients increasing in the country.

Through yourself, Madam, I would request the Government to take up a
health scheme like Arogya Shree which was started by our former Chief Minister
the late Y. S. Rajasekhara Reddy garu in Andhra Pradesh, where any poor person
can go to the hospital of his choice and get treatment for any ailment which he is
suffering from. It will really help the people of the country if such a scheme is
launched by the Government.

I am not exaggerating when [ say that there is hardly any food that is left
unadulterated. It has reached such proportions that strict laws need to be enacted to
curb it. Statistics show that the current laws are inadequate and the culprits are
going scot-free with meagre fines and small punishments. Adulteration is as good
as poisoning the public and, therefore, strict laws should be there; punishments
given should be as severe as in ‘attempt to murder’ cases and the adulterators have
to be booked under such provisions. The Supreme Court has urged that anyone
found involved in the illicit activity should be dealt with a firm hand. The Apex
Court has stated that milk adulteration should attract ‘life imprisonment’, and
asked the Government to take a serious view of this. The Apex Court has also
slammed the current maximum punishment of six months as grossly inadequate.

Though much of the action lies in the hands of the State, I urge the Central
Government to step in and play a proactive role as it is a national crisis right now.

I urge the Government to form a high-powered committee as coordinated efforts
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of the Ministries of Health, Food and Agriculture will deliver the desired results,
what we require.

Every Indian, including all of us, is consuming what I call ‘slow poison’.
Knowingly or unknowingly, water, rice, wheat, vegetables, milk, meat, fruits or
sweets, whatever we are taking, in other words, whatever we are eating is making
our country a nation with the highest number of cancer patients, and people are
suffering from the effects of food adulteration. Even every child in the womb is a
victim of adulteration these days. I am afraid of this unseen enemy, which enters
each household everyday.

Madam, as they say, “A stitch in time saves nine”, if we put in strong rules
and regulations, and enact strong laws, we can save crores of rupees for the
country in terms of healthcare costs. These man-made problems should not be a
deterrent in the development of the nation.

In the end, I would like to thank our hon. Prime Minister for bringing in

Swachh Bharat for a ‘Clean India’. Madam, through you, I would request the
Government to bring a new initiative like “Shuddh Bharat” where we get clean
water and clean food. I thank you, Madam, for giving me the chance to speak on
this issue.
31, AU g (armud) ¢ AFE SNy Heledl, §9 AWy WR dle @l faWR o & oIy
TEA-98d MU gl 1TST BT fAv S iR 4G & W &1 vy 21 I8 a1 & Hs Al i
T 8, dfcts SR I aretl difedl &1 W vy 21 I8 dad Ag=l 9 & T8, 9 ageli
3R uferl & ot SEfa faww ) sy 39 vy W diem & forg & =rea g P oy o
REREC

T gl # areeefiy W SN 7 9gd-9gd aag Al gl SR W df AR
3R D! MW P AFB U HOR BIA oM B d1d Hel 2] 396 -9 § 39 99 &
fog Y ST g=rare ST ATEdT g f6 SR 39 91d B SOR R iR 39 a1d @ A ®
fp el PR H B VF Us Wes BT 91— 11, 98 99 2006 H 11 a1 a9 & 918
IGH! RS TN, g IV & I ITD Wl AR Wele ¥ T | A8 D9 3116 ifersdt SRifaRa
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BT eI, d9fch T§ BY 3P BT g1 0T ofal & fp ool WReRr grdvi~e @rey & ufa
o UhR I Ractars &= T ot

Jrehey AT,

' U Q1 o T8, 9RO s
&% SN W 8, Pel 9 Ig!'

A D& AT Q-A [FaRIPH e ol 8 IY, W 9gd ol 9190 7 <
ST, AUt R : A, 9 @ B, 919 B, %o B A1 Fedll @, Wit K@ 8 a1 g (K@ g,
ol 81 AT dc 8, We S8 e &1 dicrdrell 81 fUgel 8 € 39 A& o #HRib M B ar
# gat o ff A s M B foaw fear Efeed € o saed € fhaw I 27 &n
s Seie @ a1d B &, offdd 919 ddb 8H I9d Jdl H el G - FSORIE! & ol
FIRAM - IFD T AT 8, IH <@ 80| A BAR qdoil o dal AT 6 AER Jal o
I Y, Id Yl argd] 3R AER Yg 8, WO g & O 99 PV S 8 Gl 2
3T 39 ¥ H QMMER & 39T MY & 147 8, afory ¥ ardl wreery &1 & €1 89 AT Fed &
- ST @Y 31, I B WY 749

# 3T Bl XSS! SNl Bl gFaAG <l § IR IAD! 9 DI wiHS B gy el
aredl § [ S wdv BIs ared! Sodr g, @ gl Uy, gy iy ar =@ fiy, @@ fdee 2
T H TRISE B, RSC ©, TRoC ©, PEleT ©, NS ©, Ae-3fe dioi el g8 2l
T H UAT TS R HSAT 8§ SR g¥ DI BT sal WRI9 B W 7 B R goriS
FEdl § f6 Ao § 91 g@ fid w1 8 S9H 9 70 ufea gy fieae arenm g@ @l S
FIReH Arel, IRAT, WL R @Tge Ue MAmT S 8T 8] A AT-37 aRe Bl JH1RAT
A EE fret & M B D 2y B DA I T TS G T ST FHhdT §, SID
foy o SaRal R < Hfteca fer B 2 Esgor Raass 3R Uelkrm gsgass
S dfdd AT o1 W § @l fSeae S e 81 39 IeT-31elT a-g &l JiHTiNai
far &1 & &1 TR SR mar # amer oo sifye framn S e ¥ R srerT-erer
dmRat a1 &1 W T g T F SR e AT H &, 39S foly SIMaRl B MR
SOTRM AT ST 81 ART HEd © [P I8 SR ok UF & oy et Afgetiall &1 ormn
S 21 Mother experiences labour pain once, offd Ta-#9 &7 & J-a1 IR IFD!
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HEgd Bl &) Yeb ORB BH DI I & (& SHaRl & Ui big Feaar 7 fowrg, b
T 3N U H AR 39 e & l... (aem)
AT A& 2 g A0 RIACS & &1 3T 301 FeiRitheb e gfo|
Sf. e R 0 ol # =dl A o & 81 SR MY YA, &Y, # A HA St @l Q-
I GSa ST ATEAT g AR Q¥ H 9gd @ <% Us Roie @l 91Y 91, S9e foly W
PICH TN A 3R g4l g 399 QU S| fSTdhdd St W1aem &, U &1 Sm&l Wiss
Bl 8, S9H Oid 980 BH © 3R TIBIHT @l Sib T8l gl RMRU BRUNST Ud
=fRe ®ref¥et & officers are chronically corrupt. S9& foly a1 geima & & U
A | Sl AP g AN, I Y SATET UHERE S BT JM@E™ B § B Ay
Be RS ARG R Hs SHYFeY B GAT RN Bl dMfeg] §9a W 8, fld
IR qels WY o & R BpiA e 4§ el <@ 9o {6 I 1 fyefae &1 <@l
2l... (TauT)
AT e 3T IR YfBU| oo Y for@dr 9o fYl R #3 off |
3MUhT B 8l gl & al 8l 11l 4fe|

A AT S

S ST WHTY AGST: HeH, Wy, 4] BiferT AT ARM H A qad HgT veel o
T4 Ut g St 9 S fasar ek @Y 8, 98 WRGR ® &9 # gl 39 foe &1 |98 W A
AR a1 S, S9e foy IReR JamaRa W © SR SriRa T Bl

T UEA! I1d AT Ig & b A9 9e 7 9 & WU H dal 2l § 390 I | el
TUH dofl & W9 H ol § IR FATAT 3/ IAARBH B B oY 49D T IR @l 2| U
a1 g% s Bfl f SiEl 9 BB B Wdld © AT USeelM &l dl 8, §9d -1
T 3R T T AT H AN ITAN &) I8 &l At one particular time, we are going

to get a result which is going to be absolutely free from adulteration 399 RIMQ
dfdcwer 99 I8 B f6 It is a continuous process which we have to develop. A
mechanism has to be developed which is continuous, which is regulatory, which

monitors and which also finds ways and means to curb adulteration S -0 TR

I Tifdhe § THoife 8l @ &, SO ax § ff 85 &a @+ &1 Siend 2l
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# SFI A GeRdl B 1 Bl ST A1 FATIY BRAT g IR AUD HA1eH | e
B! Iz favar fGamT aredr § 6 WReR 39 9 4 [ IE 9 YINRA &, BRRG § 3R 39
el BT BH RN HICIMIC AT Aed &1 99 2006 A U8 S TSeol M Y W B
T I A, AfpT SO USeo@™ @1 Aol d¢l, More stringent laws were
needed. That is why, in 2006, we came with the Food Safety and Standards Act.
D WIS R Wl a9 # $ fIora e gen, oifhd o wwa o T € fF 3w
IR gae &1 Rafie & @t smawrsdr 21 dfdse & @ foy war ufaeg g1 #7 o |
3 T UBd & UH cREH™ Wfed fHAT ¥ iR 99 TR&GWN @1 within 45 days, they
have to give their suggestions. I7 oI BT 8F Ufectr ST # W STl dqlfds 89 S

H $gC W T AR H U & 5| 89 39 iR Rgrore T @l fieds & 33y W giw
HIC B SravaRE A 21 But milk is one segment 51§ 8 Ifdwie o @ € @1 g TR
PR B g 5 AN gataed B 89 o° IR A Wi B g ¢ IR O dad ANHAIgss
IR F-ANISSE HFeR H WISy Bl ® © d8l 78l, dfeh Sl gHIcS S A &, ITD
0 AfISe P T ¢ 3R 39 3 A 89 JIRa o

Sigl d@ ST &1 dard 8, #7 ugdl Wi del & g9e age 81 @1 ©, offed
S e 3R W[A¥= &, d 3797 39 H bt fgore €1 The issue is of implementation.

The implementation part is with the States and the Union Territories. But I do not
want to say that. It is a blame game & # I7 R 39 VT B A §| FI- AN
T BRI & 7 AR 89 a1 8 21 We are trying to be more stringent because I
AT A ST vy & 3fiR 3 Bl Al A e © b Usd pRYebae (SRR BT a9 89
SR o, Wb 3d gEdell AM-bRfhad SRS b1 g W 9¢ W1 © iR ¥ A-
HRYMDHIA | S P A 8, 7@l 41 Tdh 9gd sl A @ gl We have to be very

serious on this issue. SAfMT g AR 3R SAHRCFR R A9 w0 & &9 <9 a1 2l
HIfh IS QAR B < H g BHI 2] RS B4R U &, afh S9! AR gy
PR B TR 2| FAD] AT g Bl Ovwd ¢l Ul UTgde USRI H Wl SERAST Bl
M A BT SR & BH 8T H S Thdl TR 9P SHATHSIE Pl MR BRIR HRAT TS
3R 3@ oIy #3Terd Hicag 21 59 a1d &1 4 faward e =rean €
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Tgd ¥ v qaure S 7 iR Yl St 7 9 | S=M dMIiAl & IR H Far © &
fp e ¥ dHIRGT 96 & 2| # R 3a91 & PeAr argw F A-pRyedd SRR @
IS 9¢ W@ ¢ iR gafery & 39 99 & oy waraRa <& e 5 e gg Mo oik ge
T HieRacw Iuae oxal 9o |

TSI O SIS &, A SEH! AWRAT 9 odl § 3R 9gd Teq 89 39 UaT D
AfafSie w= arel 21 A task force has been formed. a8 BRI 45 fGHi & 3feR s+ Rac

<M | ufedts S | 89 SHG! STl 3R Sleg W STeg 8H 39d] ARE Rewoie 98| 59 91d
@1 H fqward Qe arsar gl g=are|

[Placed in Library, See No. LT 1231/16/14]
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12.41 hrs
(iii)Arrest of a youth running Twitter handle on behalf of ISIS®

e #At (st o RiE) ¢ A sreger SN, # e Wifsar & HiegH o ISIS &1 R R
arel Jad B TP A g5 RN & Fdg 3 Frell & oY TSl ol gl

T 24 q9TY Hed W f9war @1 unlawful Activities (Prevention) Act,
1967 @1 &1 3,13, iR 18 Td a1 Urefie! AfRFH &1 a1 66 (F) 3R [PC & arr
125 & 3T URTY AT 12/18/2014 H 1% Yoy gRT 13 faiar, 2014 &1 FREIR
AT Ja ANYA G Twitter Account & #regd ¥ ISIS @t aRaiferd &= # 1o
BT & IR § FAScs fHieH # Solagid HifedT # Fduers YoTe # oaT| I AR
&% g a1 Jem W, dwid Yol o Pied g & 9 e Bl fhanl Hedl o,
IoR 8 ‘AT fdew’ & sfaiia U Twitter Account 7| @8 ISIS &1 qwd: 3RE! WINT &l
ATSEl BT <Al AT 3R R ITeb! A9 9 BT S A AFarg AT o7 AR I AT Bl
3t Twitter Account TR STdl T 27|

U & QN Heal o I8 Gl far b Sue Twitter Account 1 <@+ dTdd 60
gfrerd & a1 A ufeedt Sl & IR-gRET AN 9 SR IS SUDHY RH Bldler
ufeet e, fay w0 & gArscs fhven & | Hedl 7 U Bl & Gl & IRM e b
SIRT W@, §I@ 3R JHMRAH # 89 dTel Tl TR TET Tolk & IO T & 3R

I8 I¥ 2009 W WIS 7cafhy Asel W Ahd W@l 2] $© 97 F HAgal 7 ‘Wge’ F Fdfed
A TR Al edfhiT Argel W ARl A D HAT YO B [Tl

HESl PIAGAT & Th Head @iy gRAOR F |dY @dl § SR Sd a9 2012 #
TS od AN SR H Soldgidd SOlaRT & ugs &I 2] S Wl e &
qIE I AR 7T | 37 T 3R 39 AT a8 W g 2

Hea favas @ @1 TS Yoare ¥ A8 Ul Il § [ Sl Al mEyaens e
FASH AR DI I feaey ydhee SR Arerd HIfSAT |igel W URe a7 JURE & dh

* Placed in Library, See No. 1232/16/14
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A off | 39 ISIS & oIy Al &1 w1l B A $PR AT ©1 g¥ UBHROT Bl AR S S
gl

2 AfcadIgA TSN (TAS) @ AEAY AT SN, H 39D AR H TP FlNbbe ATEdl
gl...(xaym)

A e : I a1 Wehic W hls TR gl ardr gl

. ()
2 AfcABToA WS @ G I WeHe WR T Fl e ey b gaml STeal 84 berefor
R SE 37T AR b g8 gavi @1 Repe 81 B_ar 1l... (Fadm)
A JeAE : e, 98 1 S Pl W T8 gl

. ()

AW 3emet : WS Sff, S9H BIS HaeorT B a1d T 2l WeHe W I T8 Bl gl 3y
afsa|

... (cgagm)
HON. SPEAKER: Nothing will go on record.

(Interruptions) ... ~

A el : S=i9 S SN ©, el gl Ad ¥ S, 319 AfSu| dad weede fear g 8k
g S ®, T FEl

.. (orTE)
HON. SPEAKER: No, I am not allowing. Nothing will go on record.
(Interruptions) ... *
AR e ¢ 31 {1 IHTA Fel B
... (9Er)
A 37eA& ¢ BT <qeT W W] 8, I8 ATYD! Hel SR |

... (Tagm)

* Not recorded.
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AT 31h&T ¢ BTl eqel R Gl 8, I8 AU fHel SR, 37y dfSy| & gaaRIor Sff, 3
qiferd |
SHRI R. DHRUVANARAYANA (CHAMARAJANAGAR): Hon. Speaker

Madam, I want to raise an important issue regarding a problem faced by domestic
sericulture industry as well Indian sericulture farmers. Madam, India is the second
largest silk producing country in the world after China and the state of Karnataka
stands first in the production of silk, quantity-wise as well area-wise. During the
Central Budget 2012-13, customs duty on silk i.e. import duty was reduced from
30 per cent to 5 per cent. This reduction in import duty on silk adversely affected
our domestic sericulture industry as well as sericulture farmers. During the
Central Budget 2013-14, import duty on silk was raised from 5 per cent to 15 per
cent against the request from the State Government of Karnataka. This import
duty of 15 per cent is not enough. My humble request to the Textile Ministry is to
kindly get the import duty on import of silk enhanced from 15 per cent to 30 per
cent to safeguard the domestic sericulture industry as well as Indian sericulture
farmers.

HON. SPEAKER: Shri Gaurav Gogoi, Shri S.P. Muddahanume Gowda, Shri D.K.
Suresh and Shri B.N. Chandrappa are permitted to associate with the matters
raised by Shri R. Dhruvanarayana.

2 Ya-ia Rig (Ffrm) : A<, § 989 & sHIce S WR 3MUH], e 3R WDHR B &M
BT BT Ared g1 S & difsd oRaR &, fise fadl giiy IReR 7 Wt I9@! ATel eg
Bl AR IT Fele & 3R TIEIY WRBR 1 W ST yig-uid g vuy o 8, et &q w@mrd
PR & fh Sl =il ofsTg Uolg H SRRSH & QR Fell, OH 35 8OR @, R fiwg,
qRem, R, g9E vEie gy, S9H Jfe dtdl 1 wEls §Y, 9o ax H bl 7 €l |l
gfcs 8 S 35 B9 @Ml &1 weEis b, ey <% &t =& & forg ool wrered &,
3ITST #RT AT Pl © b a8l B WRBR AR dIordt arel, TN (U ATYDRT SRHFd B IS UG
g, 98 B WHR Sl g8 & INTH T, ITD! BIT, ITD! AR, AR AEd MesT cHdl

P STSTRIGER ¥ oral & 2l
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HAA e @ Y Daa (SIS DI

i Yot RiE @ < S 35 E9R AFN &1 ®IE @I T8l ) W@ 8, S BIs U9 Ta @l
gl safay A I8 ot § f5 O 35 B9R @ WA gY E, S9! AR H BiE g9 dnWikad
TR Y, 478 98 USd H 9, 918 Qoo § & 3R IT AlBRAT o1 HR15 g |

AFA e 3 B urdle, sy aifer|

Y Yt Rig : fen, a8 9ga AN 9 g AT A 9t e el & €

A aTeaet ¢ 81 MY difery, #9 ha A1 o gl

M e (g ARl & -1 I TiT AR HH A BH 15-15 ARG U DI HEG DI
S| R <9 B dred &I BIR @ 8, I8 oIy U919 & WBR IGR a1 @ &, ITD
R A A T HRATs DI WY qAT dofdt aTd I Fe Brs, s HRuT fegea
3R IS H Uep Terd HAS AT 21 I8 W 3 {2l

it Sea R dhflae (FeRTerS) ¢ AT oteneT Welewl, # QMU eI ST NG
fafes e 19, HERIRY, [IBR © A= W&l 4 holl B9RI Udhs HiY Iy S| d fUoe
Py NI A SI-SHE e B AR AT Aredr gl W A9E &5 AR Saria s Aslt
B ATTYRA], SET TS YHAT Ud T8ellyR &1 8RG8, JES H¥RW Hl diaRl iR =iferr

s, IR BT 9fgAN, el FAER, TES SlelYR Bl Hhree, TSDI. ..

AR Jehe ¢ 39 ofis & ufed, gd a1 71 uel gl SN offaR # orar-disl 78l aeld 2l
$it S e doflae @ ss@ria O daR qen Ryae RTe=a 9aqR BT BT a9E],
Fesan, fagT, e Ja), ude AERISFIS &1 W1 9av O 3 &3 dadl # dRal AN o
SHIG &A1 81 WX & & BRI (A URART BT SHa=-AT9 HRAT HIST 8l 147 21 3 S
B 87 A1 39 URARI BT SER-TER Hedh R I[OR-9A% DT TSl §| Safh Ugel S99 &3 H
Sal 30! Bd il oAt fb a'l & fHar U srermar gERl Bl HRU-UINUT HRA I B B
| g ST W I AE W & iR AIRBT B B gorl dbeht i | ifeh o<t a8t STt S
®I gorE ¥ fHAH 998 §, WM © 3R Y@M & HIR W 3| IAD! frawe R B!
PYATT TSI &| HEIGT], WRHR A AR 3T & 6 I &3 § bl Sl SH1d Bl WH BHRA &4
R A IR Y 9 S9 89”1 fhae gRaRi &1 Siiaa-amae 8 9 a8 9a Aar
R I ST R STl A SMETRT B DI k! & Bl ARBR Ao 1Y |
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St v ERae feie (3ReR): welean, Wyl aifew, o, g, dRar ok wa o
JTREUS - X < Dl g AR W QU 81 g9 # Wl 1 faen # SRy R W) a# 0
Jer 2| fihg a8t W wall @1 1Rar & & forn S @1 7l SrRigR 98 99 R § Pedrd,
°dd <, dIgdare! Ud werelfead arfe Wil Y BT S W&l § o9 b A Wl T B
WRAT W & 3R ITRETS I Wl 59 "Id 81 gl 2l 39 Well H Raenfsal 71 Isa-
IR W YRS H IRWET of &R Ueh S ol § I8 Pl dledl g [P IIEvS
BT Wl BT 8 AT ST HKifh Tgi ARRIP Brel B, oI T0w= U O IR TR B
AT TgaRIgy BT fear 81 ¥8 W 2 @il g, ol 8, 9 Prel 8 $IA g, difaaT g,
Fedia gl R 9 fhde # 7 R ot &1 aveE @, S 9 @, Aty T @ 9
Fremarsit # ST om I 8, 918 Uddl [ @ B, gHeldl biel, dauWl Uadrd, HoR
BNqE, UGHYRIGY Aol SifaeT § W B, A9 1 UREE # ued S 21 o/ aHE U goit
T g, R g € el SRS WiR W BAR <% BT AWM 9@l 8] W SMud faw
e 8 5 IR SHPT Uh fa9y 89 & w0 A Aol o) arfe a8 4 Raarst iR

TR TR < BT T dQI0 |

"SHRIMATI SUPRIYA SULE (BARAMATI) : Hon’ble Speaker, for the last 6
months, entire Maharashtra has been facing serious drought conditions. We all
know about it and we have also discussed it earlier. Government of Maharashtra
is constantly requesting Central Government for relief and assistance.In the last 2
days, through TV channels and newspapers we came to know that throughout
Maharashtra and especially in Nasik and Dhule district, there was severe hail
storm and heavy rain. Grapes, Pomegranate and Onion crops got severely affected
by this. So, all the farmers are in distress and facing serious troubles. It is my
request through you that Central Government should look into the matter and
provide the necessary assistance and relief demanded by the Government of

Maharashtra.

" English translation of the speech originally delivered in Marathi.



15.12.2014 61

AT 31eheT @ & AT Ueiel a1 oRfdg wrad 1 At g geol g’ oY Y fawy &
A1 Hag B DI TANT Y& DI ST 2
S, fRe @, At (seneEmE) : #Egd, § UG g=IaE HRal g [P MU AT TH
Hew@qul vy W= qre B Al & gl

TR U P T < T R BT fHAM I8 He1d B B S BT S Bl MR o
ST el 8l # ORI YS¥ & fHAF B AR H ad HRA Aredl gl qeedl, [oR W e
HUTH BT IUGT D o, 9¥ & DU 50 UG HUH & IAGT H ORI & (Al Bl
316" INEM Bl ToRA & fFaM I Wed &xd &l AR e RIfa Ot g8 2 6 S91ab
IS Yo A Wl BH Hed H HU 991 Sl & g8l fhAr sfiaie W SR § fhar aire
Igd & Jerdl RIfd 7 g

AEIG], 3MUd AH A § R 9ed ok R A fded &= arean g & feami &

S DU B IcUIG BT YAqH FAST qed 300 WY Ui dof I 37 o1 =] Ao gt
dre @ AT &, 59 folg # 3muaHT 9gd M9 |
A e @ A7 ERE edr 30 Ul §f. fhRe d. died! St @ v & A v
B 2
#t forer Feaw (S¥aR) : HEIGAT, # AUDT &M X URASH & aN ¥ AT @medn gl A
AR &5 qRR SeaRy 98 &5 © 3R I8 |algd Jadel YHIad &F gl § siIe &l
JMfH YT s IR TS ST I B Siid= IGT A S dToll JdETe ¥ GRATST &
N H YD AH W Hel aredl gl 11 R, 2007 P A-T.0H.SL.Xed T BRI
AR & A YA ol ok g9 forg ufa |ra &1 wwa FefRa fear mm e, afees
¥ AP 5D (AT & W H Dl IS T8l g © IR DIy BRI e gIAl Bl

HEIGA], BYC B H Yol g Bl AT BHT AT 3R B Bl IR B R AbS Bl §
a1 Ao 81| TR 87 SF%d B g 9§ IRd I | W F97 g, AT Yo g @t
gftc & 981 oo Wi 8l Tl I8 914 37 2 & SMUH &1 AN drel 9l 3, g &1 S
g, JIfhT IR & ANl BI, ST ATl a8t &3 8, ol YHIfad &3 8, g8l & Al & oIy
v gfagm @t gfe & o Wt TE 21 R FHT IR A AR AT B Al FHh dSdh AN A
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300 fHerfieR 37T USdl & 3iR 3 fa geedd Bl W&l 81 3R Aol AR H faeetl 31
BT a1 ) g9 Jrgfae Bl 2l

Hered], § P aredl § b Aol & ga ant q f, WY IR 7 a1 39 W
DI HRATS &l DY, AT A DY IMMRAT AT JIHHA TR A1 S & FW 8, AN N
HH G Ty S B IR 2| H U HIgH W A8 Hedl dledl § (b awR oY Uss gy aF
DI, TRl W GE & 9 o foar S 2, 396 foy oy ugdt o3t arfes 9@l & Rl &l
Yol G, Yol fIaR &1 v el || JfToal & Sa- ani qig Wi 8Ad] fhdl YHR &1 Dl
o el e |1 21 o g9 wHa fawn, swe forg # siue! 9ga-9gd g=aTe ol gl
£t dare faE e (SeiER) @ weled], § Udh 9gd TR e W a1d HRAT diedl gl 4ol
3R R IR & @l A Qi § a9 gY € SfiR g8l Ay BReb d AU URARI Bl U
T E1 TSI SRAT Ul AT FarAT St fagel # Ty ok a8l S=o fagel # <& arali
®I HEl 5 My wRaay # sRReHT T IR omuss forg giferfist ft &9 991 &1 I
B 14 AT DI Tod dIS B TIASS G Heed o, Sl fagell | «drT J8f o aRart &t
U 9ot €, O 0 1 RS & €, 99 W 12.36 TR |idw <o o | aw 9w
AHoR & I &, o JULY. e 7 Jellg 2012 H I8 FIRbrs fhar o b et 9t
qIER W AN aTel U W ey o gl foram Smem|

# Jeer g b S fasell § %87 9l A § SR S8 S URaR 8, S WY I8 agd
I ST B, i 99 U Ao & A 9 g8l Wl ST <l § SR Wa a8 S Wl o © A
9 R fl ST TR ST USAT 2| SAHT AT SHAT BN fF T AT BT JHA BT 3R G
SN ¥ H S A IR FATST DI AATET el | U dR% A1 kA WX I8 &8 & § B
P AN AT B 3R BATA WH BAT 8, A GOl IR A GHSIAT g [P T§ APhoR o
PG b 980 AR AT A1 T 51 # ARA ISR A AR BT g [ BRI AR R 39
FHeR BT aqd foram Sl
AT SreaE : & Tors g I@rad ofie oMU o Ware R Al off @ fawy &«
g B Bl
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13.00 hrs

it Ye™ Wt asw (qul) : W oreer SN, # ofUe HIeW AW 99 Ud gafaRer w3
Sl 1 S ST WA & qdl H 98 XS UGUUl Bl AR P BRAT ATedl gl qul IS
T et St &1 SERYd @1 21 Wanm Ffedr # ag 7 o Sfiad & $u ard fad|
HAITH Pfear I R 2 et RRART Jguer & SR 9gd &1 SO 8 I gl e A
ST el W Wie & R 78R 4 4quur 9 81 8] A1 8 el 3R TH.aRSLE. qor
AT S D1 UGUT 9¢ @ & THHI il B MawdHal ¢l H qd 7 ot g9 dew A
M 377 & I AHET ISTAT AT, ol d-Aeiel Ud FRIER Starg fAar 81 Al 1 a1l
W & I 2| AEIEA], 39 9l & e B ¥ P HHC dEIaR Sl B Bl
3aHdl & forad gat gy g 8|

sft 3\ udrer Aed (aM) : 3regel Heledl, gR At eF A, fer # @1 o=y
foermem fR@ 21 2004 W Ha fAETery URY gaTT| 98 WISdT Hletol IR I FHleisl H ad
W 2l §OY, 2012 # S B ey @ Wi fFefl, 98 Ria whe & 9 9 B
UISIC AP H e 8 ¢l IR-GR Y & R1g & qraofe W1 el IR iR f[I8R IRBR
THIN JTEeT T8l BR I8! & T [JeTerd 1 31 9as a9 A | S0 el Bl DIB! I
g W 2l T ARSI § qA1 gHeT BF @ T HHIEAT 21 89 S A § s SRR B
AT GRe (4 H31 St A SR BRAT A1ed [ 9 Usel B, [€98R WHR A a1 B AR
el faereral @ fofg S sdfed BRI &t Har B

et It wrew (MM) : sremy ASGT, H MUDT gREE dR g B A A DI A
e B AR T (HAT| T H ysh H1egH & 301 G &3 B RB A IMPT
IR A &) A afed & 7e IR @ JUR Sd dueRlt W W1 geT & gl ug
ST g &A%l Bl g | Al Bl g8s o, [ gl @ gfe 4 1w v gl 59
219 Tl #§ STET 357 SR 457 SR SaTArSN BT SUANT fRAT 1 @M, a8 B Ann Bl
HI4TSel Aehad & AUT H WrAT WIAMAT BT AT BRAT ISdT | NeTel H2IedT, e HRd
P I8 &F ol d YRl & &3 H Jdd 9Rd DI JgYT PR &l 3 § 39 Fqad 3R
3TYe HIERH ¥ A WaR #731 Sff 9 I8 (98 &l g & 9aR & 39 omgd &3 ¥ faRiy

el aY

M SR QRI AT BT TAFIBROT Y AR o Bl {99 pa1 |
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SHRI ARVIND SAWANT (MUMBAI SOUTH): Madam, Speaker, Mumbai
South is considered to be one of the most high profile constituencies in the
country. It is inhabited by rich and eminent people. It is one side of the coin. The
other side of the coin is that this place is inhabited even by the most poor people as
well. Of late, the hon. Minister, Shri Venkaiah Naidu has stated in the Parliament
that the Government is much concerned about the rehabilitation of the people who
are staying in slums. I congratulate the Government for showing their concern. But
at the same time I would like to bring to the notice of the House that, in my
constituency particularly, there are nearly 16,104 old buildings, out of which
13,366 buildings had been constructed prior to 1940. Some of them are even more
than 100 years old. The Minister mentioned of some models which are there in the
State of Gujarat and Maharashtra known as Slum Rehabilitation Schemes but
those schemes do not apply in respect of the old buildings which are there.

Madam, through you, I would like to bring it to the notice of the
Government as also to the Minister that I express my serious concern over this
issue. Out of these numbers, about 5000 buildings are in dilapidated condition.
The Government has declared that it is dangerous to live in these buildings, but
people are living in those houses putting their lives at stake. Therefore, I would
like to request the Government that while preparing a Plan for the rehabilitation of
the slums, they should incorporate in that the old buildings of the Mumbai also for
rehabilitation.

Madam, I thank you for permitting me to raise this issue before the
Government. While rehabilitating them, I urge upon the Government to
incorporate the old buildings and construct new houses for them under the Pucca
Ghar Scheme which is the dream of our hon. Prime Minister.

HON. SPEAKER: Dr. Pritam Gopinath Munde is permitted to associate with the

issue raised by Shri Arvind Sawant.
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SHRI C. MAHENDRAN (POLLACHI): Madam Speaker, I convey my sincere
thanks to the People’s Chief Minister of Tamil Nadu, honourable Puratchi Thalaivi
Amma, for giving me an opportunity to represent the public of Pollachi
parliamentary constituency.

I wish to inform that, in my constituency, nearly, 92,000 hectares are under
coconut cultivation. This amounts to one-fourth of coconut cultivation area in
Tamil Nadu. Due to failure of South-West and North-East monsoon, the coconut
farmers are in a crisis and are facing great loss in producing copra. Hence, the
production of copra is dwindling in my constituency. With great hardship,
2,02,000 metric tonnes of copra are being produced. The agriculturists could not
survive in the coconut cultivation as the Minimum Support Price of copra fixed by
NAFED is only Rs. 52.50 per kilogram. Recently, I have come to understand that
the price has been increased by Rs. 3 per kilogram. In fact, the open market copra
is being traded around RS. 105 per kilogram.

The people’s Chief Minister of Tamil Nadu, hon. Puratchi Thalaivi Amma,
had already requested that the procurement price of copra fixed by NAFED has to
be increased to Rs. 140 per kilogram to relieve the coconut farmers from the
financial crisis.

Madam Speaker, this is not my personal request but it is for the welfare of
crores and crores of coconut farmers throughout India as regards fixing the
Minimum Support Price of copra at Rs. 140 per kilogram.

I shall be very much pleased if the procurement price of copra is fixed by
NAFED at Rs. 140 per kilogram, arrange adequate compensation and release the
required funds from the Market Price Stabilization Fund in this financial year

itself.
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SHRI JAYADEV GALLA (GUNTUR): Madam Speaker, even though red chilli
may not be the king of spices, it matches with the king of spices — black pepper —
in terms of pungency, taste and flavour and has become the most important
ingredient of spices and hence called the universal spice.

Out of the major chilli producing countries, Indian chilli has dominated the
world due to its superior quality and pungency. In India, Andhra Pradesh,
Maharashtra, Karnataka, Odisha, Rajasthan and Madhya Pradesh are the major
chilli producing States. Out of these, within Andhra Pradesh, Guntur district
produces more than 20 per cent of the global output of chillies. In spite of having
many advantages, we are not able to capitalise the market, produce and export
more chillies to other countries. It is all due to unorganised way of production,
marketing, R&D, export, maintaining world quality standards, etc.

I strongly feel, to address all these deficiencies, that there is an urgent need
to have a separate Chilli Board on the lines of Spices Board, Rubber Board,
Tobacco Board, Coffee Board, etc. as APEDA is not able to justify the promotion
and export of chillies.

So, I request, through the hon. Chair, the Government of India to
immediately set up a separate Chilli Board with its Headquarters at Guntur,
Andhra Pradesh for production, promotion and export of Indian chillis. I submit
that the proposed Board can take up the following measures which will not only
help the chilli farmers but also the domestic and export market of chillis such as
regulation of area and production, easy and timely access to credit, timely
availability of inputs, development of new market avenues, promotion of exports,
capacity building of the stakeholders, access to post harvest technology and
infrastructure, regulation of market and avoiding middle men, fair and
remunerative price to the farmers, assured production in term of quality , scope for

establishment of value added and other allied industries.
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SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM): Madam Speaker
thank you for giving me an opportunity to speak during the ‘Zero Hour’. This is a
concern relating to the farmers of India. Agricultural production and farm incomes
have gradually decreased over the past few years because of natural disasters, such
as drought, cyclones, landslides, earthquakes.

The farmers also face other problems, such as sale of spurious seeds,
fertilizers, pesticides and fire. Because of this and also because of the growing
commercialisation of agriculture, the farm income has reduced considerably.

Therefore, I would request the Government of India to set up a separate
agriculture crop insurance wing in the Agriculture Ministry. Presently there is a
scheme, but the farmers, because of being illiterate and because of not knowing
the financial procedures of the scheme, are not able to get the benefits.

If you look at the insurance schemes run by the LIC, they are all prevalent
throughout the country, including in the rural areas. That is because of the LIC
agents who get an incentive every time some one takes insurance. So, similar set-
up has to be evolved in the agricultural insurance also. There has to be crop
insurance agents, who will go to the farmers, educate them and also make them
take the insurance so that they get the benefits. Thank you.

HON. SPEAKER: Shri Arvind Sawant and Shri Dushyant Chautala are allowed to

associate with the matter raised by Shri Ram Mohan Naidu Kinjarapu.

SIRT 31TaR & BHT BICT HIYUT 3R 30+ U feHie Wa-l eidl §, ofwl-dlsl HIyul T8 |

SHRI M.B. RAJESH (PALAKKAD): Thank you, Madam Speaker. The
international crude prices are at a five-year low today. It was 148 dollars per barrel
five years ago. Now, it has come down to 62 dollars per barrel. Unfortunately, this
huge benefit has not been passed on to the consumers. Instead, the Government
has increased the excise duty twice within a month. The Government is earning an
additional revenue of Rs. 4,000 crore. Whenever the international prices have

increased, the Government had been quick to raise the domestic oil prices. But
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when the international prices are falling, the Government is reluctant to reduce the
prices.

Of course, there was some reduction. But whatever reduction that was done
was nominal and it is much lesser than the big fall in the international prices.
Around 52 countries, including many of our neighbours, have much lesser diesel
prices in their countries than we have. This is a situation of ‘head I win, tail you
lose’. This kind of a situation has been created. This amounts to deception of the
people.

I would like to appeal to the Government to roll back the additional excise
duty imposed on petroleum products and to reduce the prices in order to give
benefit to the consumers, to the fullest extent matching the fall in the international
prices of crude oil. Thank you very much.

HON. SPEAKER: Shri P.K. Biju, Dr. A. Sampath, Shrimati P.K. Shreemathi
Teacher, Shri P. Karunakaran, Dr. K. Kamaraj, Shri Md. Badaruddoza Khan, are
allowed to associate with the matter raised by Shri M.B. Rajesh.

N wWEd AW (WTR): ded Wie], U9 & T g3 g F 99 € S emRe], dre,
oA H| AR TSN BT Sl S TINUIE ©, SHT Sl A0 8, SHB! 3RS B
BT AT 984 a1 § dch @1 2] 399 IR Wed - 9F] 9 SR, g, fedrad gewr ok
Uoe- a9Tfad 81 8 81 919 Al @l 9TeR odd BT BIdT 8, Al S 31k S9d R¥IeRi &t
facell AT TeaT 7, ey 3 ofik w9 9@ig &I 2

# amues wemd ¥ Rifder gfiges fAfs) & emie e aear € 5 98 g SeveEa
WRAIC P Jeal W Sedl Il Y| S R el onft et & fog g &1 & 2 @
fafaer vfagem A & o1y 6 9 @Y 9Eg & oy g & aifs sa@ amt &
JHfthe e I& | UoTe § A9 WRUE B9 ¥ dsig BT ff BrIer 89 iR 8AR Al
H1 U1 &R |qHI 9|
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SHRI R.P. MARUTHARAJAA (PERAMBALUR): First of all, I would like to
thank the hon. Speaker for giving me an opportunity to place my request in this
prestigious House on behalf of the people of my constituency, Perambalur. |
humbly submit my profound thanks to the Tamil Nadu Makkalin Mudhalvar Dr.
Puratchi Thalaivi Amma.

My constituency people have many pending, unresolved issues. It includes
starting new train service between Ariyalur and Namakkal, via Perambalur,
Thuraiyur and Musiri. Secondly, please allot necessary fund to construct a new
subway at Uttamar Kovil Railway Station KM 326/10 meter of Villupuram Trichy
Chord Line. Thirdly, Lalgudi is the taluk headquarters of the revenue division of
the southern part. So, kindly take steps to issue orders for stoppage of the
following trains: Train No. 16127/16128; 16714/16713; and 16107/16108.

In Lalgudi Railway Station, there is no roof in Platform No.3. It causes
inconvenience during rainy and summer seasons to the general public. Please
arrange separate PRS facilities for reservation. I request the hon. Minister, through
you, Madam, to take necessary steps for installing touch-screen facilities and
ensuring regular electric supply in the railway station.

Finally, I urge the Government to change the reservation timings to 9 AM

to 1 PM and 2 PM to 6 PM. Fro this act of kidness, my constituency people would
be grateful to you for ever.
M TEdia WY (ETER) ¢ JEHe Heledl, AT Y3 U HEAYUl [T W e Bl AR
faan, g9 fofg # omuer! g=rare < 1 9y e St B SR Srie gl 9w iR g &
7 wnfid g safay 98 W dfR @ fmior @ oaifky, ww @it A @ s
2l... (cgauT)

areder Heredl, 3l #Y YBIAT B 8, I alel QIforg| TS § Wrdr o€ Y8+ B Sl
g ¥ 39 forg arer aredn g1 /W &1 fedis 8, al sigreqstl ik fawgall &1 sreern 2
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e weledl, # 37U WA W WRPHR Dl I I el §, Fd Al AT B
fl, IT&! IR 4t (cgaeT)
A 7eqet: g8 JHell ol Bic § § 7
. ()
$f TrgEid W 2 T S YR B, ... (auT)
SHRI N.K. PREMACHANDRAN (KOLLAM): Madam, it is a controversial

matter.... (Interruptions)

M TEH@ W : FEEAT TR R T W Fa & W AR @ FEir g
=R (eraem) 1 drem AT .. (agm) smy ff 25 €1 ... (craum)

# ¥g Her dedl g 6 by qRom dfzgensii 7 Al ya 73 S & Briterd HOSTeR
®el fb M HfeR &1 fFEior SRy .. (Faum) oo @ a8 d 9 qrg-dl @ SufRafa § 9gd
T1 HIIHH gol, aea fog uRug &1 HriehH gafll.. (Faem) d8f aFi e Sfl, Bl &
ApvEr St 3R il & b St ud oy @ 7 wer 5 3w AR @ i g
AR ... (FaeH) WA S IWsdr HeRel o 4 w8l & ™ AR &1 [ g
=Y | AR Ag-|ad RN anfaey e St 4 1 Wl wel & M JfeR b1 i e agd ot
gl ... (Fage) g Mt 99 BRI B, . (FagE) gE e ft Wil (@agE) W AR @
fmtor g =yl L. (Ee) SEl 9Y M B YW 2, g8l I dfe]k &1 i g
IfRT ... (aeg™) I AT Fed-STedt HY ... (ST )

3fedie] HWRIGAT, § 3MTYSD AN W Hel dledl g (& 1331 dld G { H1 TP U X
fepam o A1 yar w31 A ored a8 gl it S wEn 6 orueT QR agHd o A, RM
AR @1 FEtor S gafery A9 N 2 fF o [ 9gAd Bl (FaU) 335 UM |is
gl...(agm) [ T gred € 6 amexeii A S @ wred # W #ieR &1 i g ARyl
... (cgagr)

aTezeT WEISAT, # 3MUe HIEAH ¥ ey A&l Sff SR 30 WRBR B A8 Heil (d
¥ AR BT A0 819 =R | SART QX1 9gAd B, BIS $o i el ... (@9g) sue oy

12| ... (Fag™) ggars|
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SHRI MULLAPPALLY RAMCHANDRAN (VADAKARA): Madam, the

matter 1s sub judice. Therefore, it should not be allowed.... (Interruptions)
AT 3remet: 7 Sff¥el AR dld, & Hed y4dre /i 3R & WA gae A a1 2 Twsdia
WY ERI S MY 9T & A1 Adg B DI AFAN Y& DI Il 2l

SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, I would like to invite the
attention of this august House to a very important issue which has been reported
today. It is about the reported move of the Central Government to celebrate the
birth anniversary of Shri Atal Bihari Vajpayee and Pandit Madan Mohan Malaviya
as a Good Governance Day on 25" December. ... (Interruptions) It is Christimas
Day.

AT et THH FIT AT 27

SHRI K.C. VENUGOPAL : The day in which they are celebrating this event is
the birth day of Jesus Christ celebrated all over the world. We are not against Shri
Vajpayee ji or celebrating the birth day of Shri Atal Bihari Vajpayee. It is a good
thing, not a bad thing.

The point is that the Navodaya Vidayalaya has issued a circular to the
schools operating in the rural areas on the lines of the Kendriya Vidayalayas. The
schools are affiliated to CBSE. The Navodaya Vidyalaya circular says that the
CSBE will be organizing an Essay Competition on December 24™ and 25", the
topics for which will be declared on December 23™. The Essay Competition will
be held for standards I to V; VI and VII and IX and X.

The Commissioner of Navodaya Vidayalaya Samiti Shri V.S. Motiyal has
asked the schools to conduct Quiz Competition, screen documentaries on the best
practices in good governance and carry out related activities on Christmas Day. Is
it good governance? ... (Interruptions) On Christmas Day, every Christian will go
to church for prayers. Not only Christians, but all the people will go to churches.
From 24" night onwards and also on 25™ morning, every Christian family and

those who are associated with them will be in church for the devotional riturals
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and prayers. Asking the children to be present in schools on that auspicious day
for participating in programmes like Essay Competition and Quiz Competition
would really hurt the sentiments of the minorities. Being a sovereign, secular and
democratic country, how can the Government of India insist on this type of

activities on Christmas Day? Is it good governance? ... (Interruptions)

A S7EAE ¢ MU DHacl U gl Ry

... (agr)
SHRI K.C. VENUGOPAL : Madam, celebrating Vajpayeeji’s birthday is a good
thing. But I think Vajpayeeji would not want any honour like this at the expense of
suppressing the faith of the minorities. ... (Interruptions)
HON. SPEAKER: Shri Mullapally Ramachandran, Shri N.K. Premachandran, Shri
P.K. Biju, Shri M.B. Rajesh, Dr. A. Sampath and Shrimati P.K. Shreemathi
Teacher are permitted to associate with the issue raised by Shri K.C. Venugopal.

Shri Badaruddoza Khan.
... (Interruptions)

A S7eAE ¢ 3ATYH 37YT HeR ar fan Bl

.. (ere)
A L& @ I AR H 1! $ T8l Bl

.. (e
HON. SPEAKER: Nothing will go on record except what Shri Md. Badaruddoza
Khan says.

(Interruptions) ... ~

SHRI MD. BADARUDDOZA KHAN (MURSHIDABAD): Madam Speaker, |
would like to draw the attention of the Railway Minister, through you, that there is
a rail bridge on river Bhagirathi in Murshidabad District of West Bengal. The
construction work of this bridge has been completed at least 1 %2 years ago. ...

(Interruptions) But the bridge cannot be accessed or used due to some land dispute

* Not recorded.
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in approach road towards Azimganj Junction. ... (Interruptions) But the agony is
that till now there is no initiative taken by the Government to solve the problem in
this regard. A bridge constructed at a cost of more than Rs. 100 crore will be
damaged if it is not used for a long time. ... (Interruptions) So, I request the hon.
Railway Minister, through you, to take some initiative and take immediate steps to
start using of this bridge as early as possible so that the problem may be solved. ...
(Interruptions)

HON. SPEAKER: Shri Bidyut Baran Mahato - Not present

... (Interruptions)
3t s AR uvsa (RIRSE) @ et wgiedr, A PRSI Al |qw1 & & ofdild oW

630 AMMATC I IUTET & dl daTel BRI e TR Wi H 3Tl &4 oAl | fdorell Ieared

3 gl ol TP U 12 FRIS WY P JHAN 8 gl 3l (FIF) Th RE SARES H
fISTel @ weldl Ui F B "¢ 9@ 21 SR B BEAl ¥ g T8 B 3 @ud 6T g,
$feTy 9 3feTd iR PISHT Wiie BT Tl d18 W 2. (agm) SRt & ¥ srfdrarRat
% Few R g W97 o1 Arq T8 A1 O j@ 2. (Far) g8 T & §9R WeR 3R
3BT AR JBR 46 BY ol...(aer) ST &1 Pea1 & b DIewdr § 500 AIMEIE &\l dTel
T JfIC & IreTTdl feTdl U fIsiell Iaure g 8 & Rl {hereld 4Ky o1 98 <@l &
Fifs T8l B B WUd HF T 9T fAEd Saed it 2. (@EdH) s M & SR
e SUHIETR & W 96 W@ & IR ARHR & JIod | 91el 81 @ 2. (19em)
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3T W WHR ¥ Mg ¢ 5 fiddiew § figd ST g% e 8k faga Sk
AT B aTel IAMABTRAT & [I5g HRIATE HA Bl HUT DI AT ... (Fagr)

13.23 hrs

At this stage, Shri K.C. Venugopal and some other hon. Members came
and stood on the floor near the Table.

... (Interruptions)
HON. SPEAKER: The House stands adjourned to meet again at 2.30 p.m.
13.24 hrs

The Lok Sabha then adjourned till Thirty Minutes
past Fourteen of the Clock.
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14.32 hrs

The Lok Sabha re-assembled at Thirty -Two Minutes
past Fourteen of the Clock.

(Hon. Deputy Speaker in the Chair)

MATTERS UNDER RULE 377 *

HON. DEPUTY SPEAKER: Hon. Members, the Matters under Rule 377 shall be
laid on the Table of the House. Members who have been permitted to raise matters
under Rule 377 today and are desirous of laying them, may personally hand over
the text of the matter at the Table of the House within twenty minutes.

Only those matters shall be treated as laid for which text of the matter has
been received at the Table within the stipulated time. The rest will be treated as
lapsed.

... (Interruptions)

(i) Need to construct a bridge across river Gandak between Pakhnaha in
Bettiah, Bihar and Tamkuhi in Kushinagar district, Uttar Pradesh

1. W Twdre (IR TR ¢ WaH g§ 7 SR aR 3ru st @ daiar ([SER)
H QAT B o qen 98 ¥ PR (I0W0) YA FR ¢ I @i I HAerwarer gor | q
e T4l BT qEAE-aAGEl W UR Y o | gul § B8R q7 SR YW b ARG IRl
THAFE! ¢ W g I g FONRd 7 |

3T W WHR A RN T 6 g1 Afhe AR § i 4 TR v H gl
TG gl DI A fHAT Y R 59 AN § TeTe dlg WU, RIS U ANRAT D
W WY PITR A IS Wb AR WA gg §R el ¢ A9 4§ Wesd MY dlg Rl b
& R D |

* Treated as laid on the Table.
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(ii) Need to undertake measures to check discharge of effluents in Bagad river
by industrial factories in Gajraula under Amroha
Parliamentary Constituency, Uttar Pradesh

sft hax Rig dax (FRIET) : § WRBR & &0 U9 FHE &5 H AR 96 I8 ol U4
aTg YU B AR IATHA DHRAT A8l & | TORIA SR Bl b bigedi § G- BT IdTaT
BT & O Jfdele amifat W=g & Sl TS 3 SR T ¢ § el § | 39 ey &1
T g ARG U G & H BIST Sl 8 | U bl S| ARG ot © o BRoT g8t
o Wl Hepfa dem g & T T |

3 Hidedl & SMNIUN T 30-35 fhalfler & &3 & WY 50 Tl | Jai 3
FHAT ST T BT AN AR & oD BRO T8l S AN DR, S DR, pucrsied-dl Sl
STTerdT SHIRAT & ReR 81 | 2 | ol AHI-98Y WR 39 91 & GHEE & I smars
IO W T, WIS IF 39 TR HT HIg FHIEN & gl ¢ |

3 A WPR A IR ¢ [ g9 forg v g afHfa a8 sy arfes Al &
WY g Siaq &l Bl B S D |
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(iii) Need to include Bhojpuri in the Eighth Schedule
to the Constitution

At snfecmrer (MREQR): faeq & a9 91 diell HIogd o9 70 BSR O fhelHier &
&3 H 16 HRIS NN g dlell Sl & | SR U9, fI8R, A8y Ueer 9o SIREs § Sl T
Uh 2 | AU & oRig &, AR, o, e, argdve, give, Holftrn qur R
AlEd 27 T A A SHBT AUS YR 8 | Fide d AN e gR1 Ao o o
HISTY 1, BT ool 1 & 8, HEWMRA Wfed faff=1 ey 31 8 §U ATerdl & RIo1 I,
IO B AW, ok UTBR HIS, BRI q&1 §RIA & 9IS A3 DI S8 JIogd B
a1, femerr SR grEear &1 ThrE © |

A AEABR T RGN SN, AR Sff, AR I8, BN, HHAGN,
ERHS, ERAIGN, Jolca, Wial Wed o ddbsel 9w Wiiecdn, fare! ik el 1
AU Alp HATA, i, Arpmensi R APl ¥ 9oy & dié-a-digl T $3 |
WX HS qP UGANT | HEUUSd Vg WP, WIEAIRY IUAR IR G A o

REAIGRI A A el Ao ®1 78 Iarsal UaH @t |

AR WU ® Hol w9 H 14 AU B ATl qA § oA | 918§ ghH A bR
fq=fl, diwel, urell, ATYR, AR, SN, HATell R T B W wfe FR form wAT |
HIGg WP S QT WIEIST BT SR B §Y IS S @medt © fb O aog 4
qiferl BT 59 G 7 A fHar 11, ITH F FT DIy VP A I VAT 2 I WIS Wi
ol B B | gl E HATE | WISIYY DI 3MSdl AR H WM BRA B A DI
Agifoe W F Wier o 8, R WIS & W a8 o= RN Y

3: T ARBR A R 2 [ 16 BHAS AN Bl AR DI FHSA Y HISTYR AT
®T ThTer TTadl T # wnfire far -y |




15.12.2014 78

(iv) Need to provide adequate compensation and alternative land to people
whose land has been acquired for Nauradehi Wildlife Reserve in Damoh
Parliamentary Constituency, Madhya Pradesh

it veclie Rig 9ea (GA1E) : # WROR &1 &I ARGE! didal IRy g1 favenfid uron
B AR B TRB ATh(Gd HRAT ATedl g | ARIGE! AT RRY & gRI A WG &3 I8
(AT U<¥) & dHIET 23 Td O & HIR R IR ST U @ A iR Wt @
SHIM QA1 8 S o TGN | fRATEl B BIg 1500 TFCIR ST S IRIRVT b ISR A
Ts 2 o 3 5 e 89 & IR W 2 | gaiast 10 g 9fd aRar @ fear g
S gafe T8 8 iR T & SR & dGel S o1 B BIs AART DI TS ¢ | 3 gATD H R
T WTell S SUAE T8l & R S8 WR 99 W9 {hAMi BT gaar fpam Sme |

H MRA ARBR fARYSHR g9 Td qITaRor F=1 St 1 & SMH A BT A8 dqlfs 39
[Pl 1 I FarmaoT G QI 33 Wil AT S SUdTel BRI & TS B IoY
SITY SRR T 310 URAR T HRU-UIS0T R A |
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(v) Need to augment railway services and passenger facilities in Barmer
Parliamentary Constituency, Rajasthan

Tl AARM AR (TSHR) ¢ W7 AT &7 UG Ud ARRIelld &3 g | 31d ddb Al
SHfaeT &g AoIgd U4 &R & oy el Ud S 4Rd & Hel Rl IR MR 9 3R g al
g8l & @R A §f &1 70 | AR W fFgwaE & 8l g fava § e gu € e
arft ff ARPIE WuRIRlt T8 TRBR & HROT AT T99H § IS & | I8T oG FgR AT A
Ui |UGT & W4 H o, B, forrse, Wid 99 ofsd, deMge owd I1ge sifq &
wosR e & | gt aste W wEl ff siienfiie shrl wifid 8 @ € | aeiR siefie w5y
Y fdvd Ued IR SHR @ © Ud SR U @ &3 ¥ Ul HEedqul WA X9l § | A |
e B B BRI WREGE, JdT U9 §1.09. Uh, & Sl ol MarEd 9 st & § 8rdr <&
g, T Wt 39 &3 & Yord @ giearg 9 & 8

JTGHR-SIATHR QM1 AHT 7ol B & 3Teltal Aqsl aa)iT8 & Mo usdl & | 3fa:
UThiaes el b1 Fafd w1 & ol SIAHR-aTSHR-ITEANTG-HISal BT Xold s A SISl
A eI & | S AR &1 al 2000-2001 ¥ XAd [I9HT §RT | HRMAT AT o7 R
weH vd A0 A ffRd #R ¥ T F W a9 & grag T8 8 ur |

IISHR-SIAHR el & A1 & A1 § AR B $B RRAT AT 2 e S
HAG 22 ARG T | AT I W TR, g, WA BRiS @1 ge@ g9 i a9 |
BN & € | I H Yol A o gatw T8 g

ISR U4 SIerR I glarofl @ SRl WRa &1 ol darsll 9 Aier Sirel Sy arfes ol
DI AEARMA § JIAET 8 R AMWRAT BT ATl gRdree™ 4 A1 U491 gd 99 Ml &1 gaq
B | SEYR YAd I W S| B A B b HRY A8l AT XA MAT DI A,
SHB! THIS UG A= By H WM o7 & 2 | O RAfy # areiR weeq oiel wuiw
AAT A XA & U A ST B, I8 AIPIIS Ud Ik 1 i dRarn e a1 $y
MREAT B TSR AHT S FHal © | 3AA QAT a9 BT | T A JER R 4@ T8
M | AR, ISR DI SAaT DI g misar WY e i |

AUSR UeRiyd  (WEQR-eel-gqR), AR TR (STgR-ar=-SeyR), SiEqR-

SR RN, [Qeel-golie-wid & DIl (14705-06) B qTSHR qdh QPR qrSHR H U1
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fFam ST dor T[arerdl UaRIu, IRawiqRA UaRIU & BN 9@ Y | 1 & AT Yo

(SRITPR-gTSHR-faeell) § AR B Bt & 918 S |
3 W WRBR ¥ AR 7 b aifviious, wmie vd gen @ gic 9 I &
ARRAT BT ST T AT FIYTT TF 3 S=ar & f&d § 8 |

(vi) Need to provide sewerage system in Sahajahanpur Parliamentary
Constituency, Uttar Pradesh

MAN PON I (WESRGR):  AlQdl H g YU Bl AT Nl H MR g D

AT BT Uh & BRU 2 | TAN WBR TSI Wegdl (A O HRIGA Bl

HATET IR I B, AN W SR IY & A el # WeaR g Suaey 7 8N & HRO

AR JAT A STl YN WX H Sigi-agl Hell Yedl & s RO A= gaR @l
fRal Tt e A & AR B WIS B oeden I T i Ry fig it §
AR < 81 & e 94 & S & Q- g o ff 99 3y T8 a9 8 1 'R
FAET &7 WEGER § Uh dwn ' gl wigfRfe vaRRee & wwam ¥ fey g
s # A faHl Sfe @ UuuT 1 Qe WA AR B AT Wid ARl W AfD
U TR qAT WYY S ARID Jedl W e Ul AT S SH-Siiad @ 1=l AR-|iesrl
Tq @WrenHl & oy sieRs 2 |

3 H WRT WHR A I§ fded vd A il g & W 08 AESRIR A
TRUIfTHIRT 3R TR dargdal § W) ofigd o™ & 9 & e 9o & fraro & fog
MNGF T AR A & oY 1aeIdh Hed IoY oY |
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(vii) Need to improve BSNL mobile service in Garhwal Parliamentary
Constituency, Uttarakhand

AoR O (Jarga) Y= o= dgst U400, (Tgard): )1 49ad &7 edlel Uadiy
&3 2 | I8 RUEAR B GRAUg ol 9% 71 TR 9@ & AHd § | I &E 7 AR
GG v I IuE T8l B U1 & & TP & HRUT CAlDIA ARl BT IuA Tl Bl

AT UgE ¥ dTeR BT § | WRA WAR e fdfice g1 aifed Rl W WER <R 3l
IH AT & ST W 78 by g € iR 7 & o wufa grr g9 &t § erar wnfia
5 o1 ¢ € R omet & aaitat I # off Sar @1 a' gl T8 e @ € R
THR BT AW < & A WA H WRDR ST Dl IS HRal & 2 |

3 W WHR W IR © [P Tead A9 8F B qad &l (Sue dre
Teardl, dHIel, ey g feadl) § g fawnT gR1 wd BRI SY SR ATaeIDhdl B AT

CAATBIT TR M & RIMT B G341 B AR e TEIY S¢ JAT ST Dl 3MgfTep Jraemg

Y& R o bl HeH Io Sy |

(viii) Need to expedite conversion of metre-guage railway line between
Ahmedabad and Udaipur into broad-gauge

st B.7A.ASS (WERBIEN) : EASER ¥ IR ¥d ST W HISHS F IS Heaoid
® BRI fUse AT A A I 38T 2 AfhT S9 B § 9gd W T80 81 B © | 59 g |
Sfthes 1 98d qaTd & W 9 A | Il & HAT BT PRI D DR XA HATAI DI 5D
o TE et T 8T E |

3 W WRBR W JRY & b I ¥eTd olls+ & WA A FieisT daoie By
H W A gq ¥ Bed ST Y |
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(ix) Need to continue the supply of subsidized rations
to tea labourers in Assam

SHRI GAURAV GOGOI (KALIABOR): The Centre has decided to stop
subsidized rations meant for tea labourers and asked the state Government of
Assam to do away with the system of allocating bulk food grains to the tea garden
management. The decision will effect 19,28,719 families of tea garden labourers
in Assam.

In this connection, Under the Essential Commodities Act 1955, each tea
garden labourer in Assam gets 3.26 kgs of food grains including rice or wheat,
every week at 55 paisa per kg from the tea garden management. Similarly, the
dependent of the labourers is entitled to 2.44 kgs of food grains at the same rate
per week. Their children get 1.22 kgs of the ration per week at the subsidized rate.
Whereas the Assam government has been providing a total of 12,590 metric
tonnes (MT) of rice and wheat to the garden management every month at
subsidized rates for the purpose. This system has been in force in Assam for the
last 60 years and removing it all of sudden and without making an alternative
arrangement will affect the interests of the tea industry of not only North eastern
States but also the national exchequer indirectly.

Hence, I request the Hon’ble Minister of Commerce & Industry to kindly
take necessary steps to cancel the circular issued for the purpose to protect the
interests of the tea garden workers of North eastern states in general and Assam in

particular.
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(x) Need to allocate funds for setting up of Desalination Plants at
Chennai, Ramanathapuram and Tuticorin in Tamil Nadu

SHRI J.J.T. NATTERJEE (THOOTHUKUDI): Tamil Nadu is faced with the
problem of acute drinking water shortage with very little surface water and
depleting ground water resources. This leaves no option but to go in for major
desalination plants to convert sea water into drinking water. Tuticorin is also a
water starved area. So the Tamil Nadu Government has drawn up a plan to set up a
100 MLD capacity desalination plant at a cost of Rs.1500 crore. The State
Government is submitting the detailed project report to the Government of India.
The State Government has requested the Central Government to bear at least 50%
of the cost of the proposed project to be taken up in Chennai, Ramanathapuram
and Tuticorin. I urge upon the Union Water Resources Ministry and the Urban
Development Ministry to take up this issue with the Finance Ministry for
allocation of funds in the next Budget for the benefit of the people of Tuticorin

Constituency.
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(xi) Need to continue to permit research work on embryonic stem
cells in the country and provide adequate funds for the purpose

SHRI DINESH TRIVEDI (BARRACKPUR): The National Guidelines for Stem
Cell Research, as revised in 2013, mentions that stem cell therapy other than for
haematological disorders shall be treated as investigational and conducted only in
the form of a clinical trial after obtaining necessary regulatory approvals. Use of
stem cells for any other purpose outside the domain of clinical trial has been
considered unethical and hence is not permissible under the revised guidelines.

The aforementioned guidelines also restrict the research on embryonic stem
cells. Stem cells, directed to differentiate into specific cell types, offer the
possibility of a renewable source of replacement cells and tissues to treat diseases
including muscular degeneration, spinal cord injury, stroke, burns, heart disease,
diabetes, etc. Furthermore, cells derived from embryos are truly totipotent, which
means that these are capable of giving rise to any kind of tissues. This makes
embryonic stem cells a prospect for treatment of a wide range of diseases.

In the light of the importance of embryonic stem cells, and their superiority
over adult stem cells, I would request the Government to continue to allow basic
research on embryonic stem cells. Given the know-how, and the expertise of our
scientific minds, India is one of the few countries in the world which can become a
pioneer in this field. The abrupt ban of this research has resulted in a lot of hard
work and funds going down the drain. I would also urge the Government to
promote it through the Department of Biotechnology by means of increased

allocations of funds for projects in this field.



15.12.2014 85

(xii) Need to produce value added products from minerals produced by
Indian Rare Earths Limited in Odisha

DR. SIDHANT MOHAPATRA (BERHAMPUR): In October 1984, Indian Rare
Earths Limited (IREL) a central PSU set up a beach Sand Mineral Industry in
Ganjam Coast, Odisha. For the past 30 years about 40% of the mineral deposits
have been mined. IREL under Department of Atomic Energy has a strong
technical strength behind it and it should set up a Titanium Dioxide and Titanium
Metal Plant near its Odisha Plant. This value added product will generate several

downstream industries.

As of now IREL is producing about 2,20,000 tonnes of Illuminate annually,
and almost the entire quantity is exported. IREL should set up a plant to convert
this quantity to value added products without export. Only after utilising the
present capacity, further capacity enhancement of mining has to be considered.
This will ensure availability of resources in our country for future requirement.
Otherwise in the next 20 years the balance resource will be exhausted. I, therefore,

urge upon the Government to take remedial steps in the this regard.
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(xiii) Need to modernize jetties in Varsova and Madh in Mumbai North-West

Parliamentary Constituency
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(xiv) Need to provide adequate facilities to fishermen in Srikakulam
Parliamentary Constituency, Andhra Pradesh
SHRI RAM MOHAN NAIDU KINJARAPU (SRIKAKULAM): I would like to
bring to your kind notice that the fishermen community face problems of lack of
platforms in sea shores. This problem aggravates their safety and they face
economic hardships.. In this connection it is imperative to lay down the safety
norms to be observed in the sea area and construction of the shelters, rest rooms.
In this connection, I request the Government of India to provide maximum welfare
facilities to the fishermen community in my Srikakulam Parliamentary

constituency in Andhra Pradesh as well as in the country.
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(xv) Need to enhance the widow pension to Rs. 1500 per month and also raise
financial assistance in order to enable them to marrying off their daughters

SHRIMATI P.K. SHREEMATHI TEACHER (KANNUR): For many people,
losing a spouse or partner can be the single most stressful event in their life.
Widowhood alters the routines, tasks and living arrangements that once

characterized the everyday life of a married couple.

The personal strain is often considerable and is most acute for those women

who are financially dependent on their husbands.

A widow pension is a payment from the government to a women whose
husband has died. I, therefore, urge upon the Government to increase the monthly
widow pension to Rs 1,500 from Rs 1,000 and also to enhance the financial

assistance to the widows for marrying off their daughters.
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SHRI K.C. VENUGOPAL (ALAPPUZHA): Sir, 1 want a reply from the
Government on the issue raised by me during the ‘Zero Hour’... (Interruptions)
SHRI KODIKUNNIL SURESH (MAVELIKKARA): Sir, the Government should
reply.... (Interruptions)
HON. DEPUTY SPEAKER: The ‘Zero Hour’ is over.

... (Interruptions)
THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Hon. Deputy
Speaker, Sir, though it is not the practice, keeping in view the issue raised by hon.
Venugopal ji and other Members, I would like to just clarify one thing though I am
more keen that the Bill should be taken up and there is another important
programme also.

Some of the newspapers today carried out an item... (Interruptions)

SHRI KODIKUNNIL SURESH : A very big item; not a small item.
SHRI M. VENKAIAH NAIDU: Okay. They carried a very big item without any
basis. We would like to clarify from the Government. I have talked to the
Minister; I have talked to the Secretary also. The instructions from CBSE to
conduct online essay competition on 24" and 25" December... (Interruptions)
HON. DEPUTY SPEAKER: Let him complete.

... (Interruptions)
SHRI M. VENKAIAH NAIDU: From CBSE, Navodaya, Kendriya Vidyalayas,
there 1s no Circular to say that they must run the schools on the day of holy
Christmas on 25" December. There is no such instruction. This is my first
point.... (Interruptions)
SHRI KODIKUNNIL SURESH : On 24" also.... (Interruptions)
SHRI M. VENKAIAH NAIDU: Just hear me. Secondly, Sir, this is a vacation
season for schools depending on the climatic conditions. On the basis of the

climate, the Navodaya Schools declare holidays.There are holidays, as per our
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information. In residential schools, normally children stay there. This good
governance essay writing competition is only online and voluntary even for them
also. Whoever wants to participate in it, they can participate in it on 24"
December, 2014 and if they do not want to participate, they need not participate.
Nothing has been made mandatory. It has been made online. I think, Venugopalji
understands as to what is online. So, there is no question of using any force. I am
thankful that, at least, he accepts that Shri Atal Bihari Vajpayeeji’s birthday is also
very important. Definitely, it is important because he is the man who brought the
connectivity revolution in the country. So, the Government has decided to observe
25™ as a ‘Good Governance Day’. Keeping that in mind, these instructions were
given but not to open any schools or conduct any essay writing competition. [
would like to assure that no such thing is going to happen at all. I only hope that
the media, important newspapers — I do not want to name any newspapers —
should also verify it. ... (Interruptions) Then people will say that you are giving
extra publicity only to The Times of India. What about other newspapers, The
Hindustan Times, Navbharat Times, etc?... (Interruptions) My point here is that
there is no such thing. Secondly, everything is optional. Thirdly, school holidays
will continue as they were earlier. Fourthly, this essay writing competition is
online. Fifthly, it is voluntary. Whoever is interested, can participate and
whoever is not interested, need not to participate. On the 25™ December, people
are going to the church. They can happily go to the Church. They can offer their
prayers and enjoy the Christmas also. Like others, I would also like to convey my
best wishes to our Christian friends of this House and outside also. But from the
Government side, there is no such move. This is a clarification that I would like to
give. ... (Interruptions)

HON. DEPUTY SPEAKER: The matter is over.

... (Interruptions)
SHRI K.C. VENUGOPAL : Sir, the hon. Minister has given directions to the

concerned schools. ... (Interruptions)
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HON. DEPUTY SPEAKER: He has already replied that there is no such move.

... (Interruptions)
SHRI M. VENKAIAH NAIDU: There is no such thing.... (Interruptions)
Venugopalji, there is no such thing. [ have instructions with me.
SHRI K.C. VENUGOPAL: Sir, hon. Minister of HRD has sent a letter to the
concerned schools. ... (Interruptions)
SHRI M. VENKAIAH NAIDU: She has not sent any letter. ... (Interruptions) |
had a talk with the Minister of HRD. She was there in my room just now. Her
son 1s having some health problem. He is admitted to hospital and she wanted to
go there. Otherwise, as a Parliamentary Affairs Minister, I have been taking
proactive role to see that the concerned Minister also comes to the House and
clarifies the position. Though it is not required as per the rules yet we do not want
to go only by rules but we want to see that whatever information asked for is given
to hon. Members also to the extent possible. Hon. Minister has clarified that
nothing has been forced on anybody. There is no such Circular also because
conducting essay writing competition is a different thing. But opening the school

and making it mandatory is not there at all.
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14.39 hrs

PUBLIC PREMISES (EVICTION OF UNAUTHORISED OCCUPANTS)
AMENDMENT BILL, 2014

HON. DEPUTY SPEAKER: Now, we are taking up Item No. 11,
The Public Premises (Eviction of Unauthorised Occupants) Amendment Bill.

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Sir, I beg to
move:

“That the Bill further to amend the Public Premises (Eviction of
Unauthorised Occupants) Act, 1971, be taken into consideration.”

Sir, the Public Premises Eviction of Unauthorised Occupants) Act, 1971,
Amendment Bill, provides for speedy machinery for the eviction of unauthorized
occupants from public premises. This Act has been amended three times earlier,
in the years 1980, 1984 and 1994. The present proposal seeks 4™ amendment to
the Act.

The major objective of the Amendment Bill was to bring the properties of
Delhi Metro Rail Corporation (DMRC) and other Metro Rails which may come up
in future and also the properties of New Delhi Municipal Council (NDMC) within
the ambit of the Public Premises Eviction of Unauthorised Occupants) Act, 1971.

The 4™ Amendment Bill namely the Public Premises Eviction of
Unauthorised Occupants) Amendment Bill, 2011 was earlier introduced in the Lok
Sabha in 2011. Then, it was referred to the Parliamentary Standing Committee on
Urban Development by the then hon. Speaker. The Standing Committee had
deliberated upon the issues and submitted the 20™ Report on 14.05.2012.
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On 14™ May, 2012, the Standing Committee had given its Report after
deliberations and after discussions. They made certain observations and
recommendations to the Bill. The Lok Sabha could not take up this Bill because
the Lok Sabha was subsequently dissolved.

In the meanwhile, somebody went to the Supreme Court also. The
Supreme Court in its judgment dated 5.7.2013 in Civil Appeal No. 4064/2004 in
the matter of S.D. Bandi versus Divisional Traffic Officer, Karnataka State Road
Transport Corporation and others had given 20 suggestions. The Standing
Committee had given four suggestions, which had been totally agreed upon and
incorporated in this Bill. The Supreme Court had made 20 observations. Out of
these 20 observations, 18 observations/suggestions have been accepted by this
Government and incorporated as a part of this Bill.

The hon. Supreme Court in this judgment observed — I would like the entire
House to carefully hear this — that the persons from all the three branches viz., the
legislature, the executive and the judiciary either by their influence or by lengthy
procedure as provided in the Act, continue to stay in the government
accommodation by paying paltry amount either by way of rent or penalty. Itis a
very serious observation, and that is the reality also, which most of us understand.
In the meantime, the 15™ Lok Sabha was dissolved. That is why, this Bill was
lapsed at that time.

Now, in view of the observations/recommendations of the Standing
Committee on Urban Development and suggestions of the hon. Supreme Court, it
has now been proposed to make suitable amendments in Sections 2, 4, 5, 7 and 9
of the Public Premises (Eviction) Act, 1971 through a fresh amendment Bill called
as ‘The Public Premises (Eviction of Unauthorised Occupants) Bill, 2014.

Sir, I come to the major amendments.

Firstly, it is proposed to include within the meaning of public premises any

premises belonging to, or taken on lease by, or on behalf, any company as defined
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in Clause 20 of Section 2 of the Companies Act, 2013 (Companies Act, 1956 has
now been amended as Companies Act, 2013) in which not less than 51 per cent of
the paid-up capital is held partly by the Central Government and partly by one or
more State Governments and includes a company which is a subsidiary of the first
mentioned company and which carries on business of public transport including
metro railways by carrying out suitable amendments in Section 2 of the Act. This
is one amendment.

Secondly, in the existing Act, the public premises, in relation to the
National Capital Territory of Delhi means, any premises belonging to the
Municipal Corporation of Delhi, or any Municipal Committee or notified area
committee come under the provisions as contained in Section 2 of this Act. To
remove any doubts in future, it is proposed to bring Municipal Council within the
purview of this Act.

Thirdly, there are three Municipal Corporations in Delhi now. Earlier,
there used to be only one Municipal Corporation. That is why, it is proposed to
substitute the words ‘Municipal Corporation’ by the phrase ‘Corporation or
Corporations’ notified under Section 3 of the Delhi Municipal Corporation Act,
1957, as per the recommendation of the Parliamentary Standing Committee on
Urban Development.

Fourthly, as proposed by the Government of NCT of Delhi (Transport
Department) and approved by the Cabinet, it is proposed to bring any premises
belonging to, or taken on lease by, or on behalf of any Government Company as
defined in Clause 45 of Section 2 of the Companies Act, 2013, only in relation to
the National Capital Territory of Delhi, under the purview of public premises, by
carrying out certain amendment in Section 2 of the Act.

Fifthly, as the Major Port Trusts Act, 1963 is being amended to include any
successor company constituted under or referred to in this Act to the existing

Board of Trustees, it is proposed to make similar changes in Section 2 of this Act,
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1971. This was proposed by the Ministry of Law and Justice and now approved
by the Cabinet.

Sixthly, it is also proposed to make consequential amendments in Section 2
of the Act so that Officers of the proposed companies and New Delhi Municipal
Council can be appointed as Estate Officers because Estate Officers are supposed
to take action and initiative the proceedings. So, we are clarifying that these
Officers of the proposed companies, which have been mentioned earlier, are the
Officers of the New Delhi Municipal Council, who can be appointed as Estate
Officers under Section 3 of the Act.

Sir, the observations/recommendations of the Parliamentary Standing
Committee and the suggestions given by the hon. Supreme Court were aimed at
smooth and speedy eviction of unauthorised occupants from the public premises in
a time-bound manner. The essence of this Bill is speedy eviction of unauthorised
occupants from the public premises in a time-bound manner. In order to give
statutory form to four recommendations made by the Parliamentary Standing
Committee and 18 suggestions given by the hon. Supreme Court in the aforesaid
judgment, they have been accepted by the Government.

Now, suitable amendments have also been proposed under Section 4,
Section 5, Section 7 and Section 9 of the Act. So, there is no expenditure involved
in this. It is only a change in the provisions of the Act. That being the case, I
commend to the House to please discuss this; and keeping in view the larger
interest of public in mind, support this Bill so that it can be made an Act and a
speedy action can be taken against the unauthorised occupants, who are staying
beyond the time given to them, and who are enjoying it without any right or
authority. That is the purpose of this Bill.

Through you, Sir, I commend the Bill for consideration and subsequently,

passing by this House. Thank you.
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HON. DEPUTY SPEAKER: Motion moved:
“That the Bill further to amend the Public Premises (Eviction of
Unauthorised Occupants) Act, 1971, be taken into consideration. ”

KUMARI SUSHMITA DEV (SILCHAR): Hon. Deputy-Speaker, Sir, the Bill that
this Government has moved today — Public Premises (Eviction of Unauthorised
Occupants) Amendment Bill, 2014 — is a significant Bill.

As the hon. Minister has stated in his opening statement, this Bill had been
moved by the UPA Government in 2011. Thereafter, it was referred to the
Standing Committee, which gave its Report in May, 2012. What this Bill seeks to
do is to take on board the recommendations of the Standing Committee as
proposed in the Lok Sabha. Significantly, this Bill goes beyond what the Standing
Committee said in the earlier Act of 2011. In that, it makes changes in Section 4,
Section 5, Section 7 and Section 9, which are procedural, which set strict deadlines
for the Estate Officer and for the person to whom notice of show cause has been
issued. Amendments to Section 2(2) (E), sub-section (1), sub-section (3), sub-
section (4), sub-section (5), I would say, are necessary in light of the new
Companies Act, 2013, and the proposed amendments to the Major Ports Trust Act,
2013.

Significantly, Sir, the request that was made to the UPA Government by the
Delhi Metro Rail Corporation to include their properties as public premises, has
also been taken into consideration in this Bill. I think it is a good move in the
right direction because the fact is that it is a settled principle that public purpose
must supersede private interest. Therefore, we support this Bill.

Section 2(3), sub-section (1) is seeking to look into an anomaly that was
raised in a writ petition 9644 of 2007. That is also welcome. It is because the
High Court had actually rejected that PIL; and this Bill looks after that.

Sir, it is the law of the land that the Government always acts in greater

public interest. Therefore, this 1971 Act gives the Government of India, a State
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Government or any Government owned company, be it of the Central Government
or the State Government, a privilege that it need not go to a court of first instance
and undergo the rigours of a civil court. In greater public interest, it is a
mechanism that is provided to the Government in view of the fact that the
Government is, today, going to remove an unauthorised occupant and use that land
or building in greater public interest.

I appreciate that, I understand that, and I would like to move from thereon
to the Supreme Court judgment, which was passed in 2013. Very briefly, I would
say that, that case dealt with a Government employee, who was a driver. He had
been transferred, and he had refused to leave his accommodation because he had
filed in the Tribunal for a stay order against his transfer order. The judgment is
clearly dealing with Government accommodation. In that judgment itself, the
opening lines were about people, about affluent people, who continue to stay in
Government accommodation, be it employees, be it pubic representatives, be it
hon. Judges of various courts.

Therefore, the court appointed an amicus curie. 1 think it was Shri Ranjit
Kumar who gave his suggestions. Not only the Union of India but various State
Governments also gave their suggestions and on the basis of which the Supreme
Court gave some 18 or 20 suggestions. This Bill seeks to address those issues.

But there are certain issues that I would like this Government to consider
in this Bill vis-a-vis the amendments that have been made in Sections 4, 5, 7 and
9. The net effect of it is what? From the day he issues a notice till the day an
eviction order is passed, a person is given approximately, I think, 30 days. Under
compelling circumstances, he can increase it by another 15 days. But the Supreme
Court in its judgement is also asking, while you follow this procedure, you must
stick to the rules of natural justice. So, effectively, what is happening? Effectively,
what is happening is that from the date of notice to the order, which you are asking
him to give in 15 days, and a reply within 10 days from the date of notice, you are

forcing the Estate Officer to consider evidence and the reply to the show cause
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notice within seven days. It is because within 10 days of the date of notice, I give
my reply. Within 15 days, you are asking him to give me the order.

Under Section 9 of the Act, the Estate Officer has powers under the Code
of Civil Procedure where he can summon a witness; he can examine a witness; he
can look into documents; and therefore, he has the power to go into questions of
fact. Now I ask this Government a question. Today, what Section 2 is saying?
What are premises? Today, premises are not just a building. Today, when you talk
of premises, you cannot just think of a public representative, who has lost an
election, or a Minister, who is no longer a Minister, being asked to leave the
bungalow. Today, Section 2 defines premises as land and building. The question
also arises that there may be situations where the L&DO or the Government of
India or the State Government has given a long lease to a hospital like Gangaram
or to a prestigious institution, and maybe, that lease has run out. In those
circumstances, is it practical to make such a draconian law and such a provision of
procedure where the Estate Officer is bound to finish a trial within seven days
from the date of reply to the notice?

I fully appreciate and 1 accept the stand of the Government that
Government accommodation is expensive. Today, there are enough examples in
this nation where they continue to stay in the most luxurious situation in the
bungalows and houses after paying the penalty because that penalty is far, far less
than the market rent value. But the question arises, in the same situation, if I give
you the example of a hospital, if I give you the example of an orphanage or if I
give you the example of a school, will they or should they be put through the
rigours of this? This Government has given a provision under Section 5(2). I can
understand what the hon. Minister is saying.

But I draw your attention to the Vikas Jain’s case in the Supreme Court. |
draw your attention to the case of Indian Express where this Act had been
invoked, and the Supreme Court has repeatedly said and the Delhi High Court has

repeatedly said that an Estate Officer is not a legal officer. He is not conversant



15.12.2014 99

with complicated questions of possession, lease hold rights and adverse
possession. Is he equipped to hold the trial in seven days?

Recently, in Vasant Kunj we saw that a lot of slum dwellers had been
evicted by the Forests Department without notice. The Lieutenant Governor of
Delhi then interfered to ask why there was no notice. So, there are situations that
the Department can go under this Act to evict unauthorised occupants.

There are two types of unauthorised occupants, one, who comes into the
land with unlawful means and the other, who enters into a premises lawfully but
his authorisation ends. That distinction is also made in this Act. [ am requesting
and repeatedly saying that in a prestigious project like Delhi Metro Rail, in a
prestigious project of DDA, in a prestigious Government project, it is incumbent
upon this Government to give any government authority, the privileges that are
there under this Act. But all I ask you is to make a distinction in the Act because
the Supreme Court in the same judgement that you are seeking to implement
through this Act has repeatedly said that these suggestions are with regard to
misuse of government accommodations for judges or for public representatives in
Lutyens Delhi. It may end up being a very draconian law in other situations where
this country is still struggling to give housing to all, where this country is still

struggling in giving lands to hospitals and schools. Thank you, Sir.
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SHRIMATI MEENAKASHI LEKHI (NEW DELHI): Thank you very much, Sir.
In the beginning I want to state that I am part of the House Committee as well and
only we know the kind of difficulties we faced in getting premises for the present
Members of Parliament. Seeing it from that perspective, I would say — Mr.
Banerjee would agree with me — it is very difficult. The so-called elite club, the
Members of Parliament and some of the former Ministers continued to hold their
bungalows in spite of the problems which new Members are faced with, including
the Home Minister. The Home Minister did not get his requisite premise because
others were holding on to it. It is coming from that background.

What my friend has stated about Vasant Kunj and all those areas, let me
just remind her that those orders have come from the National Green Tribunal.
The National Green Tribunal is a body as enshrined per law. If a court orders, no
matter what this amendment will bring in or will not bring in. She is trying to
confuse the issue and trying to get political mileage out of something which is
completely not connected with the present amendment.

The present amendment is on a different line altogether. The present
amendment is about the principal Act existed in 1971. There were two types of
accommodations, the residential and temporary accommodations, such as
hostels.... (Interruptions)

HON. DEPUTY SPEAKER: She is replying what she feels. She is not insulting
anybody. Do not take it as an insult. She only differs in view on it. That is all.

... (Interruptions)
SHRIMATI MEENAKASHI LEKHI : I thought that the gentleman would be
more conversant in English but if you want me to speak in Hindi, I will speak in
Hindi.... (Interruptions)
HON. DEPUTY SPEAKER: Please address the Chair.

... (Interruptions)
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SHRIMATI MEENAKASHI LEKHI : Sir, I will address you.

The Central Government provides two types of accommodations. One is
residential accommodation and the other is temporary accommodation such as
hostel, guest house and holiday home. This is provided to employees, Members of
Parliament and other people. Over a period of time it was found that these
facilities were misused. These facilities were continued to be misused by certain
beneficiaries, including Members of Parliament by overstaying or not surrendering
it before the Government at the end of the given period. That is violation of the
licensing term itself. To allow recourse without having to suffer delays through the
civil suits is the purpose of this Act as stated under the 1971 Act.

There have been previous amendments as the hon. Minister stated. That
amendment included two types of companies, which had paid-up capital upto 51
per cent shareholding in the Government, Centre or the State and which carry with
metro railways business, which is Delhi Metro. This Bill without passing lapsed.
15.00 hrs

Previous amendments to include even the New Delhi Municipal Council of
which I happened to be the Presiding Officer also was included in the definition.
The amendment of section 2 carries a change to include relevant Acts that were
passed; and the amendment of section 4 deals with ‘Estate Officer’. The above
two amendments were also introduced in 2011 Amendment Bill as well.

I will come to the changes which have been brought in. There are two
instances where the Estate Officer who has information of unauthorised occupancy
should issue a notice within seven days of receiving such information. This is
mandatory on the part of the Estate Officer. Where the Estate Officer knows or has
reasons to believe that there is unauthorised occupancy, he issues the notice as per
procedure.

This makes the process a bit tighter by not leaving it to the ‘opinion’. In
earlier Act, the word used was ‘opinion’ —opinion of the officer as envisaged in

the principle Act. The words that are used in the present amendment are ‘has
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information’, ‘knows or has reason to believe’, bringing in a greater element of
certainty in order to carry out an eviction procedure and to make it time bound
where such certainty exists.

Now, sub-section (2) says that the person who has been given notice should
respond within a period of seven days as opposed to the earlier provision that said,
“Not earlier than seven days”. The earlier provision, therefore, allowed an
authorized occupant to respond to an eviction without any time limit being set. So,
this is to do with time efficiency that the eviction order can be made within a
certain time frame.

The eviction procedure has been dealt with in sub-section (1) of section (5).
The procedure in the Act is to allow the person to introduce evidence and attend a
personal hearing. As per the principles of natural justice, if satisfied that it is
unauthorised, the Estate Officer will make the order of eviction and affix it on the
premises. The amendment here is that the order will specify the date by which
premises should be vacated and this should not be later than 15 days of the date of
order. The principal Act does not set this time limit. So, it is again to deal with
efficiency of time and in a time bound fashion.

Sub-section 2, according to the Act, says that if a person does not vacate by
the date given in the order or within 15 days, the Estate Officer can take
possession of it and use force if necessary. The amendment adds a proviso stating
that the Estate Officer can extend the date to vacate the premises by another 15
days in case of compelling reasons. This particular proviso has been included to
remove any difficulty that may arise if 15 days is not sufficient time to vacate.
Therefore, even though occupancy is unauthorised, a total of 30 days is actually
given as a measure of leeway under compelling circumstances with due
understanding for the person concerned.

In regard to payment of rent or damages, the Estate Officer can make a
written order that the person concerned has to pay rent or damage after assessing

the same. Sub-section 2(A) of the Act says that the arrears of the rent or damages
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will be paid with simple interest. The amendment here is to make it compound
interest in view of the fact that the occupancy is unauthorised; and despite the
provisions of this Act, there have been continued instances of unauthorised
occupancy, a steeper monetary deterrent is sought to be created to make the Act
more effective by adding the compound interest format.

Sub-section (3) of the Act says that a show-cause notice should be
issued to the person for making such an order of payment which should be
responded to within the time given on the notice. The amendment here is that the
person should respond within 15 days. Again, it is to deal with efficiency of time.
Adding sub-section 4, the amendment states that the Estate Officer should act on
the payment order within 15 days of the show cause notice. Again, it is to deal
with the efficiency of time. The proviso in the Act, that is sub-section 2 of section
9 says that an appeal can be taken after the expiry period if there is sufficient cause
for the delay. The amendment to the proviso states that an appeal will be taken
only in exceptional cases where there are compelling reasons for the delay. The
reasons have to be recorded in writing. It makes the language tighter leaving less
room for misuse, causing unnecessary delay. So, the entire process is, more or
less, on the lines that it has to be finished in an efficient fashion and not really
much substantive change except including Delhi Metro under the Act. The Act
leaves the proviso open-ended that is sub-section 4 stating that the appeal shall be
disposed of as expeditiously as possible. The amendment adds that, if possible, it
should be disposed of within one month. So, what the amendment has done is to
put it in a time frame fashion instead of leaving it open-ended that it could be done
in any format.

Sir, all I need to say is that these are the amendments which are sought to
sort out the confusion and not to confuse the issue. What my friend tried to do
was to cause the confusion. The Act, in principle, remains the same as it existed.
The amendments were made to dispose of appeals/notices, the authority of Estate

Officers etc. in a time bound manner so that there is certainty. Keeping in view the
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Supreme Court’s Judgement, it was very embarrassing as a Member of Parliament
that the Supreme Court had to pass orders for vacation. The issue that my friend
tried to raise was pertaining to an order which was passed in 2012. It was sought
to be implemented. The implementation of that order did not happen in the month
of March, April or May because of Delhi elections and after that also, again there
was no implementation. It would have resulted in the contempt of court. The
National Green Tribunal’s order is a court’s order in nature. That would have led
to basically the contempt of court and under those circumstances, the Delhi
Government acted. It had very little bearing on the amendments which the
Government has sought to present today by this Amendment Bill and I would
request all the Members of Parliament to act in a manner which justifies us as
Members sitting in the Parliament in the interest of both justice and morality of the
House that we should not confuse the issues and keep focus on the amendments

which have been brought by the Government.
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SHRI R. GOPALAKRISHNAN (MADURAI): I thank you for the opportunity
given to me to speak on this amendment Bill. As a disciplined soldier of
AIADMK guided by our leader, Puratchi Thalaivi, Amma, I am participating in
this discussion.

This Bill brings about discipline in evicting unauthorized occupants from
public premises. Here, public premises refer to the areas and buildings in which
Delhi Metro Rail Corporation (DMRC) is operating. This Bill seeks to avoid
delay in taking over the required land areas meant for DMRC. It is unfortunate
that in some of the cases before the courts of law, DMRC itself was treated as an
unauthorized occupant. So, it caused delay in carrying out DMRC’s operations.

DMRC as a public sector undertaking held by the Union Government and
the Government of NCT of Delhi was so far deprived of its status and legal rights.
This amendment will enable DMRC to have its premises treated as public
premises.

As far as New Delhi and the municipal areas of Delhi are concerned,
illegal occupants went to the court of law seeking cover under the different names
of municipal bodies like ‘committees’, ‘councils’ and ‘corporations’. The situation
is created because the New Delhi Municipal Committee became a Council and
there was the trifurcation of the Municipal Corporation of Delhi. An anomaly was
created in which the Estate Officers of the NDMC and the MCDs were
approached by unauthorised occupants to evict the DMRC from their properties.
This Bill seeks to remove this anomaly. Now with the passing of this Amendment
Bill, the Estate Officers of the Municipal Council and the Corporation in Delhi
will be able to adjudicate the cases relating to the DMRC.

This Bill has become necessary because the proceedings of the Estate
Office had to meet many hurdles. This caused enormous delay in completing the
works related to the functioning of the DMRC. Finally, the Supreme Court itself

had to give 20 suggestions to the Government so that the public interest is upheld.
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In 2011, when this Amendment Bill was brought before Parliament, this
Bill was referred to the Parliamentary Standing Committee. The recommendations
made by the Parliamentary Standing Committee came to the Government in the
month of May, 2012. Accepting 18 of the suggestions made by the Supreme Court
and two of the recommendations made by the Parliamentary Standing Committee,
the Government has come with this Bill to this august House after about 30
months. It is to be pointed out that the Standing Committee of the previous Lok
Sabha did not tolerate even a ten months delay on the part of the previous
Government after obtaining the Cabinet approval for the amendment.

The Committee was of the opinion that DMRC should have found priority
and the legislation should have been cleared without delay. The Committee
wanted the Government to act swiftly at least in such matters and do not postpone
things unnecessarily. When the Committee found the premises of the DMRC were
not covered under the definition of public premises, it recommended to the
Government to re-define section 3 of the Companies Act, 1956. Now, the DMRC
will be able to get their premises vacated through the designated Estate Officer.

So far the rulings of the Estate Officers were challenged in the lower courts
and it took years for disposal. Now through this amendment, appeals against the
Estate Officer’s rulings can be made only before the Court of the District Judge. A
time limit of three to four months has also been prescribed. The Committee also
wanted the Government to make a provision for summary trial before the Estate
Officer. It had also expressed its desire that the District and Sessions Judge shall
dispose of the appeal in a time bound manner.

This legislation shows that how the loopholes in our rule book can be
exploited and can delay things meant for progress in public interest. This Bill

upholds public interest to be more important in democratic governance.
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Hereafter, this Bill will be a guiding light to many of the metro rail projects
coming up in many parts of the country. This Bill will save public money by way
of avoiding delay and cost overrun.

So, I would express my support to this Bill and conclude my speech.
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PROF. SAUGATA ROY (DUM DUM): Sir, I rise to speak on the Public Premises
Eviction of Unauthorized occupants (Amendment) Bill, 2014. This Bill has come
in this form after going through the Standing Committee. The Bill has
incorporated some of the recommendations made by the Standing Committee.
Hence, there cannot be very great technical objection to the Bill.

Some changes made here are procedural changes. The earlier definition of
‘public premises’ included premises belonging to public undertakings, companies
in which the Central Government had more than 51 per cent share. Now, since the
Companies Act has been amended, the requisite amendments have been made in
the Bill.

The other important change in the original Bill is that Metro Rail in Delhi -
which is jointly owned by the Central Government and the Delhi Government and
has got a lot of public premises within the area of Delhi - has been included in the
Public Premises. Also, in Delhi there was earlier the New Delhi Municipal
Council and now there i1s the NDMC, also instead of earlier Delhi Municipal
Corporation, there are four corporations. As a result of that, the consequent change
has been made. Some minor changes in the power of the Estate Officer and power
of appeal have been made, to which I have no objection. But still I cannot give a
free hand to the Minister in enforcing this Bill because as Members of Parliament
you would be interested to know that we are being made victims of the Public
Premises Act. It was not my intention to bring this up in the House. But I shall
mention how we people from the opposition are being victimised, sought to be
victimised under the Bill.

I was a Member of the Council of Ministers in UPA-II Government. We
resigned from our offices on 21% September 2012. I was earlier allotted a Type-
VII house as a member of the Council of Ministers. I was continuing to stay there
between 2012 and 2014 election. I received no letter from the Government. Then

suddenly on 3™ November, I received a letter from the Director of Estates saying
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that I should vacate the house since it was a General Pool house and I should go to
a Lok Sabha Pool house. I wrote to the Minister for Urban Development saying
that I had been staying in that House, so if he could convert it into a Lok Sabha
Pool house, it would be nice. I received no reply from the Minister of Urban
Development.

Then suddenly I received a letter dated 1* December from the Estate
Officer saying that this was a notice under subsection (i) and clause (b) of
subsection (2) of section 4 of the Public Premises (Eviction of Unauthorised
Occupants) Act, 1971. I had not heard of this law before. I had no dealing with it.
Even after I wrote to the Urban Development Minister with a copy to the
Chairman of the House Committee, they issued this very insulting order to an
elected Member of Parliament.

I know the Urban Development Minister has been very prompt in
evacuating premises held by people who have lost. If I am not entitled to a Type-
VII accommodation, I am not going to beg the Minister to let me keep my present
accommodation. I then met the Chairman of the House Committee. | said that they
gave me eviction notice while as a Member of Parliament of Lok Sabha I was not
allotted a House yet.I went and met the Estate Officer. He said he had nothing to
do with Urban Development and that he was a law officer. 1 said, “Fine, I have
met you and I have informed that I have not been allotted any house”.

One Joint Secretary of the Urban Development Ministry wrote me a letter
which is extremely rude. I am not an usurper. For two years, the Directorate of
Estates in the Urban Development Ministry slept. Suddenly, they have woken up.
I do not know by whom they are prompted. Then they are busy giving a notice of
eviction to a duly elected Member of Parliament who has been occupying a house
for more than five years. I take strong exception to this.

We are strengthening the hands of Urban Development Minister, but does it
mean that Members of Parliament will be evicted or given notice of eviction

without giving them alternate accommodation? It is not only me. Shri Sudip
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Banerjee who was also a Minister and resigned with me, who is the leader of the
AITC in Parliament, got a similar letter and he has also not been allocated a house.
2 3G YW AT (FHTR): ol T8, Q| L (Fag)

PROF. SAUGATA ROY: Okay, it is Sudip Bandyopadhyay. Sudip is today in
hospital being unwell, otherwise he would have spoken. Now, I say that if
unauthorised occupants are there, the Minister has every right to evict them. But in
his hurry to act as a disciplinarian, he should not act against elected Members of
Parliament. We are not beggars. I will not go to him and ask him to let me keep
this house. I know other people who have occupied their houses even though they
are not entitled, and have not been evicted.

I would like to ask the Minister himself. Before he became a Minister,
what type of house did he occupy, and for how many years? I know he has been
occupying the house for ten years. Was he entitled to occupy that house at that
time? How can we change the rules? How can we insult an elected Member of
Parliament? Why should we be subjected to eviction notice by an Estate Officer
or by a Joint Secretary? Let the Minister act against unauthorized occupants. 1 do
not think that being a Member of Parliament I am an unauthorized occupant. To
issue me a notice saying that I am not entitled is neither fair nor proper under this
Public Premises Act.

I have not raised my case to plead with Shri Venkaiah Naidu to let me
retain the house occupied by me. It is to state that this is the way in which the
elected Members of Parliament who are in Opposition are being insulted by the

minions in the Urban Development Ministry.
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SHRI M. VENKAIAH NAIDU: My friend Shri Saugat Roy has raked up a
personal issue which was not expected to be mentioned in the House. Still I have
no problem in clarifying the position. As far as the issue of Estate Department not
acting during the earlier regime is concerned, I am not responsible for that.

The second issue i1s why the Department concerned or the officer has acted
now. Shri Vinod Rai, former CAG has written a letter to the apex court and the
apex court has asked my Ministry to file an affidavit with regard to the status of
people who are eligible and who are not eligible and occupying the
accommodation beyond their tenure, and what are the steps taken by the
Government to evict them. The Government of the day told the Bench that no
action is being taken. As soon as I assumed the charge of the Ministry, I reviewed
the position and then told the Department to convey it to the hon. Members of
Parliament. I have to clarify this because the matter is concerning the prestige of
the House and the hon. Members also. The Rule is like this. If you are a minister,
you are entitled to a particular category of accommodation. If you are a Member
and not a Minister, you are entitled to a particular category. If you are not a
Member, then you are not entitled to anything. That is one category where I have
to take that extreme step of referring it to the concerned persons and then they
have to evict certain former hon. Members of Parliament and former Ministers. |
never felt happy about it; I also felt bad because I hold some of those people in
high esteem, but at the same time, I cannot go by my personal likings and personal
equations. This is one.

The second is with regard to the Members who got re-elected, but who are
no more Ministers — they are in a different category. For them, the rule position is
that if you are a Member of the Lok Sabha, you have to approach the Lok Sabha
House Committee, on which I have no jurisdiction. Secondly, if you are a Member
of the Rajya Sabha, you have to approach the Rajya Sabha House Committee, on
which I have no jurisdiction. Thirdly and subsequently, I have noticed, as Prof.

Roy wrote a letter to me, that the Members of Parliament who are no more
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Ministers, occupying Type-VII and Type-VIII, have to shift because some of the
Ministers are staying in hotels and Government Guest Houses. Some of the
Members are also staying there.

There was also a mention in the petition, saying that the Government is
spending so many thousands of rupees per day on Ashoka Hotel. There is again a
misconception in the minds of the people that the Ashoka Hotel belongs to the
Government and so, staying there is free. No. everyday, so much money is
charged to the Government and the Government will be paying it.

That being the case, on the one side, unauthorized and ineligible people are
over-staying and on the other, you are paying for the Members of Parliament. That
was the issue. We have to take action.

Fortunately, a majority of the former Members cooperated. Maybe, we have
given them 2-3 months — a reasonable time.

With regard to the cases which Prof. Roy mentioned about me, I was
Minister. I resigned from the Ministry and then, I became the Party President. The
President, according to the rules, of a Party, at that time, the Ruling Party, is
entitled to a particular type of bungalow. Accordingly it was allotted to me.

Immediately, as soon as I ceased to be a Minister, I wrote to the concerned.
They said that no other accommodation was available; so, I may stay, till they find
an alternative. This is one. Secondly, I was the President of the Party, the Ruling
Party at that time. The Ruling Party Presidents were allotted bungalows, not only
they, but also others — there is a particular category saying that up to certain
strength of the Party, this is the entitlement, etc. That is the position.

I do not know, why he brought it up now. I feel that he might have been felt
hurt because a notice has been issued to him.

The moment it came to my notice that notices were issued to some of the
Members who are no more Ministers and are staying in a particular type of
bungalow, I have given instructions and I have sent a note asking them to go

through the procedure — the ex-Ministers who are no more Members, act fast. Ex-
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Ministers who have been re-elected or continued to be Members of Rajya Sabha,
their cases have to be dealt with on a separate footing. I said that in such cases,
they should be advised to approach the respective House Committees. If he is a
Member of the Rajya Sabha, he has to approach the Rajya Sabha House
Committee. If he is a Member of the Lok Sabha, he has to approach the Lok Sabha
House Committee. Then, I asked them to communicate the same to the Chairmen
of the Rajya Sabha Committee and the Lok Sabha Committee so that they can give
accommodation to these persons, on priority, according to their entitlement. That
was the instruction given. I came to know of this procedure.

Certain procedures and certain actions do not come to notice of the Minister
on a regular basis. There are rules, regulations and precedents, which have been
made earlier and followed also. Keeping that in view, that has happened.
Subsequently, some of the former Ministers who are Members also met me and
told me. I assured them that their cases will be dealt with on a separate footing. I
have given necessary instructions, in a note.

I do not want to go into the details of who is staying in which bungalow and
whether he is eligible to that or not. If somebody wants all these details, it is okay;
but otherwise, I do not want to give the details and embarrass people. After all, we
are all Members of this House; whether we are in the Government or in the
Opposition, everybody is entitled to a particular accommodation.

But on accommodation, the rules says that the first priority goes to the
Cabinet Ministers, then the Ministers of State, then the members of Judiciary, then
Army officers, then Secretaries, then senior Members, then Members who are
former Chief Ministers and senior Members now, though may not be in the
Government. Like this, there is a protocol which was decided earlier by the earlier
Government. We have only followed that.

That being the case, there is no rancour or animosity or personal
vendetta against any Member whatsoever. I do not have any reason to have any

such view about any Member of this House. But I have to do the painful duty of
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getting them evicted because there was negative reporting in the media about
people who are no more Members but still they were staying in the Government
accommodation. Then, we had to take recourse to this Act also. Accommodation
for Members of Parliament is also public premises. It is a sad commentary if
somebody has to go to court and then I have to get an advice or whatever, saying
that the Government is not acting. That position should not be allowed to come in
future.

Then some people took the plea that either you allow me to stay for some
more time or you convert this into a memorial. The Supreme Court had said that
no Government building could be converted into a memorial. Some time back, the
Cabinet also decided that no Government bungalows to be converted into
memorials. That is why, I could not do it. Otherwise, I have the highest regard
for Choudhary Charan Singh. I have the highest regards for even Chandra
Shekharji. But the question is that you have to follow the rules. Otherwise, I have
to be answerable to the courts and not the people who are asking for this. That
being the case, there is no discrimination against anybody. This has to be kept in
mind. [ am sorry to have given an elaborate explanation on this. I did this
because one of my colleagues in Parliament has raised this issue. Let there be no
misunderstanding about this.

After allotting accommodation to all those Ministers who have been
inducted, if there are still vacancies, I will ask them to consider converting the
present bungalows occupied by the former Ministers of State into general pool or

the concerned pools of Lok Sabha or Rajya Sabha, whatever is possible.
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SHRI P.K. BIJU (ALATHUR): Sir, I fully support the Bill on behalf of CPI(M).
This Bill was placed in this House in May 2012 and was sent to the Standing
Committee. I would like to raise one point for the consideration of the Minister.
The Standing Committee recommended that the Government should make a
provision for summary trial before the Estate Officer with respect to unauthorised
occupation. The report of the Standing Committee says that the Committee had
been given to understand that to prevent misuse of power to evict genuine tenants
from the public premises, the detailed guidelines have been issued by Resolution
number so and so, Policy-I dated 30™ May, 2012. The Committee are satisfied
with the safeguards provided in the guidelines and are convinced that the provision
of the Bill will not allow the Estate Officers to exercise their powers arbitrarily
against the genuine tenants whose term has not come to an end.

Sir, the hon. Minister has already admitted what is going on in regard to
allotment of accommodation to Members of Parliament and the Ministers. I
would like to reiterate the same thing that we should genuinely check in time the
safeguard of such a provision. We should ensure that this power is not arbitrarily
used by the Estate Officer against the tenants who are genuine.

In this Bill, the Government has included the recommendations of the
Standing Committee as also 18 suggestions given by the hon. Supreme Court. I
am very happy to see that. We are making such laws but these laws are enforced
only on common people. These laws have not affected high class people in our
country. This is a bad habit of our country.

I would like to raise one important issue regarding urbanisation in our
country. We are giving 90 per cent of our budgetary allocation for urban areas of
this country. But what is happening is that our rural poor are being evicted from
metro and urbanised cities. They are living on the sides of streets and suburban
areas. So, we should not enforce this Bill arbitrarily because that will affect the

common people who are living on the sides of streets.
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The Hon. Minister is well aware about the Turkmenistan street incident of
1975. Arbitrary use of legal provisions will create problems in our country. The
time given to Members or tenants to withdraw from a place should not be 15 days.
Sufficient time should be given. Even the Court gives sufficient time to dispose of
a case. That aspect should be taken care of and the provisions of the Bill should
not be used arbitrarily.

Sir, the Bill has changed the definition of ‘public premises’. It says, ‘any
premises belonging to or leased to any company in which the Central Government
and State Government hold at least 51 per cent of share, including subsidiaries of
such companies and whose business is Metro railway’. I think, this definition
could also be misused in our country. We are entering into the era of PPP. We are
well aware about what happened in the case of Delhi Airport. They were handling
24,000 cr value of land and they spent only Rs. 40,00,000 for that and it has
been mentioned in the report of the C&AG. Such a thing is going on in our
country. Our waste land, our Government land is going into the hands of the
corporate houses. They not only take lands on lease but they are encroaching upon
some lands even. I would like to know if the Ministry has any data about how
many acres of land has been taken away by private players or the corporate houses
and are being held by them. Has the Ministry taken any step to find out as to how
many acres of Government land are in the hands of private players? Necessary
action should be taken to bring those lands back and those lands should be
distributed amongst the landless people in our country. Millions of people in our
country are landless.

I hope the suggestions will be whole-heartedly accepted by the
Government. I support this Bill.

Thank you.
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ST, e dfan (s IR @) @ AT A9 Heled, § [ Ugel AR WA S Bl
grare o1 g 6 98 S focell A9 & Wi # ovisHc M ©, IWH 9 WS @ Wl Ned
gafe Yas Al Yold H 1 ¥g HeHc oy Brml That means, various metro rail

projects that are coming up throughout the country will have the power and
authority to use the PPA where there are hurdles. You are aware BIcl A& &9 # 31
ST 8, Il Ra HT & (Y -3, Uie-uid, S9-g9 A1l Aroiae ($al 81 9 81 # A
HAT St 1 gl AW H, ST spieHT W Ud d1d Dl A% AT ATHING BRAT AR U d5d
3131 Wifde fhar 8 off & wids § U 91 &1 49 @1 TSl some metro rail

projects have come up under PPP where the Government equity is hardly 20 to 24
per cent. In those cases we will have to use this power in a cautious manner. | have

had experience of one project in Mumbai metro rail. That is why I would like to

draw the attention of the hon. Minister 3% Y&HR A UER od FHI BH ATl &M &
TS H U g 9 B Ui SHdT e SMeNa e @medl g 6 A @ St oS
JuH B & FoRE &, 9l b sode gl The Supreme Court has passed around 20
observations. 39 e # IWH ¥ 18 aMeaw vere fBy MU FI It means that the

previous Government had brought the Bill and the earlier Standing Committee has

passed the resolution. But can I request the hon. Minister on one point? f& 9
ot & [T 4, # ST GAH DIC & U UF GEX SToed & R &I TN R
T |

Here, in this order, the Government or the Parliament is accepting it in a
way in toto but simultaneously I have got five other judgements where the
Supreme Court has made some observations that somewhere in this Bill, there is a
provision mentioning about unauthorised occupants. The Supreme Court has gone
in detail and has defined it in the case of Banatwalla and Co. Vs LIC of India, Dr.

Suhas Pophale Vs Oriental Insurance Company Limited, Sharad Bhagwat and
others Vs Bank of Maharashtra, Damayanti Verma Vs LIC of India and P.P.
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Chaudhary Vs LIC of India. In all these cases, the Supreme Court has in a way
rejected the order issued by various companies under PPA.

I want to bring to the notice of the Government one point. When hon.
Venkaiah Naidu was a Minister during the period of Shri Vajpayee, a guideline
was issued in 2002 on how power may be used under PPA to get the premises

vacated by unauthorised occupants. # A 3T ST ¥ WILAT H=AT AR, AT TG HIA

J, gl GA.ELY. TaTHE T ¥ 2002 B FhoR MbTel| S R Dl TS 12 ATl 81 Y,
S e fers sfewefd € 9 SW uRiw T8 &l 21 They are misusing their

power. The Supreme Court has gone on record on the way the officers in the PSUs

9 3T YT BT GRIANT BRI &1 Sl ollTel SHied 8, Sl el 4 & 6, TeAegoR & Uged |
TEl A g, S W s 3o s & forg fLdte. &1 geran g gl # A s
ST/ W R R SITST T SRSHT Al 98 3Tl §, B9 94 SU WUIC B ol ofdhd 31
AT 3§ I§ ¥ 2002 T UA.SLU. TaHC BT Sl Fhor o, 9@ the Supreme Court has

appealed for small tenants AR ®HedTul q&T A& <! o< ¥ he will be able to
explain. The small tenants had to fight it upto the Supreme Court. ¥ &I # 98
e =18l 2l

I will give you the example of National Textile Corporation. The NTC
took over a mill in late 1970s or early 1980s. @8l W= c-icd a¥ 1939 ¥ & &l Now,
in 1990s or in the 21* century, they issued a notice that under PPA, they require

the premises. ST 9@ &7 # d@e & & oIy Fad 2l

I can give you numerous examples. In another case, the tenant Vs Oriental

Insurance Company, g¥H BIc 7 Hal & S Raell FsiieRIsss e &, IT4 Wiell DR

% o susl Uifermie sffeRsse @R %@ ©l You cannot ask him to vacate it for
commercial purposes. # AR FAT ST | WA HRAT AEAT § B 8 S, 2002 B S
AP MSSATSH B, SD! ATl Afded! & WYl Sqb forv oy ufasy d§ Hft srisde od|
GIH BIC T ST MYDT AT L fHAT, 20 7 I 18 MISARH AT TRIE TR T & AR Yae
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H Saegs PR I Bl UaC A SIS e W A D [AY H U HaR, BIER Hex, SRR,
TgTHe ¥de & folg I8 Sl SfeHe g, it is for Government servant. 3U< 98 $de[S B
foraml We are the servant of the people of the country. M &I 7 diFE #9 & fofg
Ui 3f-AeT Sore fUwel 13-14 At |, g1 uar 2 6 § A e S & o g
SR BT AR 17 ATl IS B, fieell B, Dlade 8, 39 ISR & ufeis DHead gae @
3T TaHE SIS 3T UG Pl HIH! GOUAN &R el ol

# 3fd H§ U B 919 Pedx U 919 AT Ho1| There is another Reserve Bank

Circular, Finance Ministry Circular. They have categorically stated that PSUs

should not be illegally misused. 34 $H TSSATST Bl FWged B ¢ & FTAA 3MH
@fdd, a4 cie controlled by the State Rent Control Act, 3% w#H e, dica=™
frerm | # 39 gaT &1 HE AR g
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it v Rie g1 (eaas) : Sureny wegy, ufers Srsww srfsdc fAd, 2014 & wew@yot
g R g g31 o1 e e wR @ qHY o1, 39 fol # onuent g=rdrg dRar gl H
3o 39 Sfisiic & wHdd # e & oy wer ga g1 o arfl Ay #3 ot | |,
IF® qI§ BN A1 AT St 7 [T fIRga R Q1] 39 IHSHE B A Bl YI/Ma 8
TS, 2010 H JUIY TRHR R D & IF HAA 9 g5 orad el A ¥ HIANH,
BT A YT 3R TTSITHR Bt fIATEA B MU & 3faia o &1 IR fhar |
forar, iife TS vfadem ¥, 89 O aRg A9 &1 <@+ ared §, Adl & fR doft I &
3R Soll HRgeH &1 Agforad el 99 &M H 9gad ¥ UfST SA & a8 A 4 o &1 ol
SoHaRA # ot 1 qepdie 96 UM HAW €1 Ml gae # 3 & ae W AR Ga
A B RATRET MY, T W ARG AHFGUCH BT SIGHARAT BT Uiaet | glaaer
1 3R #g &1 ol A AR

7 39 9 W =9l G @ oa1] g oAl A e SRR goll [ TeR a1 |iE]
3R AR & el & Refes off| 39 fad & #egw | iy & srfsic ova giF @I &
3T BT A EU S W 39S ¢ VS ST &1 TAN B 19§, 98 A7 W AR g A
= s ST ofs Y, @ faga R e | # s9 e # @ dR W Al o
St @t ad &1 R B A g9 Ol 9 o SRR g8 ife 9 W fieeh 9 wieg g
Py R O9 B9 99l BRI © A B4 el aiey [P ST B dM BT A Ied R g
SAPT IeTT WAl SR #RAT & Al W TG BIAT 3R FIH DIC H b Sl SIS 7, 39
W Al HRAT A1 B qhal 8, b e I § b el ok qral Ay W W1 ardl HRged
g 9o fou ufere oaie &1 farar ooft 9 fhar WUl <9 89 Igi @@t BRd § a8
T ARy 6 a8 oA B & a8 8, I§ Alb A9 gl I8l dArl B Y smars
I A1y b 59 9 D1 M B Aaedhar Rl US| § gqHT AT BT g, oAfhd 590D
A1 B HA SN Bl PV YA SR AT ARG G U8l $H blg Al T 81 2 b el
AQ A ST AMER AhadT fUBe 10-15 a8 # g B 8 SAD oy & ud AreqH 3
fecell IRPR P! Tgd-9gd YHHMAN o ©, FUE o ol a9 2016 AP AN (AT ST &M &
5 faeelt A5y g &t gradl e 9 7y 999 o & B1 daded 310 fhamieR @t e &
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e} 227 A WIF T ficell # &R A9 B9 AT ARG AT el Fel & SIRT =it
anfde wfafafe—ll & Jo &1 dM B HY WHe H IR-GR 39 W g SO B, TN S
AT B § S9d! 89 QRalel & WY W 8l B, 3N Bl [ Al IHBT IqER 2
2l U8 BN YWRPR  Dfe-ic & UG & AT I AR (G ST dbAT Sl 59 IHSHT Bl
PR AU 21 B9 R | | g, g # e off s8-8 RdS & el A9 E
9 foy 9w T f& inter-operability and inter-connectivity of Railways and
Metro. =& &4 ST B! TRE oW, URY B TR o, S Bl IR% <, T R I &
3R IT@! FAfFAS Bl MRS § RIS & iR W-J B, R Fo3- gifvie Bl R TR <
H XeTd 3R HG DI YA § Blae DR Bl d1d T8l gl R8l & q-3RaT DRI Bl AT |
Sred & R H #A Soff fdaR &Y, wifes TIilemR wnfir are Al /31 St & Hared & S
AT 1 TAARIR W< dls § Udh URATd 3T B 3R ficell & oo aR s gifvre
Rreen g1 wie BINER &M B a1d = &l & U A8 Bl akWb, Ub WU DI R,
U@ T B TWE 3R U BUGEIG B W% I 6 IKE 2l T d A A W 596!
PHFES BHT? TAGIRIR WA a1 Yold Al 8l Wi HRIeR g9 S 8T 8, &1 J 3o ¥
TH-gaN ¥ feill? 39 9N § W {99 &= @1fzy| The reason why I say this is because

the NCR Planning Board is in the unique position to talk to all the State
Governments and the Ministry involved; to devise the plan to ensure that inter-
connectivity actually occurs for the benefit of the commuters of Delhi. 444 vae &
3R 51 ufaea @t fafiee™ 8 39® ok Us IR dfied d Ao Taice iR U9 IRBRI
FI fe e grfl| 991 Hulrl &1 g9 iR wnfivet fham 2

fordie | St 7 ve 9ra SorE o aga o WA gy on & € R 51 ufea & o
HH FREN Jo¥ ARBRI DI gl T HG) $HHT IR 2l gel + MUe Wl Joiig faia
P 8 I8 dHET 100 A9 UTsde BIg-ds 8, WRPR J Hdd SHBI cex har ATl e
AT 9 ¥ HAI A, S=I7 el AT fh 39 WRBR BI Q9 Yerd & forw difidt wroree &1 3
M B BN T XAd Gt @t TR® 9¢ &7 287 Al o Wi B ®Re qe7, 39 UBR B
e At grgde BN B, Us-ar-ahficed 51 Ui | HH 8 Wabdl ol TSTa #Ae H I
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IfI9d WRBER B TRIGR Tl AR 98 WRPR BT Wolde 8, FT S9hI W 39D IR o B
IR W BH AE A ol BAR Al Yo 7 Refaferee™ @ a Sors, S99 § i dehd g |
15.54 hrs ( Shri K.H. Muniyappa in the Chair)

T AR R & IE B IFAARISSS IPUcH &l Yb 8 AR AT WUHaR, feT Ay o
Hode Ay ¥, <ifps I Nikas g1 81 T 8| Reffercem & oy 39 <0 g9IR @nl &1
B fHaT T B, ARHR I ol &R a8 R I8 2 AT B S & 27 FA S B
IO ST H THDB! BN <Al ARV | Dfd-ic 7 99 2010 § B fhar o1, a9 fSoel Ay
Had ool 4 oY, o@ faeelt Ay gRAmon # 1 vg=l €, ®l<rErE, TS AR TBIGHE & IR
TH AQ TS O R 2l BAR ROIR AN ¢ (& Teiia 4 qerer e b ugars S|
TRIGETE ¥ dHR Toldal db Hgl of oM &l 89N A1 8] §9 UhR A AMUd 9@, I SR
D1 AU Bl 3T, A TZAT 954 MMAeIS 2| TAfY Aud dd Hf g A & B

W TH Y & P oMt vasive=ft & s &1 39 A § Wiy & 9R yraem=i &

ded @1 ST @l gl As a matter of abundant caution, we are desirous of bringing

amendment to the NDMC Council. What happens to the Corporations and
Committees of Haryana. gRITOM &1 HURIE HACT iR darad & dersfast § 1 #g)

S F1RY, i STq Al db Aol g Al § qHSIT g [P agd Al UM AR i s
RN I aR H A1 &1 Ny I bR A 1] Brn? H |raar g b Myl i M drel
T B AT B 8T 59 G H W Aqradr @y |

3 H, # U IR R U g fdwg b1 Pe Agw 6 Sl S/ g9 Wl | 9,
ST BT [T H B 99 B [T WS B €, A T 59 B D AHSHS DI AT ST &
S 91 DI Qral A1feY? I a1 D rad gY A G G 2 b ¥erd, ISR Wi
gIe MR Ay, o1 s iRie Rived 997 %81 8, 39 <IFT 3T MU H B BT Ay 39 di-l
BT M H HH B B {7 Yord, 72l 3R 85 Wi BRIk, Sl ficel & mAqurd g9 S
G 8 9 dIFl U A1 fIaax o o, Rife 99 85 Wis dRIeR 3 &1 & d 393 U
3T W 3FSHT AN B AaWIHT 7 TS|

# TS g fF oFR BIE #3160 39 BR GHhdl © A 98 IMIBI HATAT & B Fhll
2, TTHIRIR T d€ &) Ihdl &l S I urad fet =@nfey % a8 Reffar & & a9 |
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S 3MHSHC BT 8 AT B &, Hifh IE DS bl MUSH H AMYH! 980 #G8 B AR
BH SRR ¥ 39 YBR ¥ BT a1 b 40 ORI AR A aTel F9Y H fQeell & HRYeH 3R
A g7 dTel 8, ST BH Tl HHAD < AD |

FaTafT AEgy, faeelt Ay ot & oMY 9¢, U YWHTEET <d §Y BH 39 IrSHC @
ST B B
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SHRI TATHAGATA SATPATHY (DHENKANAL): Sir, I rise to discuss the Bill
which proposes to amend the Public Premises (Eviction of Unauthorised
Occupants) Act, 1971, which is now named as the Public Premises (Eviction of
Unauthorised Occupants) Amendment Bill, 2014. This basically redefines public
premises to include companies in which the Central or State Governments hold 51
per cent share. This also gives powers and capabilities to the Estate Officer of the
Delhi Metros. What is surprising is that during the 15" Lok Sabha, the Standing
Committee on Urban Development had gone into this amendment in detail. This
was actually done by the previous Lok Sabha, the 15" Lok Sabha. There are some
important observations and recommendations of that Committee.

When the Government thought it wise to name institutes of technology,
which are registered under the Institute of Technology Act, 1961, any Board of
Trustees constituted under the Major Port Trusts Act, 1963, the Bhakra
Management, the Punjab Reorganisation Act, 1966, when all these detailed bodies
have been named, what I failed to understand is, why have they narrowed their
vision so much that they have just addressed the issue of Delhi Metro? Metros are
coming up in Bangalore and other States. They already have the first Metro in
Kolkata. So when we are passing a law in Parliament, I think, the idea should be
that it should be all encompassing.

I would like to raise two points. Firstly, any company, whether a Central
Government undertaking or a State Government undertaking, where the State or
the Central Government have more than 51 per cent shares, not just Metro
Railways, should be brought under this Act. This amendment should cover them
also.

16.00 hrs

Secondly, the time that has been suggested, if you refer to the 20™ Report of

the Standing Committee, in paragraph 2.4 on page 7, it says:
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“The Committee are given to understand that after the proposed
amendment, the DMRC will be able to get their premises vacated
through the designated Estate Officers.”

It also states:

“The cases of unauthorized occupation are decided by the Estate
Officer as per provisions in the Act within a period of 3 to 4 months.
The Committee, while agreeing to the proposed amendments, are of
the view that this time limit of three to four months should be

adhered to or otherwise the very purpose of amendment would be
defeated.”

The time limit of three or four months is also very vague. It should be either
three months or four months. In law you cannot be so vague.

Then, there is an appellate authority who is the District Judge. Normally,
we know that cases relating to land should go to the Civil Judge. But when you are
mentioning a specific judge, it could be misunderstood as the criminal stream. So,
this needs to be clarified. Overall, if one goes through the recommendations of the
Standing Committee, the Standing Committee has given very many points which
make the law very precise. But, unfortunately, in the final amendment that has
come to the House today, these points do not seem to have been taken into
account. The Standing Committee’s recommendations have, more or less, been
neglected. I would suggest that the Government should go through the
recommendations, should rethink on this issue, withdraw this amendment, bring
forward another amendment wherein not only Delhi Metro, but other Metros from
all over the country, companies, institutes etc. can be included and wherever the
Government has 51 per cent shares whether Central or State Governments, all
such institutions can be included.

So, if there are forcible occupants, then it is justified that the Government
should step in. This amendment should be utilized and it should be all
encompassing. This seems to be an atrophied amendment. Therefore, I would

suggest that the Government should have a re-look at it. Thank you.
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SHRI B. VINOD KUMAR (KARIMNAGAR): Mr. Chairman, Sir, I thank you for
giving me an opportunity to participate in the discussion on the Public Premises
(Eviction of Unauthorised Occupants) Amendment Bill, 2014. The principal Act
was passed in the year 1971 by this House. It extends to the whole of India,
particularly with regard to the properties of the Government of India. We are well
aware that different State Governments have their own Acts with regard to public
premises. All the States have their own Acts. Now we are amending the principal
Act in view of the judgement given by the Supreme Court as stated by the hon.
Minister. The Standing Committee has also made some suggestions on this Bill.
As all the Members have mentioned just now, I do agree with them that this
Bill should have been brought in a comprehensive manner. Now we are amending
some of the clauses of the main Act, which was passed in 1971, keeping in view
the 20 suggestions which were made by the hon. Supreme Court. Seeing the
objects and reasons, as mentioned by the hon. Minister, they have accepted around
18 suggestions. Two suggestions were not accepted with a view that those
suggestions may further delay it; I do not know what those two suggestions were.
But, however, as our Members have expressed, we are keeping in view only Delhi
Metro. There are some other Metros coming across the nation. Probably in the
next decade, not only the metropolitan cities, but also the cities having more than a
million population are already planning for it. So, I would suggest that we can
bring another Bill and comprehensively we can give some more views also.
Recently in Karnataka, they discussed about the religious and charitable
properties.  Evicting the illegal occupants or some other occupants who are
authorized to some extent has become a big problem. In my State of Telangana,
we do have an Act, that is Hyderabad Endowments Act which was passed much
earlier than the formation of Andhra Pradesh State also. So we do have some
problems with the religious properties, not only Hindu religious properties, even
the Wakf properties in Karnataka. They discussed how to evict the illegal

occupants.
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So I would suggest that the hon. Minister may take a broad view in this
matter. We do know that this is a State Subject with regard to ‘Land’ but,
however, the Government of India can take some steps so that in the new era, we
can have a comprehensive Act taking the suggestions of the different State
Governments and we can pass it. But, as there is an urgency, and in view of the

Supreme Court’s suggestions, we support this Bill. Thank you, Sir.
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st e aea (fhRwTare) @ 99Uy HEled, MUY {31 drel &I Al o, I9@ fog #
3MUP! ga-9gd g=gare <1 dredl gl o fAdasd R ol == ot & 8 § Se ¥end g
9 e § 99 & dolge B [ HA H AN BT SR gow 7 feeh #g) Aver a@
UEd bl ©l AYST W UK ATl DI W SISl ST 2| T@TS 4 W 7] & qoide Dl P& b

T

gA® Al AEEl & G b ddY H, H MU A I FHE A @ gl S
BT I 1 @ 8, I a1 Bt Al & IR AN fHar S 8, a1 & g9l e
wR A AR fHar SMY, @ ST ares BN gd H R 9RaR off, 99 99T 39 9ed & Ud
e ¥, 4 TR YU B GHAl a9 T I A b FHY XA R A o foar o b
a8 IR I9 TP AMUDH] I Al Wlell HAT ¢l IRE qo1 T AFA-HBIAT H A ETel]
frar a1l S aRIR & T IR Wi 9, R=eT didbT foar S wehar on, wR @l foar w2l
It BT & H el i 991 @ U | DI Afed foar T of {6 9 uer @ e @)
PR d BDIE H T AR FHY FA| S SRE 9 AR Gad b Fi¥a DR a9 A1 | fede
[AEAT St 7 At e wEl ® P ofR dIs W ® 3R v W a9dx a9 31 8, Sdh!
HpT <1 A1MRY, WR VAT T8l &1 98 e Usel IR S & §el d @ 8 ¥, I0! 39
IR A1 HIBT 89 ¢ Aehd | AU Sl BFH AT &, SAA H AEAd g, olfebT 3Mq o A
PR ATedl g 6 Sl Bt Wit &, Il 317 Yieae™ o %ol g=idral
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St IO IO (AAYRT) ¢ FHIURT HEIGY, S Q¥ W USel Sl S| I HET HRAT AT, I S

BT ... " PE ST AT 3R 31 ST BT e BT drell 98 badl © fb § Rud g o1 der
AT g faeell H 3R Uil A1 &R A Sl IR Ueh 3eHd I8t aarg fb # Raar siee &1
B Bl gl ... * d AW Bl SFew # 99 wR iR 9 .. * W aoEnfEh e
URTHTRAT & A1 et 7| e H8 @ © (P 3MUPl FHdT B © A d W BT g AR o9
JehaT TG ATEd e Y & A1 A% BT US| 98 W gS WIS 21 39 BIg & 9 TE B
THART 984 3T e @M 8, Aoad 9 ¥ 3R d9Re W F W To@sd 17 ©l... (Fagm)
SRay, FRY SR U @ S UR fOR &l 9eaar gl (@) # onue e sul foeen #
AR ok AR &1 RE e arear g1 < # @1 2 8, Reell # W W b8 T B, I8
RTE wedt 8 ghH S 7 S A° 7, 98 RUE Tt 21 S0 W der a1 § 5 43 U
SRl R Af-alRE &1 | g el T8 Qe S Ahdl, §fead VAT sAhaEl aiad
Bl Bl I & qHI g @t el 9§ S9 a fn Srar 2 ok 9 | 9% @e fea
ST & 6 < 81 S A1 QT Hed e, sufiy 89 9 SWal el AR Wahd ol Rl
AT B FACTHTa I8 ofdy B T8l B 87
T I, fieel # S FRISi-3REl B0 & Sl B B89 a1 gU ©l s IR guH
PIC D DT B 9 91 gU 2l B § A Yoiufd Anr? fras B Ssdd 87 oMY S|l g
S F T8 B 2 S BT FREl o1 arer 27 oot JNuat WReGR gen-Sie!
P TGN D T W I8 O a1 2l oo # ofien Sifdd W R 7 1 a1, 99 aN # R
3 7 g @ 2 Al sferd 7 49 & forg o fpan, S fou Wt qarg < =iy, S
YT el A1feg | e w0 W Wil Sféd WRPR iR YUY [RBR DI Uifordt qal off, offdp
T ST Fahdl g 3R Iwat ==t Bt =nful
FH #Eey, & A § AU <A1 ST S 8, sy T8 <l Heiell o
3fTa sy T @t 366 RMRd &9 g8 § ST 9 59 W MA@ &1 g8 © o anft
TP Pl HNATS T81 gs ol a¥ 2010 H Afeldr Ud # o/dg $ARG # IR 3R W41 & 72

* Not recorded.
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AN AR Y I IFD q15 fha edg Ao ficell 9 g0 & s@dl 1 S @ oMYl 99 ual
T | 3 IRF-RATH TG FO 918Y, Al Sl NG 8, HAGR 8, SRRIHG 91 5, Sl
Sl FAT &, S R T &, ST {8+ DI g1 781 81 S Bl daeby a1 foreft
TOIRAT &, Sl Aeoll daepR a1 Sl [OIRan g1 3y Il FHM-SufeAl Bl A1 qdig b
Tl d &l b o 3y ool fohan gamm &, S a1dy fAfes™ aFrehr TIE1 1 AT B
g IR B A Reeh 7 a1 R IS N A ameiifast & fag om € g i geer o 1
T FE 7 5 IRG a1 e § R I &1 3 iR A &1 9§, S9 T8 de Hale
Ig ft W& B % el # 900 RHCIR T Y FHew # B, S R Yo @t gl s Ui
Tq P 8, B AUBDI ST dld R <, I8 I(Ad T8l 8, Rifh WPR & I [ JAhN 2
R GIId ST & [ B U8al W HIGE € 3R I B[ Bl TGl AHK AT ST Fbdl &
AT AT B W AR ST FHhal gl HA S H M99 e dredl § b g1 dRami 7 gfer,
Iftha, JroHIfae Afdd MR USSR &7 AT 81 50 b & {0 MY Id I IO &1
PHRATS HAI dlfh A qTel THT | 3rdy fmfor 9 217 mftbarett  qon Ioifast &1 o) 9 W
& oY 319 7 Hed IaTg?

SERI MU ATE BN b e Yae & g9y | sra-dlar 74l ot | S9! arg 8
JIH DI & 7 9% IR W AR T 7| I F9 98 sr-diar 741 off 5 I e
TS IR IRAR & 1T IS 3B el ST BY, BHddl Th IR T8l dich bs dR AR S DIc
3R UM B # 30 TE & Q¥ N §Y 8, Sl PRURS TRMI AT YOIURRl PI BrRIaT
uga™ @ oy | # e BRAT TG b 5 A€ BT Dblg W BARS AT Yoliufer TR, BIg
Al SIS A1 BIS W YIS 81, (U REIGRI 1 HATHT AT BRIGT Uga™ @ oY 98 g
VAT BT TT ST TIRT 7 B, 59 v IRepR [fTad w1 9 iR B, 9ied
B AT aTel THT H BN T WR A9 @i ¥ {10 7 fhar o wa | /g Ao & g™
29 faeell @ gn-suel, Raen arde, <Hl aTe®, Sal 3R Bl a1 ool 99 dlel Bl Fad
Ugd B B, H ME Hem 5 ugel S omeiifde & foy, S e e & forg wdfua
IRIT T T ITD! EN-STST & fdy (A0 BT ge A7 ArS BT T B
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# 39 SET 59 el ® aR H By 3R a1 T8l bel Argq, Hifd Ig fda @ IR
A ABATANR, Forad 3R qa9 o @Sl I8 8 b wraiere w0 9 dfex a1 afedg o1 o
3dY Pl BRD DI o, T IR W &M < 98 O ol H G 39 {9t b1 wwedF HRa gy

U AT DI FHTE PR g g=Iare|
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st Pivlos PAR (ATEET) @ AFEG GHUN ABIGY, AT G RGN WA (ITEH
AT B degell) dehes fagad, 2014 W O AR wed # W@ &1 Aiar e, g9a9a
forg # amuet STHRY g

eIy, Ig fOd gt ff WRHR & u a¥ 2010 # SmAT o IR wrh wffy
P e & T 9o AT o1 W 91 R W a¥ 2011 ¥ 39 9 B AR AT o1l S
THT BHRI UIST & \dl AT IRS I1ed o 99 A & oreuet 9| 59 fd & oal o1 &

e IR fHar w1 o, g 99 99T WEHR 39 W WA T8 dx IRl | e I8 AER

AR 9 TS & [ Ardoiiies FHRT W AN Heoll BR ol & AR B B! Jragi H Sefsl
PR T W YUid: Heoll SHTY I&d 2] HIs W Aoie THRI 9 o § AFRGT HI g
Y& PR 3R IqD gRI AAW-h w4 I BRIET Qe & oy SHDT dact ITAN ARBR
A1 2l g o fda WUy @1 8RN # W 84 & 99 I A8 BT 1971 H AWAT AT
3R ot 5 a1 T o1 & fieell #g) vt iR HeuIfrdiall & F¥ iRl W g9 BrH & dad
BHRATg el B Ahdl | TAMAY HAET BRAT AMAeAD 2| A1 & I AASI b bl bl Al
39 fdd & SRR ¥ o1 8 98l WRBR B qrfiery 51 ufaerd 8

# el dredl § [P PR TR § <@l OY A1 el 3 AR WRBN FERET W)
IFAPHT Feoll 8, S YoId Bl S B, BRI DY SHA 7 a1 & fawm &) o 21 A8 R
Heoll Bl BT &, B DA a9 A BM T8l FelTl Hifdh I8 B 1971 ¥ &l R ITRer
SIS AT IHRT IR Peoll 1 7181 8T, dfcth deoll 3R gaar o & 71 fo vfafed s 8
g, MR Tl 8 3R AN M7 # TR-de I &| TR AP Heol DI da@el B D
PHRIATE b <l 8 AR Peoll qRAIR Bl gl ;. ARBR Al A J91 @I 8, SADI <
TRE I TS Bl IMIEhd AR § ARBR Heol 8elY 3R S FHRY DI STINT A ST B

Hol1g & foy ol T8 919 HEdHe # S 919 FHTE BT gl Iara|
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SHRI S.P. MUDDAHANUME GOWDA (TUMKUR): Thank you, Sir, for giving
me this opportunity to speak on this very important Bill.

I am in total agreement with the hon. Members, who spoke from our party.

[ am also in agreement with the spirit of the amendment of the Bill, which the hon.
Minister has brought.

I know that the judgment of the hon. Supreme Court is the main source to
bring this amendment. We can understand the problems being faced at different
levels to bring this amendment so as to evict the persons, who are unauthorisedly
in occupation of houses. In ST Bandi versus Divisional Traffic Officer, KSRTC,
Supreme Court Case, the person who was in unauthorised occupation, was asked
to be evicted on 12.06.1997. Ultimately, the matter was taken up before the
Appellate Court. From there, it went to the High Court. Then, from the single
court, it went to the Division Bench. Thereafter, the matter was taken up before
the Supreme Court. Ultimately, the hon. Supreme Court, on 13.07.2004, passed
an order of eviction.

So, this shows the necessity and urgency of bringing this amendment. I
fully agree with it.

Sir, I would like to quote an observation made by the hon. Judge of the
Supreme Court while disposing of this special writ petition, which says: “The
unauthorised occupants must appreciate that their act of overstaying in the
premises directly infringes the rights of another.” Therefore, I agree and really
appreciate the spirit of this amendment.

There are two-three important points, which I would like to bring to the
notice of this august House. The Estate Officer is supposed to pass the order of
eviction. Who 1is this Estate Officer? What are his qualifications? You have not
fixed any qualifications for this Estate Officer. Virtually, he is passing an order of
eviction. It is a quazi judicial proceeding. As per the concerned Section, he is

only a Gazetted Officer mentioned by the Government of India. Is he qualified to
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pass an order in a quazi judicial proceeding? The order, which he passes, will be
taken for an appeal before the District Court; and it will be tested by the scrutiny
of the High Courts and ultimately, by the Supreme Court.

That is why my suggestion to the hon. Government is that they must try to
draw an officer from the Judiciary. An opportunity of hearing should be given.
The principles of natural justice must be looked into. He must give the
opportunities and hear the parties. He must pass a speaking order. That is why an
officer from the Judiciary must be drawn and appointed as an Estate Officer under
this Section to pass an order.

Secondly, you have mentioned about Appellate Officer in the amendment.
It cannot be stated as Appellate Officer. The order passed by the Estate Officer
should be taken to the District Judge. The court of the District Judge disposes of
the appeal. So, the word ‘Appellate Officer’ is not in good spirit and not in good
taste. In legal language, you cannot use the word ‘officer’ for a District Judge.
That is why, I propose, instead of Appellate Officer, it should be mentioned as
appellate court. That is one thing. Sir, I will conclude within a minute.

Thirdly, in the amendment Bill, we have discussed much about the
bungalows or houses being occupied by the Members of Parliament but it is not
so. Even the properties, which belong to the Delhi Metro Railway Corporation,
and the properties, which belong to the companies, where the Government owns
shares of more than 51 per cent, should also be looked into. In fact, it is the
primary duty of the Government of India or any other Government to first find out
which are all the properties which fall under this Act.

Why I am telling you about this is that there is a difference between
unauthorised occupants and illegal occupants. You are issuing notice to the person
who is an unauthorised occupant. But what about the person who is an illegal
occupant? He is not supposed to be there. He is not allowed to stay there. So, there
is a difference. You must draw a line between unauthorised occupant and illegal

occupant. That is why, the Government must bring some more comprehensive
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legislation to deal with persons who are staying there without any authorisation
and persons who are illegally staying there.

Finally, to conclude, you have not fixed the time. Of course, in the
appellate court you have fixed time for disposal of the appeal, which is one month.
I agree with that and I appreciate that. But the matter will not be closed there.
From the appellate court, the matter can be taken up before the High Court under
writ petition under article 226 of the Constitution. There, you know, it is a single
judge and against the judgement of a single judge, the matter can be taken in writ
appeal. From there a Special Leave Petition can also be filed. You must try to
evolve some strategy and bring some legislation to curtail this power also because
if a person is allowed to take the matter for years together, then the very purpose
of this amendment will be defeated.

The judgement delivered by the hon. Supreme Court in Bandi’s case, I
think, is an eye opener. Taking the whole content of this case into consideration, I
would request the Government of India to see that some more stringent
amendments are introduced so that the person, who is an unauthorised occupant,

should be evicted immediately. Thank you, Sir.
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"SHRI N. KRISTAPPA (HINDUPUR) : Hon’ble Deputy Speaker, I thank you for
giving me this opportunity to speak on this Bill. Sir, the cases of encroaching
Government lands and properties are on the rise. If a poor man desires to
construct a house for his own use, it is a welcome move. But we see persons who
are not poor and are encroaching lands of temples, ponds, forests and other
Government lands. Those who should have protected these lands failed to do so.
I am pained to say that appropriate actions could not be taken to protect
Government lands.

Sir, it is time to take serious action to protect Government properties. In
the last 10 years Government committed several mistakes. I am pained to say that,
in the name of SEZs and industries, thousands of acres of land was acquired and
instead of setting up industries they were misused for real estate purposes. There
are several allegations on misuse of land. For example, in my constituency around
8000 acres was allocated to a company to set up industries. But not even 80 acres
out of 8000 acres could be used for setting up industries. The Government should
take action on such defaulters and lands should be given back to the farmers.

In the last 10 years, these lands neither could be used by farmers nor were
used to set up industries. This huge pocket of 8000 acres of land was lying unused
in the last ten years. Neither crops could be grown on these lands nor could
Government objectives be fulfilled. These lands are in the hands of real estate
developers. Will we welcome such situations prevail in our country? I request the
Government to take action against such defaulters. With this I conclude. Thank

you.

" English translation of the speech originally delivered in Telugu.
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SHRI M. VENKAIAH NAIDU: Hon. Deputy-speaker, Sir, I would like to thank
all the Members belonging to different parties and from different regions for
having extended their support, without any exception, to this Bill. More than 16
hon. Members, cutting across party lines, have spoken on this Bill. They have
given their valuable suggestions and observations. One important thing is that all
of them said that they wanted to support this Bill. Some people have suggested
that the Government should bring a comprehensive Bill. Hon. Deputy-Speaker,
Sir, I totally agree with them.

Even when this Bill was brought before me, I was of the opinion that
why we are doing it in piece-meal and why do we not think of bringing in a
comprehensive legislation. However, our country is so huge that there are issues
developing from time to time and that there are certain issues which require urgent
attention. As Shri Deepender Singh Hooda has said, basically, the purpose of this
Bill 1s about public transport, removing the hurdles with regard to the expansion of
public transport in the National Capital, and also to make consequential changes
because there are four Municipal Corporations now; and then the Companies Act
was amended subsequently. This Bill has been brought primarily to take care of
those aspects. I totally agree that not only in this aspect but also on different
public issues, there is a need for a comprehensive review of the situation and then
bring appropriate legislations which will cover all the aspects present, past and
future also because our country is a dynamic country. Things are changing; new
opportunities are coming; new challenges also are coming; and new litigations are
also coming. Unfortunately, in this country, there are people who always try to
litigate on issues and put the Government in difficulties. The Government means
that the Government is a custodian of public properties. When I say public
premises, that is people’s property only. This is not the Government of India.

This is the Government for the entire country.
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Secondly, with regard to certain aspects, hon. Members have mentioned
about different metros. The Government of India is basically concerned about the
National Capital because it is the duty.

The land is the State subject. That also has to be kept in mind. Wherever
there are metros and if the Government of India and State Government have more
than 51 per cent, then they come under the purview of this Bill. Otherwise, they
have to go for a separate Bill in their respective States. I will definitely examine.
Somebody was suggesting about forest land, about railways, about the different
public sector undertakings, and about national highways and all. Can we have a
legislation covering all these aspects? For that, we need consultations with the
States. 1 do not want to be seen as if taking away the powers of the State
Governments and then the Parliament unilaterally passing the legislation which is
binding on all the States without understanding the practical problems and without
having needed feedback from the States. So, we will definitely take that approach
in future.

With regard to the issues raised about the powers of Estate Officer, the
powers of Estate Officer are given so that there is speedy disposal and speedy
action at the first instance itself. Then, on the appeal, it always goes to a District
Judge. There should not be any worry. On that also, some people made the
comment which is very interesting. You cannot have a total summary because the
principles of natural justice have to be followed. There is the District Court, then
there will be the High Court. There will be first Single Judge and then there will
be a Division Bench. From there, it will go to the Supreme Court. Then also,
there will be a Special Writ Petition. All these provisions are there. In a
democracy, we have to go through various forums and wherever there is an
opportunity, the legal process has to be totally exhausted before going to the final
thing.

Mr. Deputy Speaker Sir, I understand the spirit of the hon. Members for

their valuable suggestion. It is getting struck at various levels for a very long
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period. Even I feel shy to discuss about the issue of our Members of Parliament. |
wish that issue has not come for discussion in this House because we should not
be seen as if we are arguing for ourselves and we are taking up our own case in the
Parliament. Then, there will be adverse publicity on that. Even in that also,
unfortunately, the Government bungalow belongs to the Government itself. If you
are no more an MP, then you are not eligible to possess the bungalow. There also,
some lower level courts have given stay. 1 have the details with me. I was
surprised. I told my Department as to how a court can intervene in this. The court
has no issue at all because it is the Government’s property. It is meant for MPs.
The moment you become an ex-MP, then you have to evict. It is very simple. For
that, we have to follow principles of natural justice. At various stages, there
comes the seven days’ notice, and then again the seven days’ notice and then, the
fifteen days’ notice and then, one months’ notice. In tofo, a period of sixty days
time was given. According to me, a period of sixty days meets the principles of
natural justice. There was an observation that the Estate Officer should also give
another notice. If you give another notice and then another opportunity, that
means there will be a further delay. The public money is involved in these
projects. For example, we were discussing about the metro projects. Metro is the
flavour of the season. It has enhanced the prestige of the National Capital as said
by Rajiv Ranjan that Shri Sreedharan is the father of Indian metros. We should
really salute the hard work he has done and the hard work he is putting even now
also. Even now, he is helping the different Governments. He is guiding the Kochi
Metro and he is also guiding the new Capital of Andhra Pradesh. For other
metros, he is giving his advice and we are also going by his valuable advice.

The cost overrun and the time overrun that it consumes go on. It started
with Rs.80 crore. Then it went up to Rs.100 crore, to Rs.120 crore and now it is
going to be Rs.200 crore. If we go underground, the cost would go up further.
Added to this, if there is further delay because of litigations and all, it will add to

the cost. Adding to the cost means that -- it is not a burden on one Minister or one
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Government — it is a burden on the people. We have to again collect it back from
the people by way of taxes, directly or indirectly is a different matter. So, keeping
that in mind, the very essence of this Bill is public interest and the public
transport. In view of the recent experience of speedy expansion of Delhi Metros by
310 kilometres, covering different areas, there is a demand now from different
parts of Haryana. We have to extend it to different directions. Shri Deepender;ji
was also mentioning about it. My friend Shri Satyapal Singh was telling that it
must go to Meerut. There are requests from other regions also. If we go on adding
individual private transport, we will be having a horrible situation. We already
have a horrible situation. In the National Capital of Delhi, the population keeps
increasing. I do not have the latest figure of today’s population. Every day we find
friends from Haryana, friends from UP, friends from Bihar, friends from Odisha
and friends from the region of South coming to the National Capital in order to
secure livelihood, in order to have better educational opportunities and so on. We
cannot find fault with them because it is a National Capital. But do we have
adequate resources? The land is the same. So, what I am trying to impress upon is
that there are approximately 80 to 85 lakh vehicles in Delhi. Can a Capital city
with its present dimension bear that many numbers of vehicles? There is frequent
congestion, and with little dislocation, there will be traffic jam. Even yesterday
night, we were all caught in a traffic jam for a marriage function even in the
Lutyens Delhi where the roads are comparatively wider and all. If we go to old
Delhi and other places, the situation is very horrible. The entry points to Delhi
from Haryana, from Uttar Pradesh, from Rajasthan have to be further widened.
One idea is to go for public transport. As of now, the public transport is, among
the available things, the metro. We can also think about BRTS, we can think about
Mass Rapid Rail Transport Service. All these aspects are there. But people prefer
comfortable metro journey. Keeping that in mind, this Bill has been brought in.
Some people have reminded me about Turkman Gate. We remember

Turkman Gate. There is no question of any repetition of Turkman Gate here. The
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spirit of the Supreme Court Judgment and also observations in different cases as
highlighted by Dr. Kirit Somaiya, by way of the 8" June, 2002 Circular, I will
definitely keep that in mind and then try to visit that.

This PPE Act will not be applicable to metro projects of States because
there is no central share and they cannot be covered in this. The different State
Governments have similar Public Premises Eviction Act. If they want to
strengthen it further, they are free to do it to take care of the public sectors in
States. With regard to private companies, they cannot resort to use of this PPE
Act.

Coming to the issue of encroachment in Delhi and also the unauthorised
constructions, a lot of Members have expressed their concerns. Though it is not
directly related to the present legislation, yet it is a big menace. I would like to
consult and talk to my colleagues in Parliament also because urban governance is
comparatively not in a desirable state. We need to strengthen it particularly with
regard to unauthorised construction. As some of the Members were suggesting,
when poor people put huts and encroach upon, then we try to remove them
immediately. But the same thing is not happening with regard to people who
violate the law and go for high rise buildings. Subsequently, if somebody moves a
Public Interest Litigation or some smart officer comes and demolishes everything,
the newspapers also highlight that.

As a Minister or as an ordinary citizen I have this doubt in mind. You have
a building inspector for every municipal ward, if I am not wrong, there are area
supervisors, and there are other people who are looking after this. What is it they
are doing when these unauthorised constructions are going on? This is a basic
issue across the country, not one municipality, this government or that
government. No Municipal Chairman and no Municipal Mayor wants to be
unpopular. People forget whatever good work is done, but people who are affected

will remember it and try to harm you tomorrow. This has been the habit in the
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system unfortunately. People’s memory is otherwise short but the memory of the
affected people is long.

I remember as a young Member of Assembly in my State, Ahokji is here, 1
raised the issue of jungle clearance on which there was a big scam. There were
canals and they made out a case that the tree growth in the canals, which they
called jungle, had to be cleared, and spent crores of rupees on that. Later we
realised that there were no trees in the canals at all, and trees cannot obstruct a
canal also. It became a big emotive issue in my State.

I was a youngster in those days like some of these youngsters now who are
very aggressive sometimes. Though they are progressive in their views, they are
aggressive in their expression and all, and it is quite natural. At that age of 28 or
29 years I took this issue up very aggressively. Though it was a Congress
Government at that time, the Minister was an honest Minister. I think it was G.V.
Sudhakara Rao. They ordered an enquiry. My case was referred to ACB and 70
Engineers were suspended.

My wife told me that whenever she went to any marriage people would be
murmering and cursing. ‘Hamara naukri chala gaya, hamara family ka aisa ho
gaya’, my wife told me that this was what was being talked about. I said, ‘Do not
worry. It is a compliment, not a criticism. Our Nellore is a small town. So,
whenever you go around socially you meet people.

What I want to say is, at the end of the day the court had removed some
people from the service etc. In the next election, people had forgotten the good
work and people who were affected by that decision came and effectively
campaigned against me using all their resources. That is the problem today.

As an Urban Development Minister the dilemma before me is that there are
a lot of unauthorised things. Poor people cannot do it effectively, they will be
taken to task. But influential people are misusing their money and their other
powers and then going in for unauthorised constructions. This is an area where |

seek the cooperation of all the Members of Parliament. I want to even call a
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meeting of the Mayors across the country, discuss various reforms including this
particular aspect also, and then see to it that action is taken against unauthorised
constructions.

People who are responsible should be made accountable. Who is
accountable? You cannot expect a Minister to go around the street and see every
day what is happening in Darya Ganj or somewhere else. There are officers for
this purpose in every town and every city. It is their duty. I do agree with our hon.
Members on this and in future course of time during my period I will try to
address this issue to the extent possible.

With regard to the issues raised by some of the Members about the fear that
the Act may be misused and all, in this country whenever there is a scope for
misuse there are other avenues available to hon. Members to redress it. So, they
can approach those avenues and then they will get appropriate relief also.

My friend, Nimmala Kristappa, spoke in Telugu. Aayana Telugulo
matladedu. Chala santosham. Aayanaki nenu abhinandanalu teluputunnanu.
Whatever language it may be, the issues are the same. Friends from other parties
said the Government should have a long-term vision, perspective and then try to
bring amendments. I shall definitely keep that in mind and see to it that such
things are taken care of.

With regard to rehabilitation for the homeless people and the small
shopkeepers whenever they are displaced, they will also be taken care of. There
are provisions for that also.

With regard to the recommendations of the Standing Committee the hon.
Members were mentioning, almost all the spirit of the Standing Committee has
been incorporated in the Bill. As far as the hon. Supreme Court is concerned, as I
told you, out of the 20 observations or recommendations - whatever you call them
- made, 18 are taken on board.

Thirdly, some people, I think our friends from Congress Party,

mentioned that it is a Congress Bill. Yes, it was a Congress Government Bill. ...
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(Interruptions). Yes, it is a Congress Government Bill. Whichever Government
brings something good, we should never oppose it for the sake of opposition. 1
have myself admitted that this Bill was brought in 2010; it was referred to the
Standing Committee in 2011; the report of the Committee came in 2012; and then
the Bill could not be taken forward. This Government is taking it forward. I have
no hesitation in saying that you brought the Bill and we have got the political will.
That is why I have brought it today to make it a reality.

This should be the spirit. We should work together. After all, legislations
are not meant for this party or that party, but for the entire country. So keep that in
mind. Various other aspects which are suggested, I have also told you. The steps
for cancellation are like this. First, notice to be issued within 7 days; time for
appearing -7 days; time for passing order -15 days; time for vacation — another 15
days; extension for vacation- another 15 days; total time- 60 days. Then the
matter is referred to Estate Officer only after cancellation order is issued. He
cannot suo motu do anything. He can act only after cancellation orders are issued
by appropriate authorities.

With regard to special cases as mentioned about hospitals or other public
utilities and services, enough care will be taken. All these aspects will be
considered before issuing cancellation order. On that count, I give an assurance
that there is no question of going on public services without giving them adequate
opportunity. At the same time, before I request the House to approve this Bill, I
appeal to one and all that we should have the public interest in our minds. That
should be uppermost in our minds rather than individual vested interests for whom
now and then pairavi is done. How often the general public will be able to reach
and how often other interested parties will be able to reach, that we are all aware
of. I need not explain it further. Keeping that in mind, the Government will be
guided. I will discuss with officials about whatever suggestions are there.
Wherever necessary, precautions and safety measures have to be taken. They will

be brought in during the course of making the rules.
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With this, I once again would like to thank the entire House for the
universal support for this Bill and then request the hon. Deputy Speaker to further

move forward and get the Bill passed.

HON. DEPUTY SPEAKER: The question is:
“That the Public Premises (Eviction of Unauthorized Occupants)

Amendment Bill, 2014 be taken into consideration”.

The motion was adopted.

HON. DEPUTY SPEAKER: Now, the House will take up clause by clause
consideration of the Bill.
The question is:

“That clauses 2 to 6 stand part of the Bill.”
The motion was adopted.

Clauses 2 to 6 were added to the Bill.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.
HON. DEPUTY SPEAKER: The Minister may now move that the Bill be passed.
SHRI M. VENKAIAH NAIDU: I beg to move:

“That the Bill be passed.”
HON. DEPUTY SPEAKER: Motion moved:

“That the Bill be passed.”
SHRI ANTO ANTONY (PATHANAMTHITTA): Hon. Deputy Speaker, I have to
raise two points. First, a lot of public sector companies taken buildings and land
on lease for facilitating the operations of the Companies. Even the decades after
the lease period has been over, the Government is not ready to vacate the land.
The ethical question which is raised here is, what is the moral right of the
Government to evacuate the people from public premises? It violates citizens’

right over the property.
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Secondly, there may be worship centres in the public premises. In such
cases, evacuation or demolition should be undertaken in consultation with the
local people.

SHRI M. VENKAIAH NAIDU: This is an issue which requires a meaningful
debate, discussion and then conclusion at the end of it. There is umpteen number
of cases across the country where public places are occupied and converted into
places of worship. The only thing is that in this country we have different
religions and different kinds of religious people. You cannot act upon them. At
the same time, if they are obstructing public life, if they are obstructing the road or
traffic by having a temple, mosque, dargah or church in the middle or nearby the
road, how far is it justified?

17.00 hrs

But it requires political will. It cannot be done by one political party or one person.
This is a larger issue across the country. I agree with him that when we are finally
going to take action, we must try to consult the people and the community and
then only, move further. Otherwise, we will not be able to do it. In doing such
things also, you must do it simultaneously. Otherwise, in this country, if you touch
some place of worship of ‘X’ community, the other one will say that we are
targeting such and such community and you are against this, that and the other.
We have to keep that in mind.

There are cities in the country where some effective officers have taken
steps by convening meetings of leaders of different communities; after prolonged
discussions, they have come to a conclusion that all obstructions in public places
should be removed, with all respect. They also said that wherever possible, they

could be given alternative sites. Unless we are able to achieve some such
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consensus, it cannot be done. This cannot be done by the Government of India. It
has to be done at various levels. Unless that is achieved, we cannot do it; but I

keep the suggestion of the hon. Member in mind. ... (Interruptions)

HON. DEPUTY SPEAKER: No. I cannot allow now. That stage has gone.

The question is:
“That the Bill be passed.”

The motion was adopted.
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HON. DEPUTY SPEAKER: Now, the House shall take up Supplementary List of
Business — Bills for introduction.

... (Interruptions)
SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, I am on a point of order with
regard to the introduction of Bills. ... (Interruptions)
HON. DEPUTY SPEAKER: Under what rule? Please quote the rule.

... (Interruptions)
SHRI N.K. PREMACHANDRAN : My point of order is under Rule 376 read with
Rule 72 (2) of the Rules of Procedure and Conduct of Business in Lok Sabha.

With regard to introduction of a Bill, it is the right of the Member under

Rule 72 (2). It says:

“Notice to oppose introduction of a Bill shall be addressed to the
Secretary-General before 10 a.m.”

So, it is the right and privilege of each and every Member of this House to
file objections before the House so that they can raise the objections at the time of
introduction of the Bill.

In this case, my point of order is with regard to the introduction of the
Motor Vehicles (Amendment) Bill. No notice has been given; it is not in the List
of Business. As far as my information goes, it has not been discussed in the BAC.
How can the Government impose such a Bill in the House, without having
information and without giving prior notice? My right to file my objection to the
introduction of the Bill is not there. I have no right to file objection to the
constitutional validity as well as the legal competence of the Bill to be introduced.
That is my point of order under Rule 72 (2) read with Rule 376. ... (Interruptions)
SHRI K.C. VENUGOPAL (ALAPPUZHA): This practice is being continued by
the Government. ... (Interruptions)

HON. DEPUTY SPEAKER: He is on his legs; let him complete his submission.
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... (Interruptions)
SHRI K.C. VENUGOPAL : Last Thursday, the BAC met and its report has
already been placed before the House. After that, the Government is pushing
another Bill, without discussion in the BAC, especially the Motor Vehicles Bill, as
was pointed out by Shri Premachandran. This has not been the practice as per
Parliamentary procedure. So, I am requesting for a ruling from your side, to
restrict the Government from by-passing the recommendations of the BAC, and
pushing these Bills. ... (Interruptions)
DR. A. SAMPATH (ATTINGAL): Sir, while appreciating the eagerness of the
hon. Minister, this House has a prerogative. That prerogative is being infringed
when such a Bill is being introduced in a hurry. It has become a practice to hijack
the whole proceedings of the House by not referring the Bills to the Standing
Committees concerned. We are having 24 Standing Committees and most of the
Chairmen are from the Ruling Party. We are all members of the Standing
Committee and we have a job to do in the Standing Committees. Our duty has
been infringed. So, I support what Shri Premachandran has said in the House. ...
(Interruptions)
PROF. SAUGATA ROY (DUM DUM): I want to point out that we have
mentioned it earlier in the House that the Members should be given proper notice
before a Bill is either introduced or taken up for consideration.

Now when we saw the Revised List of Business before coming to the
House, there was no mention of the Motor Vehicles Bill. What was listed was the
Bill on public premises and Discussion Under Rule 193. We went through the
motions in the House.

Now as Mr. Premachandran rightly pointed out, when a Bill is to be
introduced, Member has a right under 72(i) to oppose the introduction. The
Member even has a right to seek division on the opposition. Now by introducing
the Bill at this stage, there is no scope for giving notice before 10 o’clock. It is

time barred. There is no scope for any debate on that issue.
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So, I would request you to ask the Minister to defer the Bill and place it

tomorrow after including in the List of Business.

St WEd A (W) SUTel Heied, # S 41 bl GHE Bl g 399 ysel |l QW gar
21 & IR B &1 Wy 8 e e Seeamon # od € U TRl #AY o fie o
MY I1...(Fag™) § fad &1 @i aRal g fad &1 e 98 &R @1 g3 99 e
2l...(cmagr) fad 9gd oreT &, ofhd 8 diom & foy, R 8 & oy, &9 9§ &9 e
AR g DI | DY, (Tagm)

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Mr. Deputy

Speaker, Sir, I accept the spirit of the argument given by the hon. Members but we
should not go to the extent of saying that we are trying to hijack the business of
the House. The entire country is watching who is hijacking. My respectable
submission is that it is not a regular Bill concerning Motor Vehicle Act. It is only
regarding e-rickshaws which is a facility which is in the larger interest of the

people... (Interruptions) AT S, a®HT ARN BT A 2ieT AT wilw, Mg 9fSY ... (aem)

A a1 & de © f6 the House in its collective wisdom can allow the Minister.
The Speaker in her discretion can allow the Minister ... (Interruptions). 1If we are
doing some crime, then one can understand. But we are doing something for the
good of the people. You can discuss it at length. We need not discuss it today.

You allow its introduction today and have a discussion later.

it ST YT AR Ared (SAfdT) ¢ WG H AW Aol | daTd SorT &l e w3 §
g9 39 |aldl Dl IO/ AT b A FSRT Bl Ugel SMDN T8l & SRl b b a1 fder
MM aTel Bl I8 s T8 BTl I8 T & W0 H 99 AT 2| HHE A # g I
q1d T8l gl ... (Tagm)

SHRI MALLIKARJUN KHARGE (GULBARGA): Sir, last time also I raised it

and Shri Venkaiah Naidu is also present here. He had brought a Supplementary
List of Business. At that time also, we objected to it. Within a span of 15 days,
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this is the fourth time that such a thing is happening. So, this is not good. On the
one side, you say that we should go as per law and according to the rules. But you
yourself are breaking the rules or conventions or precedents or whatever procedure
the House is following. This should not be done.

Therefore, you defer it and let us take it up in the Business Advisory
Committee. We will come back to it. Nothing important is going to happen in
two-three days.

Aedh URag iR Iomnt wit aun o aRaq w=it (s fAfem Teadt) @ Surener WGy, A"
S daa s-Raem @ik s-®1¢ ¥ Wefda 71 It is because of the decision of the Court,
HAT A ARG T SRISHTR &, 9 BF 781 B U7 & &1 39for d9 Wx 7giedr o1 Radve Bt

ofl| SR UG FellAR BT ST ... ()

HON. DEPUTY SPEAKER: The Supplementary List was circulated in the House
well in advance at around 3 p.m. The hon. Speaker has permitted the issue of
Supplementary List of Business on a request made by the hon. Minister of
Parliamentary Affairs. In the past also Supplementary List of Business has been
issued. In such a case notices opposed to it are allowed to be tabled by Members
now itself. There is no problem. Members can give notice. As regards the time to
be allotted, it will be discussed in the BAC. As far as this introduction of the Bill
1s concerned, this may be allowed.

... (Interruptions)
SHRI K.C. VENUGOPAL : Sir, is this the practice? ... (Interruptions)
HON. DEPUTY-SPEAKER: The hon. Speaker allowed and that is why I am
allowing it.

... (Interruptions)
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17.10 hrs

NATIONAL CAPITAL TERRITORY OF DELHI LAWS (SPECIAL
PROVISIONS SECOND (AMENDMENT) BILL, 2014"

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): Sir, I beg to
move for leave to introduce a Bill to amend the National Capital Territory of Delhi
Laws (Special Provisions) Second Act, 2011.
HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill to amend the National
Capital Territory of Delhi Laws (Special Provisions) Second Act,
2011.”

The motion was adopted.

SHRI M. VENKAIAH NAIDU: Sir, I introduce the Bill.

" Published in Gazette of India, Extraordinary, Part II, Section 2 dated 15.12.2014
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17.11hrs

MOTOR VEHICLES (AMENDMENT) BILL, 2014”
THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS AND MINISTER
OF SHIPPING (SHRI NITIN GADKARI): Sir, I beg to move for leave to
introduce a Bill further to amend the Motor Vehicles Act, 1988.
HON. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Motor Vehicles Act, 1988.”

The motion was adopted.
HON. DEPUTY-SPEAKER: Hon. Members, | have already given the ruling.
SHRI K.C. VENUGOPAL (ALAPPUZHA): Has it become a practice? Within a
span of 15 days the Government has brought four Supplementary List of
Business... (Interruptions)

SHRI NITIN GADKARI: Sir, I introduce the Bill.

" Published in Gazette of India, Extraordinary, Part II, Section 2 dated 15.12.2014
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17.12 hrs

DISCUSSION UNDER RULE 193
Reported dilution of Mahatma Gandhi National Rural Employment
Guarantee Scheme ...Contd.

HON. DEPUTY-SPEAKER: The House will now take up further discussion on
the reported dilution of Mahatma Gandhi National Rural Employment Guarantee
Scheme.

... (Interruptions)
HON. DEPUTY-SPEAKER:Shri Elumalai.
SHRI V. ELUMALAI (ARANI): Hon. Deputy-Speaker, Sir, thank you for giving
me this opportunity to speak on this discussion.

MNREGA is supposed to give people their fundamental right to live with

dignity.
HON. DEPUTY-SPEAKER: Hon. Members, order please in the House.

... (Interruptions)
SHRI V. ELUMALALI : I would like to urge upon the Government that the number
of workplaces should be increased to 200 with a minimum of assured 100 days.
The wages should be increased to Rs. 300. The effective level of awareness is very
crucial in ensuring the implementation of this scheme. The Government should
make every effort in this direction to make it successful so that the rural poor are
given their fundamental right to work.

Thank you.
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SHRI ABHISHEK BANERJEE (DIAMOND HARBOUR): Hon. Deputy-Speaker,
Sir, I rise here today to deliver my maiden speech on an issue which is very close
to my heart. I salute the martyrs and the brave soldiers of this country who have
sacrificed their lives for India, our motherland. I thank the Ma, Mati, Manush of
West Bengal for electing me to this august House. I would also like to thank the
hon. Chief Minister of West Bengal, Ms. Mamata Banerjee for giving a young
person like me the opportunity to represent the people of Diamond Harbour
constituency. I offer my respect, regards, Saalam and pronam to all my respected
colleagues in this august House and seek their cooperation, blessings and support.

Sir, today, I will speak on MGNREGA. What does this mean? NREGA
stands for National Rural Employment Guarantee Act and the MG here refers to
the great Mahatma Gandhi. The Scheme ensures 100 days work to the rural
population of India and rural household of this country and is dedicated to the
Father of the Nation.

“The soul of India lives in its villages.”, declared Mahatma Gandhi at the
beginning of the 20" century. According to the 2011 census, 69 per cent of
Indians lives in more than six lakhs forty thousand different villages. Gandhi Ji
dedicated his whole life to the service of the people. Even at the stroke of the
midnight hour when India gained Independence on 14™ August, 1947, when India
awoke to freedom, Gandhiji was at Noakhali fasting against communal violence.

Mahatma Gandhi stood for communal harmony. Mahatma Gandhi stood
for non-violence. Mahatma Gandhi stood for rural development. Mahatma
Gandhi stood for peace. Mahatma Gandhi stood for secularism. Mahatma Gandhi
stood for truth. Mahatma Gandhi stood for simplicity. Mahatma Gandhi stood for
woman empowerment. Mahatma Gandhi stood for equality and unity. That was
the era of Mahatma Gandhi.

Sadly, times have changed now and we as individuals live in a time of a

ruthless and divisive MG. We live in the times of an MG that makes promises
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and does not keep them, an MG that spends billions of dollars on advertising
campaigns, an MG that goes on eight foreign trips in six months, an MG that puts
its wardrobe before welfare, an MG that supports crony capitalism. This MG is
the Modi Government. This Government has used the rims of the great Mahatma
Gandhi’s spectacles as the logo of one of their campaigns but sadly and
unfortunately, this Government has failed to live up to the values and ideals
championed by our Father of the Nation.

Sir, MGNREGA was initially implemented in 200 of the most backward
districts and subsequently, 476 other districts were included. 1 ask the
Government to make a statement on the floor of the House that they will withdraw
the circular that seeks to reduce the number of districts under MGNREGA from
676 to 200 which has a partial difference.

Dilution of this Scheme is going to hit States like Karnataka, West Bengal,
Bihar and Uttar Pradesh badly. These States have a huge rural population and vast
areas of Rajasthan are also going to be affected. Why is the Government
restricting this Scheme to only 2500 blocks? 1 would like to know it as a Member
of this House. What will happen to the livelihood of the people in other blocks?

Let me give you some facts and figures keeping Bengal’s achievement in
mind. In 2012-13, West Bengal was the top performing State with a total man days
of 20 crores which is 109 per cent higher than the national average and in 2013-14,
the State again exceeded the target even though the allocation was subsequently
decreased.

Sir, Bengal stands first in 100 days work scheme; Bengal stands first in
skill development; Bengal stands first in power sector; Bengal stands first in
MSME sector; Bengal stands first in woman empowerment and our Kanyashree
scheme started by the hon. Chief Minister has been recognised globally; Bengal
stands first in culture. Our tableaux got the first prize at the Republic Day parade

last year.
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All these were achieved in spite of the State Government paying more than
Rs. 1 lakh crore to the Centre as debt repayment and interest burden. This was an
inheritance from 34 years of Left Front Government’s rule which has left the
entire State debt ridden and debt trapped.

This was achieved in spite of the fact that the State has not received more
than Rs. 3,000 crore as part of the Pradhan Mantri Gram Sadak Yojana. This was
achieved despite the fact that the State still being owed more than Rs. 1,000 crore
as part of 100 days work under MGNREGA Scheme.

In this context, let me also say that the funds allocated by the Centre to the
respective States should reach the States at the right time without an iota of
hesitation. My understanding is that the funds that are allotted by the Centre reach
some States on time, and they also get an array of other financial aids and
services on time, but other States suffer. This affects the livelihoods of the poorest
of the poor miserably.

Despite this obnoxious discrimination and financial deprivation by the
Centre, West Bengal is moving on the course and surge of development. Now,
crores of people will lose their livelthoods because of the Centre’s decision to
dilute the MNREGA Scheme.

According to the Ministry of Rural Development, over 10 crore households
have applied for the work under the MNREGA Scheme. However, work has been
given only to approximately eight crore households, leaving more than three crore
households jobless and without work. During the last eight years, Rs. 1,80,000
crore was paid as wages to the workers according to the Ministry of Rural
Development. What is the figure for the last six months? I would like to know that
from this new  Government. Why are the allotted funds being slashed
deliberately? I would like to know this from the Central Government, the NDA
Government. How much money has been paid by the new Government to the

workers as part of the wages?
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We should remove the word ‘guarantee’ from this Scheme because after
this Government came to power, not a single day’s wage was paid to the workers.
Promises are made, but not delivered. The Budget provision for MNREGA was
Rs. 33,000 crore in the year 2013-14. This year it is Rs. 34,000 crore. If we take
into account the inflation, the allocation is much lower compared to last year. Is
the Government serious about this Scheme? Do they want to work for the poor and
the downtrodden of the country, of a united India? Or are they here to serve the
interests of only a chosen few and crony capitalists?

My colleague, Shri Sankar Prasad Datta, initiated this discussion. He
mentioned that West Bengal has received 75 per cent of the funds. I would urge
him and his party Members to get their facts right before they speak. In the year
2013-14, West Bengal received Rs. 2,214 crore and this year West Bengal has just
got Rs. 1,072 crore which is not even fifty per cent. Still we are number one.

That day Shri Hukmdeo Narayan Yadav spoke. g&qd RISt 4 &8l &
g qqAT BT T AS 7 T, <A BN WU AT T ¥ S 98 T O Whar gl H BT I
BT §, AR BRAT §, D5 bRl g fhd § A8 W bl @redl § & g9 qa- A0 ug gl
B 99 g9 B ould BRd ol M H @ FW-IH, G S w9 H Al St & U WRg
AT Y A, I8 WAl Sl DI AT TE B MY e ITDBT IR R APl o dbR MY |
I TRE T8 TRBR THDT WU STy AT ATSH BT Holl T8l PR W&l & dfcth Ue W ofld IR
% Bl

On the one hand the Government is slashing the allocation for the
MNREGA Scheme, which benefits the poor and the downtrodden of this country.
On the other hand, what we see? The State Bank of India is giving away the tax
payers’ money to the crony capitalist in the form of loans. I would not like to
name him. I would just like to state that the State Bank of India has sanctioned a
loan of Rs. 6,000 crore for a coal mine in Australia to a company, which five
multi-national banks have refused to approve. This proves what times we are

living in.
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Sir, I want to raise another important issue — the proposed change in the
labour to material ratio. The Government is proposing a reduction of material to
labour ratio from 60:40 to 51:49. This change will dilute the employment
objective of the scheme without increasing the productivity. This move will have
detrimental effects and must be reconsidered. Instead, Sir, what we suggest is that
the Government should provide technical assistance and seek expert help in
implementing this Scheme at the Gram Panchayat levels as every Government,
according to the people of India, according to our democracy, should be
Government of the people, Government for the people and Government by the
people.

Sir, I would like to end by referring to a tribal-dominated district where the
MGNREGA Scheme has failed to take off. It is the Aravalli district in Gujarat
form where the Prime Minister of the country hails. I have just a direct question to
this Government like I asked before: Are they here to work for the welfare of the
poor, welfare of the farmers, welfare of the downtrodden, welfare of the country-
men of India or are they here to serve the interests of a chosen few?

Sir, six months after the misleading and false promises of Achchey Din,
after 28 eminent economists wrote to the Prime Minister of the country expressing
their concern over the proposed permutation and dilution, all I can say is that it is
falling on the ears of a narcissistic tyrannical Government which is heartless,
actionless and visionless. I stand here at this temple of democracy which is the
highest forum of democracy in this country, which is the Temple, Church, Masjid
of the democracy in country India, in the winter of 2014 at this august House of
the People with a new meaning of the acronym NREGA. Indisputably, NREGA
now stand for Nasty Ruthless Endeavour Going Anti-People. Thank you.
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SHRI KALIKESH N. SINGH DEO (BOLANGIR): Sir, I thank you for calling
me to speak on this subject.

We have received reports of the dilution of the MGNREGS. There are
rumours that a circular has gone to the States which seeks to limit the Scheme up
to 200 districts and change the labour-material ratio. I have seen some news
reports about the statements made by the Minister where he claims to have denied
this. What the Minister’s position will obviously be apparent when he answers the
Discussion under Rule 193. However, I speak of the mood of the BJP that [ have
seen.

Our young friend just now spoke about Shri Hukmdeo Narayan Yadav’s
comments as also the comments of some other hon. Members who are aligned
with the NDA. The comments tend to lean towards criticizing the NREGS saying
that there is corruption which exists in the NREGS. Shri Hukmdeo Narayan Yadav
also said the rise in the minimum wages to agriculture labour is thereby
impacting agriculture adversely. All of these, while holding true, cannot be a
reason to dilute the Scheme for the simple reason that if there is corruption in the
Scheme, should we be removing corruption or should we be stopping the
Scheme?

There was corruption in 2G and 3G. Were telephones banned? Or, was
corruption removed? There was corruption in coal. Were coal mines banned? Or
was the process improved? Similarly, if there is a rise in agricultural wage, is that
a good thing or a bad thing? The hon. Prime Minister himself made a statement
about Jan Dhan yojana saying so many people have been included in the financial
sector. Now, they say that if there is an increase in agricultural wages, it is bad
somewhere. If agriculture is suffering, it is not because of increase in agricultural

wages.
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It is suffering because of consecutive poor and faulty policies of the
Government of India. The problem with agriculture is very different. We all know
that they are all small holdings; they do not have access to finance; they do not get
access to markets; they get no access to real time information. Solve those
problems. Do not deny the poor agricultural labour, who does not have any other
option of putting food on his plate, by diluting MGNREGA.

One of the good things the previous Government did was to have a rights-
based approach. Previously, Governments have been functioning on a mai-baap
sarkar. If you want something from the Government, you have to either touch the
feet of the MP, or the MLA, or the Collector. It is a politics of patronage. The
good previous UPA Government did was to enact many guarantee schemes —
food guarantee, employment guarantee. It is a rights-based approach. The people
have the right to demand 100 days work and the Government has to provide it or
give them money. That brings to account the performance of this Government or
any Government for that matter. If the Government does not perform, they become
financially liable, and maybe even at some point of time politically liable. So, if
you are going to limit them to 200 districts, it does not make sense because where
there are lesser poor people, the demand will be less but yet those poor people
have a right. This rights-based approach should not be taken away.

I have seen replication of mai-baap sarkar coming in after the new
Government has taken over. I certainly hope that there are some people amongst
the Ministers, amongst the Cabinet who recognise that India has evolved to
becoming a developing nation, and part of the development should be to provide
the people of the country, the citizens of this nation, certain rights, rather than
have the policy of patronage.

There are many advantages which have come out of this scheme. It has
increased social and economic security, specially that of women because women
directly work and get the money in their bank accounts; it does not go into the

bank accounts of their husbands or male members of the family. Hukmdeo ji was
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saying that it affects agriculture adversely. He should know, the Minister should
state that about 80 per cent of the work is done for agricultural purposes, that it is
regeneration of natural resources, soil, providing small farm ponds. The MoRD
had commissioned a study to evaluate the performance and impact of MGNREGA
in Chhattisgarh, Odisha, Jharkhand and Andhra Pradesh. This particular study
revealed that there has been an increase in the household income and agriculture
wages, there has been reduction in distress migration, which is very pertinent to
my constituency, the KBK area.

Sir, 70 per cent of the work takes place in non-agriculture season. Only 30
per cent takes place in agriculture season. So, in realty, what it has done is to give
the poor farmers, the poor labourers, an option of getting another 100 days of
work. Yes, it has raised the wages in rural areas, which in my belief is a good
thing. The hon. Urban Development Minister was just stating that there was a lot
of pressure of urbanisation in Delhi and other States. If we remove the
MGNREGA, will the pressure increase or reduce? Would more people come to
Delhi seeking jobs? Should we not be providing them jobs back in their own
villages as we were?

The hon. Finance Minister in a statement a few days ago in his reply to the
Budget discussion made some very detailed comments on MGNREGA.
Obviously, he has also felt the criticism of proposal for dilution of MGNREGA.
He says that he has released somewhere around Rs.25,000 crore. At the Budget, it
was around Rs.34,000 crore. My friend very correctly put it, that with seven or
eight per cent inflation; the Budget becomes Rs.32,000 or Rs.32,500 crore. It is in
fact a reduction. I can understand the Finance Minister’s problem. He wants to
control fiscal deficit which is a good thing. But reducing the MGNREGA is not
the answer. MGNREGA represents a mere 0.3 per cent of the entire GDP.

I have information that a study being undertaken reveals that more than nine per
cent is given as direct and indirect subsidies or non-merit subsidies. That means, it

goes to the rich which gets wasted and it goes to the people who do not deserve it.
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You should cut those out. Why should you cut a genuine scheme which provides
employment to the people in rural areas?

The Finance Minister stated that he has given Rs. 25,000 crore. My
information is that till 30" September, 2014, the first six months period of the
financial year, only Rs. 13,000 crore was released to States. However, I do not
wish to say that he is wrong. Maybe he has released some more money to some
States beyond that. Last year, Rs. 24,000 crore was released by the previous
Government in the same period. Now Rs. 13,000 crore was released by this
Government. Let us assume that even after that he sends some money.

I would like to quote to you from the information I have received from the
Government of Odisha which has asked for Rs. 1,834.36 crore as the total budget
for MGNREGS in Odisha. However, they have, so far, received just Rs. 1,035.30
crore. The problem is, when money comes sparingly, in spread-out allocations, the
work cannot happen in spite of allocations. It is a demand based scheme. There is
a lot of paraphernalia around it, you have to get labourers to apply for the scheme,
you have to make a list of them and there is a proper process which is followed to
remove leakages in the system. This is a continuous process. For the first two
months they will give some money and they stop it for the next four months. The
work has happened and the labourers are screaming for money there. The work
comes to a halt. In Odisha, right now we have no money, I repeat, no money in
SEGF and EFMS accounts since 15 October, 2014. A mere Rs. 81 crore was
received in the last week of November.

The Government may not be revising the budget to cut down the
expenditure in MGNREGS. But, in fact, you are squeezing the entire scheme by
not releasing timely money. It is one and the same thing. While on paper you are
saying that you are giving Rs. 34,000 crore, but by not giving money correctly, by
not giving money in time, you are, in fact, reducing the actual expenditure on
MGNREGS because you know that you need 100 days for labourers to work and

you need time to prepare the entire list of projects. That will not be able to happen
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because money is not released in time by the Central Government. At the end, the
Government of India will say that they were ready to give money. However, if
money is not released in time, most of the States will not be able to spend money.

There are many issues with MGNREGS. Some of my friends might say that they
are political issues. They might say that Odisha is not getting money because the
BJD is in opposition to the Central Government. But I have, with me, letters
written by the Government of Bihar which was once their ally. I have a letter
written by the Government of Chhattisgarh which has a BJP Chief Minister and
even he says he is not getting sufficient money. I do not understand why the

Government wants to cut down expenditure on MGNREGS. ... (Interruptions)

IS YD IIRT TAT 7 &1, I 3MUSd U 30T A 8

The demand is there. However, we find that there is a lack of political will
by the NDA Government in fulfilling the demands of the poor and the
downtrodden of rural India. They work very well in promoting the relationship
with other countries, ensuring that big ticket investments come in, infrastructure
comes in and big business grows. But the fact of the matter is, there are poor
people in this country and for them MGNREGS is like God. gsa St a1dt 2 & &
JT WA § A FIT 8, cfhd ! &1 @ &I A T8 Ferdl 5, 39 oy a1 I8 W
WA & &l S WA DI AT I B 1 8 &l H AU qred A TAIRY Bl b

H31 S not only explicitly states that he would carry on with the scheme but also

that he would not change the material and component ratio, the labour ratio and
that he would tell us today that he would give timely and time-bound payment and

sufficient payment to meet the demands of various States in India. Thank you.
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SHRIJAYADEV GALLA (GUNTUR): Hon. Deputy Speaker, when the Mahatma
Gandhi National Rural Employment Guarantee Act was passed, I was also very
happy, very excited that such an Act was becoming a law. But having seen the
experience over the last several years, definitely it requires to be looked into again
and some modifications definitely are required at this stage to ensure that it
achieves all of the objectives that it was set out to achieve.

Definitely, there are some positives. Many of our Members have talked
about how it provides strength to the labour class to improve their wages. It gives
additional income to rural families. It also reduces migration. But there are some
specific negatives that I want to also talk about which I feel need to be taken into
account when looking at this Act on how to improve the delivery of this Act.

The first thing which has been talked about quite a bit is that it does not
seem to be creating any durable assets. The material and labour ratio is such that
the amount of material that can go to any project is quite limited. I think, one of
the reasons for that has been — what I have read at least — to avoid corruption they
did not want to put too much of material procurement into the material-labour
ratio. But I think corruption is a different issue and unemployment is a different
issue. Creating durable assets definitely is something we need to be looking at.

In addition to that, I think, more flexibility to the local bodies, local
Governments to be able to select the type of works that they take up is also crucial.
It is a one-size-fits-all scheme. Right from North to South, East to West, we are
expected to have the same issues, the same problems. That is not the case. I think
some flexibility should be there to decide on what type of projects needs to be
done as well as an improved system to control material.

Secondly, it is definitely depleting the labour force both from agriculture as
well as from organized industry. I think, we have statistics to show that. In 2005,
26 crore people were employed in agriculture workforce. By 2010, it has come
down to 24.5 crore; and by 2014 it has come down to 23.6 crore. So, there is

definitely a reduction in the number of people in the agriculture work force.
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While this is not necessarily a negative trend, definitely with the number of people
that India has in the agriculture workforce, it does have to be a declining number.
It has to be moving people from agriculture workforce into both industrial service
sector and self-employment. But, at the same time, I think, we should see how the
agriculture sector is going to survive. This reduction in workforce is something
that needs to be looked at and planned, may be not by this Department but
certainly by the Agriculture Department on how we are going to ensure faster pace
of mechanization in the agriculture sector or any other steps that need to be taken.
As agriculture becomes more expensive and less available, agriculture should not
be made unviable, it has to be made viable. We need food for this country, as also
does the world. So, how do we keep the agriculture sector viable while still
providing this type of employment guarantee is something that needs to be looked
at.

In industry also, I had given the example on another occasion about my
own company. We had actually done walk-in interviews in Tirupati. For 2000
workman jobs, we received only 200 people walking in for those jobs. But for
200 engineering jobs, we received 2000 applications and 2000 people coming in.
I believe, definitely the MGNREGA scheme also had an impact on that where
people did not prefer to move into organized workforce in spite of giving
minimum wages and all other facilities that are meant to be given to the
workforce. They preferred not to go into that area because they had other options.

The third thing I would like to point out is this. If we look at the scheme, it
is supposed to be an employment guarantee Act. But it is actually propagating
unemployment and under-employment, if you ask me. You had 5.18 crore
households participating in this scheme last year. Rs. 1.8 lakh crore has been
spent since the beginning of this scheme. In any given year, between four crore
and eight crore households are benefiting from this scheme. But, all the people

who participate, are they being made employable? 1 do not think so.
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If you look at the requirement for skilled workforce, by 2022 we need 3.3
crore people in the building and construction industry. We need 3.5 crore people
in the auto and components industry. We need 10.3 crore people in the
infrastructure industry. We need 1.3 crore people in healthcare and 1.8 crore
people in transport and logistics. Just these industries alone amount to 20 crore
skilled workforce that is required by 2020, which is not that far away. But this 4
to 8 crore households that are getting this benefit every year, how many of them
are being trained to take up these jobs or have the opportunity of being skilled? 1
think that is a very low number if any at all. We need to see as to how we do
actually start spending this money to skill people, not just employing them but
making them employable in future. It is not just for Government work that may or
may not be of any use to society but into the private sector, into the public sector
or into various other sectors where they have skills and they will be employed to
build value and wealth for the nation.

I think, the focus should be shifted. Rather than giving money for
unemployment, which is what this Scheme is currently doing, it should be a bridge
on how to move people from being unemployable to employable. The money
should be diverted into skill development to ensure that this happen. A friend of
mine talked about rights but I would also like to remind this House that along with
rights every citizen also has responsibilities and being employable is definitely one
of those responsibilities.

Thank you.
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SHRI MEKAPATI RAJA MOHAN REDDY (NELLORE): Thank you, hon.
Deputy Speaker, Sir, for giving me an opportunity to speak on this important
flagship programme, the Mahatma Gandhi National Rural Employment Guarantee
Act.

The MGNREGA, 2005 was notified on 7" September, 2005 and is
operative in all districts of the country since 2008-09. The mandate of this Act is
to provide 100 days of guaranteed wage employment in a financial year to every
rural household whose adult members volunteer to do unskilled manual work.
Now, the MGNREGA covers the entire country with the exception of districts that
have hundred per cent urban population.

This flagship Programme was started with a good intention to prevent
migration of unskilled labourers going elsewhere in search of their livelihood. It
started giving good results.

I can say very confidently that in Andhra Pradesh, when the late Dr. Y. S.
Rajashekar Reddy was alive, the poverty percentage in Andhra Pradesh had been
reduced. The poverty percentage has been reduced from 29.5 per cent in 2004 to
9.5 per cent in 2014 because of MGNREGA and other welfare schemes started by
the late Dr. Rajashekar Reddy such as providing rice at Rs. 2 a kilogram, fee
reimbursement, housing, free power, etc. That is why, it is a good programme.
This programme should not be diluted.

There is a demand from many State Governments to cover agriculture and
allied works under this programme. I would like to request the Government of
India to consider this demand of these States and include agriculture and allied
works under this programme.

I would like to draw the attention of the Central Government to a very
urgent and necessary suggestion to be incorporated in the permissible works.
Many States like Andhra Pradesh, Odisha are prone to heavy floods, cyclones and

drought conditions every now and then. Such natural calamities cause heavy
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losses to life, property, standing crops, roads, bridges and other infrastructure. I
would appeal to the Government to bring re-building works, especially, in villages
under the MGNREGA and the Government of India should bear hundred per cent
cost in this regard. During the last eight years, around Rs. 1,80,000 crore have
been paid as wages to the workers. The Budget provision under the MGNREGA
in the current financial year 2014-15 is Rs. 34,000 crore.

As per reports, 54 per cent MGNREGA workers are women and close to 40
per cent are SCs and STs. Also, 90 per cent of the beneficiaries are either casual
labourers or small and marginal farmers.

Actually, many developmental works and some permanent assets also have
been created in Andhra Pradesh.

Considerable dry lands of the poor people have been brought under
cultivation.

Horticulture plantations were implemented in CJF lands of SC, ST families,
working in their own lands and planting horticulture plants by getting wage
payments under MGNREGA, and thereby creating assets. As a result, the
agricultural labourers have become farmers.

Almost in all upland areas, migration has been curtailed to a considerable
level. The bargaining capacity of wage seeker has increased to the optimum level
by providing maximum equal wage and thereby getting sustainable livelihood.
The field channel and feeder channel works taken up under MGNREGA are
providing support to the farmers with an enhanced yield of crops. The ground
water table is enhanced by taking up of water harvesting structures such as
percolation tanks, mini percolation tanks, check dams, irrigation tanks, dugout
ponds, de-silting of percolation tanks, etc. Rural connectivity is a major
development in every nook and corner of the village with the work taken up under
MGNREGA such as earthen roads and gravel roads. The works under
MGNREGA relating to levelling of low lying areas prevent the water stagnation
and thereby providing healthy atmosphere to the rural people. By constructing
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IHHL, the sanitation and hygienic conditions of the rural poor have been
increased. Digging of dumping yards under MGNREGA is also a major
achievement to improve the sanitation measures in the rural areas.

In view of the above, MGNREGA Scheme is very much essential for
providing job securities and thus food security to the rural poor. MGNREGA
provides minimum livelihood to the poorest of the poor and also to curtail
migration in rural areas.

There is an apprehension among the rural people that this Programme may
be diluted. 1 would urge upon the Government to clear this doubt. The
Government should continue this Programme and monitor well to create
permanent assets in the villages. There are also reports that MGNREGA funds are
being diverted to other purposes and also misused by unsocial elements in
connivance with the implementing agencies by misusing the genuine cardholders.
The Government should ensure to check all such irregularities for smooth
functioning of this Scheme.

Thank you very much.
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N vEee Rig w2 (eHiE) : Uy AEey, S =4l 9ed H Y g8 §, oTe%T oIl % g df
H Ig T BT B FEA B ALY AT TS B ALY AT ARG AT W@aiF, eger iR Afh
T8 B H SRIAR] BT B =g BT AT {6 FdaR 3 & IR Y& ARA ABR & FA1 1 Hal ©
{6 WA W YT BIS b T8l © <l I8 989 [y oo H o &1 8, 39 W g9l e B
gl 5 fadey, 2005, # SFFHR AT IMHST a1 W@ § 9 T AN FH Awon gg o 2
WRAY 2006 H a1 |l [Tl | T8 19T URY g1 1 3 2007 BT R A 397 113 RIal @t
SISl ATl 15 HS 2007 B v 17 frell # faaR garml 1 3t 2008 # @l el 3R 646
lRT H I8 IS Y 81 g 3713 a8 § AR WBHR 1 1 @ 63 TIAR 675 HRIS W]
cIcd @9 fHar 21 1657 s 390 # f3ad @] Ui s URaR $@H eMie gyl TR,
THE AU B Gl [FRIER § 98 48 Ui 21 S Afeersll @ TRER 8 89 wR A feed
DI DI AT T8l gl § 7y v A o gl F o % 33 wiwal Afgensii B dm e
1Ry, AT o™ H 43 BA B e, S B 10 wfiea Sumer g1 Siel e gl Jwe’l &
qATA B, 14 UA9 TN ST B, HeT Ye¥ H 28 WY &l dW e 1 0 & 9 dre
& N H W B GhdT g1 el Dl gdqrdl S Ghdl &, SN DIs o dd -8l 2l oAfhT Sl I8
2 fh aRaa # A9 P I ARG AT TS FA AN | WRBR W IRIT & &M 8, Afh
RHR 7 AV A 919 g & 2l 39 < H 13 TS 19 o 9 Brs 2l AfhT ot e o=
S 3ffdeT WRBHR BT &, o RIS o1g B, IAH 6 HIS 58 o Hol Sild HIs & AfhT | &,
e I |1 e W AT B9 81 g9 o © b e ury Al wg 0 T g, R sy
RHRI & I U1 77 8, FI1 IFST JR&Th 8l BT A1fRy?

<o # o ot R o € ST I et g1 A% ¢ 6 7 &1 S ar
IfehT IR SR JRad gy A1 8l gioa gul S 99 /G Y, 3R BH Al e B U
FOIGR Bl Sl o1 B, FAT ARad H B W 57 WBR 1 A SfipS Bl WW AT 27 I
AR 3EH |aTd gl g oIl § b S SAfEREAT HRA WRBR T 21.07.2014 DI TN B -,
I AL BT eI 1R O THR @ 989 QU & AT BT B BIRT 8, T3 oW ©
5 I8 q0 I8 ¥ IS 989 2l SAY H Jod gl a1 | B ot {6 a8 e sred
89 Bl fp <91 Y gl gt A T B AW W) 9 it S9d 1 R fdel,
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T AT D W BB, A G T g 6 a8 Surer e &k e ggw Exch| dfed
IRT & MMYR TR ], Fifh MR WRA WBR & A3 1 91 &1 a1 {9 918 989
T B A1 Y| AIfhT S Wa¥ a1 dulc o & Are ufie A9l B Aoy S iR
Tl Jfoed g S8 WX BM BN, 3Afdsl HEdl B, RuIC dedl © B 77 mEa 9
smfferd #oigyl @1 I8 U dic faan w, R 9 @1 P18 ISR goad gall, T Bl 3R
TR gall, @1 oMReR 39 U &1 EUANT & A1 gl &l ok 1! Rurel 3§ 8A g9 oW &
arReTd ¥ Ui egfd Id AOQY 9T ® A1 HETerd W W HH 153 WU e € ik sRamn
¥ |alfd 236 FAY AGGY 21 offh i Aoy @l Sl RUIC 9RA WRPR DI 8, I8 39
WHR S Ruc 781 2, I8 fUwell RUC 8, IWH 132 ¥AY 97 &Afdd I AT&T iR Aoigd
Tl 21 TP DRUT IS WH ©, § THO &F | AW g| T IRAd § AOIGR D BT 8, R
ID! AN HEM, A AN, I 72 A i ORlt 27 S 9 W Aoy 78 e 21 98
Fedrs © P fParaas &1 S U 8, 98 S WHR BT U gl IR Y I8l fawa §, @l
IHTAT BRI AT AU 5T IRBR & I B @Y | ufeed d9ear & ¢ onft T8l IufRra
el g1 3ifhs ®eT W Al Aud agd gfaer erfl, Afha S S d=arg 98 Repd o=
2139 A S 3N Sfel B, a8 Wty | WY B 21 O a9 B, S <IAaH Aol 8 S99
HH AOIGY AT BT HOIGR ofdl &, I8 RUlS AT e & 8

# g 3R 91 HEl dredl § b @ oY a¥ 2013-14 B 4G DA ©, S AL
URBR DR AT 81 S Dol b STei-WRerr 8, Tl Ta.dl. W g, a1t R o1 o &,
I T8 8, Y by & foy &M &1 &1 a1d §l 3R PR I8 HE W o (b 39 04
BT IUATT HfY &5 F 1 AMRY AT $AH GRS FT 27 U 3R il 8, W1 9gd 19K e
2 e e sar 3 ) @ 9 {5 S dbfeus ISHR §, 39 915 S e =nfey e,
IS A H ARI-PHIS WY T BT & q1§ |l dhiodd ISR AT Yoe H 2 URed B,
3T U H 6 UfIed 8, YoRAM H 14 YRR | $HD Ao & b sl ol Aoy b
qrase 4, S AR AR Y& HRA D 916 I A P AOIGR Ual &l PR A | d debledd
W W AN AOIQ Bl ARG T T8l gU| FT $9 3Mbs bl ToRaTS! b1 ST A1y ?

feparaa @ S HHAT &, S 9RA TSR 7 A0 KA § @ 8 91 IEd 3R
SRRl B a1 59 Ao @ Mo o, S et Sft 1 R &, S Seedter St @1 faeR §
ST AT St @1 f[I9R §, IRBR 99§, offdhd ITH SWRiiet fhae &l ot ¥ Raed
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A §, A 98 oy Bl RUIE B, A o Bl RUC g, a8 Rud amues w8d g §1 S9H
A6 2 6 U Al TR BT 988 341G & 3R SHARNERT B HI90T 41 5

Sl 91, $9H BRG], Sl B BRI dlel AN 8, HOGRI & ITelal [dl I8 B
FRMAT 2, I B B gt & oft, s [ealie & &9 o 78 o1 9| el 9
H HE R A Po T 2l H S ST <’ @ AT, S IR BM S A A JE 8l FA
Ales g SUH X 8Y © 3R & g 31l §Y 78l §, d SIS B 9 W &l Sl B o
R, SH! AT H e d1 @1 gl Y A © P g8 o oRRRIM & 59 RIER B 87
A & fde™d & R H A9 Ugel W Fel ATl A8 Ao R gl § A1 T Hl Aa-ard HEH
Mg 3§ HOIGY BT AOIGY el el 1 319 MY Bl fF T I8 R WHR Pl A6 &, 4T
Al gsel W 3MUD UM ©, AMUD U YR Fl &1 8, olfhe R YA Tl g3l & al I8
e a1 T HHI 87 8 RUC 7 1 eT & S8l ab Teld o iR el Y a8, 2
A W IR Fed Bl g89 bRl ey fb S AR 8, Sl [l @1 g9 fhe ger |
(BT PX, BIS @ IR U g IT T8l 5, SAP! <! gl aneg|
HON. DEPUTY SPEAKER: Just a minute please. The discussion will continue

tomorrow.

The House stands adjourned to meet tomorrow, the 16" December, 2014 at
11 am.
18.00 hrs

The Lok Sabha then adjourned till Eleven of the Clock
oesday, December 16, 2014/Agrahayana 25, 1936 (Saka).



reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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